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LEGISLATIVE ASSEMBLY 
• Wednesday, 4th April 1945 

The Assembly met in the AAsembiJ! Chamber of the Council House at Eleven 
of the Clock", Mr. President (The HonourA.ble Sir Abdur Rahim) in the Chair . 

• 
STARRED QUESTIONS AND ~S ERS  

(a) ORAL ..(\NSWERS • 
• INDIAN TRADE IN LIBERATED BUR)fA 

1566. *Mr. T. S. Avina.shDingam Ohettiar: (a) Will the Honourable Member 
for Commonwealth Relations please state, in view of the proglllssive cllptUl'e of 
Burma, whether any arrangements are being made to ensure the trade of Indiwli 
in those areas, which were in Indian hands before the war? 

(b) What steps are being taken by the Government of India to safeguard 
the interests of Indian t de ~ who were t.rading in Burma and who have now 
been ousted at great loss because of the war? -

The HOIlO1U'&ble Dr ••• B. ][hare: Recently OIl representations from varioua: 
bodies interested in the postwar trade in Burma t·he question of Indians being: 
allowed to go to the liberated ~t  of Burma to re-establish their trade again. 
was referred to SEAC Headquarters and we were informed t.hat at pre8ent ncr 
private individuals or firms, including the United Kingdom Commercial Cor-
poration, are being permitted to enter Burn'!. for the purpose of e8tablishing 
business in the liberated parts of Burma and that supplies fare being obtained 
through normal Army channels. It was further stated that those civilian. 
were being allowed to enter Burma ~ e presence was considered necessary 
for the furtherance of the war effort. I t was also added that those persons who 
wished to enter Burma were being advised to register their particulars with 
the Government of Burma. The S.:KA.C. will Jet uS know any change in 
their policy in the matt,er of entry of Indians into the lil:ierated parts of Burma. 

This is the present poli('Y and if there is 'any change in this policy we shall 
be informed and I assure Honourable Members that we shaH take every care 
that no foreign interests try to steal a march over Indian interests. 

Mr. '1". S. AvlD .... tJlUCUll Ohetttar: There was something about civilians 
being allowed in the war interest. I did not follow that portion.of the answer. 

'l"he JlDDouiable Dr. If. B. JDlare: Only those civilians are being allowed 
fio enter Burma whose presence is considered necessary for the furtherance 
of the war effort, and not for trading purposes. 

HAl P.488A.GIII J'OB MAULVI HAQDAD KHAN OJ'LUOKNOW 
1661. ·Kr. Abdul Qalyum: (a) Will the Honourable Member for Common-

wealth Relations be pleased t.() state if it is a fact that Maulvi Haqdad Khan, 
Government Pensioner of Lucknow, sent a money order for Rs. 828 on the 14th 
September, 1944, from Aminabad, Lucknow and an application for paslllage to 
Jeddab under registered cover, No. 46, dat·ed the 14th September, 1944? 

(b) Is it a fact that the money and application were not acknowledged? 
(c) What are the dates of receipt of the money and the application at the 

Raj Office? 
(d) Is it a fact that Maulvi Haqdad Khan sent a reminder under Registe.ntcl 

cover No. 80, Aminabad, Lucknow, dated the 2d!h September, 1944, and thl. 
too ,,'as not acknowledged? 

(e) Is it a fact .that Maulvi Haqdad Khan reached Karachi and presented. 
petition to the Haj Officer and requested him for the issue of a reservation CM'd? 

(f) Is it a fact that the Raj Officer did not take any action on the petition? 
(g) Is it a fact that the said MauJvi Haqdad Khan was granted a reservation 

card for the 2nd sailing and had to stay at Karachi for one month? 
. (b) How do Government propOI¥! to compensate Maulvi Raqdad Khan for 

the 108s of money and time during his stay at Karachi? • 
'!'he Honourable Dr .... B. Dare: (8) and (b). Yes. 
(e) ~ &pteml:>er aad 16tlt September 1944, respectinJtr. • 

( 2413 ) • 
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(d) Yes. • ... 
(e) and (f). No such petition is on record. If he bad r.eported himself to 

the Hajj Booking Officer in ~i e, he wou.ld have. got his reservation card and. 
ateamer ticket. 

(g) The n e ~ to the first part is in the affirmative. I have no information 
~~ din  his stay in Karachi. 

(h) The question does not ~i e  

JIr. Abdul Q&tyum: May I know. 'whether the arrival of a Haji at the 
Hajis' camp is noted by some official? 

'l'b.e JloDourable Dr. B. B. Khare: I ha\'e no information on this point. 
Kr. Abdul QalJUDl: Is the Honourable Member in a position to state if 

any record is kept in the Hajjs' camp giving the time and, date of arrival of a 
person? 

'l'b.e Honourable Dr. B. B. Dare: I have no definite information on the 
point. but I gather that records must be kept. 

Xr. Abdul Qalyum: If that is so, may I know why the matter is left to an 
ignorant person who may not be aware of the technicalities and rules and why 
is it that the -officials t e e~ e  do not move in the matter? 

fte Honourable Dr. B. B. Dare: The officers render all possible help 
\Which they are capable of; but if the party does not present himself .. t the 
siven time, the officials callnot help him. . 

Kr. Abdul Qal)'um: This is a very technical thing i.e. the rules in the Hajis' 
. .canlp. I wuut the Honourable Member to see to it that in future such tech-
nical mistakes do not involve people in trouble and long detention iu Karachi.' 
Will the Honourable Member see to it? . 

"!'he JI.oDDIIrable Dr. B. B. Khare: I will see to it; but I am sure that any 
inconvenience caused ill due to the action of the Hajis themselves. 

Seth YUIUf Abdooll..Haroon: Does the Honourable Memher know whether 
. any complaint book is kept in the Port Haj C itte~ 's office, aad whether 
this complaint was entered therein? 

'I'Ile Honourable Dr. B. B. Eh&re: May have been so. 
Seth YUluf Abdoola Harooa.: Did the Honourable Member send for R copy 

; and asc.ertain if this is there? 
'!'he lImloIID.ble Dr. N. B. lthare: I have got the information all right. I 

.. ~  satisfied with it, 

BAJ PASSAGE FOB MR. MuslI.A.BB.Al' ALI OF SYLHJ:T 
lH8. -lir. Abdul Qat)'um: (a) Will the Honourable e~ e  for Common-

wenlth Relat.ions please state if it is a fact that reserva.tion ~ d No. ~ waB 
issued to Mr. Musharraf Ali, son of the late Mr. Hatlm Mlan of Hathlkhola 
KallRibazar, Bylhet, directing his presence at K ~ i on the 2nd ~ t e  19441 

(b) Is it a fact that the said card ~e  .amved at Karachi on thE' SOth 
September, 1944, with pilgrim pass No. 82 I~ hIS favour? . 

(c) Is it a fact that the above reservatIOn card was endorsed by the Hal 
Bookin/Z Officer t~ the Mogul Line for the ~nt of a. steamer t!cket? . 

, (d) Is it a fact that the Mogul Line declmed to Issue the tIcket agamst the 
.aift reservatioll card for the filet batch of ~~ e  . . 

(e) What action do GO\'emment propose to t.ake agalDst the .Bhlppmg Com-
pany for failure to grant passage agalDst reservatIon card? 

fte Honourable Dr. N. B. Dare: (a) and (b) .. Reservati\ln card No. 2618 
~ issued to him in Karachi 0!l the 2nd October f~  It is not known on 

what date he arrived at KarachI. 
(c) Yes. d h t1i f h h' . (d) No. He failed to. present. h.is car ~ teo ce 0 t e iI Ippmg company 

for securing a steamer ticket as dIrected. 
(e) The question does not arise. . 
Seth Yuauf AbclOo1& Huoon: May. I mak" a U 'e ti ~ to the. H ~ e 

Member that in view of these complamts, he should appomt an mqUlry com-
miUI'f' to look into the%e matters? 

• • • 
• 
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The BoD.ourable Dr ••. B. JD1&ie:' We have already held inquiries on the 

specirlc complaints which wele ~itted  . 
Mr. Abdul Qaiyum: May 1 know wh" was the officer who held the inquiry? 
The Honourable Dr ••• B. Khare: I 110m not aware of ~  name. 
Mr. Abdul Qalyum: May I know if the Honourable Member is prepared.to 

lay that -report on the tab!e of this House? 
The HOIlOwable Dr. N. B. JD1a1'e: I do not think it will serve e.ny useful . purpose. . 

CARRYING OF CARGO ON PlLGRDI DEOKS OF "S. S. RIZWAlfI " 
1589. *Kr. Abdul Qaiyum.: (a) Will the Honourable Member for Common-

wealth Relations please stntlil if it is a fact that S. S. Riz·wani was to sail 
with pilgrims on the 3rd October, 1944, along with two other st(lamers? 

(b) Is it, a fact that the Raj Officer permitred the steam(lr agents to load 
cargo on the pilgrim decks on the 1st October, 1944? ' , 

(c) Did the Haj OffIcer consult the Government of India before permitting 
the shipping agents to carry cargo on pilgrim decks? 

(d) Is it a filet that on account of cargo pilgrims were debarred from obtain-
ing passage on the said steamer? 

(e) What action huve the Government taken to safeguard the interosts of 
pilgrims? If none, why? 

The_BoDourable Dr. N. B. Dare: (a) Yes. 
(b) and (c). Government permitted the "Mogul Line" to carry cargo ill 

pilgrim ships as they reduCled. the return deck (net) fare to .Rs. 000 whioh 
otherwise would have been higher on account of the abnormal rise in the -COlt 
of running ships. This arrangementJ' however did not affect the interests of 
the pilgrims as there was stilI· room for 450 i ~' 'i  in the "Rizwani" whereal 
only 84 sailed. 

(d) No. 
(e) The interests of pilgrims were duly safeguarded. 
Mr. Abdul Qaiyum: May I know the answer to part (c) of t-he question? 

Did the Haj officer consult tbe Government of India? 
Th' BoIloarable Dr. •• B. Dare: Of course; the - answer is there that 

Government permitted the carrying of cargo. 
111'. -Abdul QalJum: Were the Government consulted before hand, or wal 

their permission obtained after the thing was done? 
The IIoDour&ble Dr ••• B. Due: I think they must have been consulted. 
Mr. Abdul Qalyum: The Honourable Member is not sure or it? 
Th' BOIlolllable Dr. If. B. Dare: I cannot be sure of everything; I caDnot 

('.arry everything in the aWe of my brain. 
Mr. Abdul Qalyum.: May I know how many people were not able to gel 

their passage because cargo was' taken? . 
The Honourable Dr. N. B. Khue: Not one. There was room for 450 more 

and only 84 travel1ed. • 
. IIAJ PASSAGE FOR ONE MAULVI RERMAT ALI 

1670. *111'. Abdul Qaiyum: (a) Will the Honourable Member f.or Common-
wealth Relations be pleased to state 'if it is 8 fact that ldaulvi Rehmat Ali was 
iSRued with rC'servation card No. 2644, with reference to his applicatiori, dated 
the 27th August, 1944? . 

(b) Is it a fact that the Raid Maulvi Rehmat Ali reached Karachi well before 
time but was not issued a ticket in exchange lor tbe reservation card? If so, 
why? 

(0) What action ao 'Government propose to take against the Raj Officer and 
the Shipping Company for failure to honour the Government of India reserva-
tion card? 

'!'he BdIlourable Dr. N. B. Dare: (a) and (b). Reservation card No. ~ 
"'as issued to Maulvi Doctor Raushan Ali, on his arrival in Kant.chi on the 2nd 
October 1944 and not to Maulvi Rehmat Ali. Doctor Raushan Ali was direct.. 
ed to go to the office of the shi19ping company for registering his name for I 
steamer ticket, but he did "tlot do so. 

(0) The question does not arise. • 
• • • • 
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A PUOO,A. BUILDING BUu.;r IN KAIuCBl fuJ CAlO' 

1611. ·1Ir. Abdul Qalyum: (a) Will the Honourable Member for Common-
wealth Relations be.pleased to state if it i~' a fac. that a pucca'building in the 
Haji's Camp, Karachi, was built for the convenience of pilgrims? 

(b) What was ij.s cost and from what head was it paid? 
• (c) How many pilgrims can it accommodate? 

(d) What is the number of kucha barracks and the number of pilgrims that 
can be accommodatpd? 

The Honourable Dr. N. B. Kha.re: (8) Yes. 
(b) ,Hs. 35,7:>'5, No. 50-C:"il WOl'ks-C('ntral. 
(c) 200. • 
(d I Thirtt-cll barracks. 1,800 piigl'illls. 
Seth Yusuf A)xloola Baroon: May I inquire how many Raj pilgrim!'! were 

actuully accommodated in' that pucca building? 
- The Honourable Dr. N. B. nare: The aCl'ommodation is for 200. The total 

is for 2,000. 
. SetAl Yusuf Abdoola Buoon: Does the Honourable Member know that this 
staff was accommodated in that building and not the Hajis? 

The Honourable Dr ••• B. Khare: I have no information. 
1Ir. Abdul Qalyum: wm the Honourable Member inquire, in view of. tJie 

allegation, that the Hajis for whom it was primarily intended were not 
allowed access? 

The Konour&ble Dr. B. B. lOlart: I will make inquiry. 
Dr. Sir ZIa 'Uddin Ahmad: With reference to part (b), may I ask from what 

head it was paid? • 
The Honoarable Dr. B. B. Dare: Central P. W. D. 
Seth YUlu1 Abdool& JIarOoD: Will the Honourable Member let us know the 

result of his inquiry? 
The Honourable Dr. If. B. Dare: If you will put down 8 question, I will, 

PLIGHT OF lUJ PILGRIMS AT KARACHI 
tlD'I2. ·1Ir. Abdul Qalyum: (80) Will the Honourable Member for Common-

wealth Relations please state whether the attention of Government has been 
drawn to a statement in the Dawn, dated the 17th February, 1946. under the 
hl'ading "Raj Pilgrims' Plight at Karachi"? . 

(b) Is it a fact that ten pilgrims died of pneumonia due to exposure to cold 
'winds in the Haji's camp? . 

(c) Is it a fact that the Haj Officer, when questioned about the number 
of deaths in the camp, admitted his ignorance? 

(d) Is it a fact that the records of the Port Haj Committee were incom-
plete? . , 

The Honourable Dr. ... B. Dare: (a) Yes. _ 
(b). (c) and (d). No. 

COIOlI'l'TEE FOB COTTON TUTILE FuNDs 
1578. -llr. T. S. AvtDMlImnplll OheUlar: Will the Honourable Member for 

Industries and Civil Supplies please state: 
(a) whether a committee has been appointed to administer the Cotton 

Textile Funds; 
(b) the members of the oommittee; ~d, , 
(c) the object of thp Fund, and how It IS denvM? 
The Honourable Sir M • .b1Iul Huque: (a) No. The Committel'l will be 

constituted as soon as nominations are reC'elved from, the respective bodies 81 
per constitution published in the Government of India, e t ~nt of Indus-
tries and Civil Supplies Besolution No. 244/1·TB /44, dated the 5th March 1945. 

(b) Does noi arise. • 
~  The objects of the Fund are a8 stat·pd by section 6 of the Cotton Textdes 

Fund Ordinanoe, 1944, published in the Ga.ette of India Ezt,aordino:,y. dated 

+ Anlwer to thi. ' ti ~ laid on the tabl". the qneltionf'r having exhausted bill 1unta. 
c.. 4 • • 
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the 8th July 1944. The }'und is derived from the proceeds of the duty of 
8 per cent. 00 the export of cottoo Clot.h aod yam levieJ in accordaooe with 
e ~i  4(1) of the (,)otooo rr,xtiles' ,Fund Ordinance, 1944 •. less the expenses of 

collection of the duty. • 
lIr. T. S. ,j,yinublllngam Ohettlar: May 1 know how ~  money has been 

co!lected? • 
The Honourable Sir II. Al1IUl Huque: I should like to have notice of that. 

There is nothing in the question about> it and I do not remember. 
Kr. T. S. AviDaahUiDgam Obet.tiar: May I know 'what is the purpose of 

the fund? I 

.. The Hoaourab1e S1r II. Alilul Huque: 'l'he purposes of the fund are: To 
~d • 

(1) the cost of discharging its functions under this Ordinance, 
(2) the cost of such mea.sures a.s may be necessary for supervising the 

export of cloth and yarn, 
(3) the cost of such measures, including measures involving capital costa &II 

the committee may consider necessary or desirable to t e~ for promoting and 
increasing the sale of Indian cloth and yam abroad and gene-rally for the 
development of technical education and research relliting to cotton ~ ti e  
industry. 

ProJ. If. G. BaDp: Is it the policy of Government to encourage the export 
.of cloth even when there are not enough supplies in this country? 

The Honourable Sir II. AIiIUl Huque: If there is to be export of any 
commodity, in the long run it w:Il be desirable to help research anll to ensure 
quality with a view to see that the goods i~  'do go abroad do so under 
certain state guarantee. • 

JIr. T. S. AviDuh1llDgam Ohet.tiar: When do they expeet to constitute £be 
committee? • 

The BoIlourable Sir II. Alilul Haque: Within the next few days or fort-
night or so. We have Klready taken steps. We have written to the constituent 
bodies of this committee and as soon as replies are received, the committee 
wi!! be constituted. 

JIr. 'l. 8 • .A."lnwlltn,am Ohet.tlar: May I know why the Govemment hal 
issued all ordinance in this matter, whereas with regard to other matters they 
have produced Bills? 

The Boaourable Sir II. AaUlul Buque: That was because the House wa. 
not in Session at the time and we considered that the matter should be taken 
up urgently. 

JIr. T. 8. AviDalhlllDIam Ohett.lar: Will the Government {Ion sider the 
advisability of bringing this m,atter to the House at some stage? 

'!"he Honourable Sir II • .&&ilul Huque: At some stage it ,will have to be 
considered whether this should be a permanent body or not. 

SBTTING UP PERMANENT TABIFF BOABD 

1574. eKr. T. 8 . .A.vtDalhWqam Ohettiar: Will the Honourable the Com-
merce Member please state: 

(a) whether Government liave finished consideration in the matter of 
setting up a permanent Tariff Board; 

(b) what the considerations are which have made them consider the estab-
lishment of such a permanent Tariff Board; and 

(c) when they expect t.o constitute it? 
The JloDourable 8ir II . .&&1Iul Huque: (a) No, Sir. 
(b) and (c). Do not arise. 
Mr. lI&Ilu 8ubeclar: In view of the fact thlit many industries entitled to 

protection are already Buffering on aceount of the high COAts of CORI and labour, 
etc., will Government announce the decision as earl.V as possible, according to 
the promise made in the C'JOuncil of State" • 

I'Ile Baaourable 81r II • .A.IJnl Buque: We are Actively conaiderin, thl. 
question but I shall certainly be glad to know as to which industry iii BufferiDt 
on ~U t of bigh prieee. • 
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1Ir. T. S. AviDa.jJj1jngam OhetUar: What are the answers to (b) and (c)1 
The Honourable Sir II. Azisul Huque: These are too big questions to deal 

with in answer to a question like this. • 
Prof. N. G. Ranea: Is it not a fact thdt the .Policy Committee has recom-" 

mended the establishment of a I)ermanellt Tariff Hoard.? 
The Honourable Sir II. Azisul Huque: That is one of the questions that 

will have to be coflsidered at some stage but at the present moment we find 
tBere are so many mutters which have to be discussed along with it t ~ .we 
are trying to come not to a disconnected decision but to a connected deCISion 
on all aspects of this 4!uestion. . 

Prof. N. G. Ranga: Will Government come to £;ome decision before t~e 
. end of the war, so that the country may be provided with a permanent Tardf 

Board before the- post-war problems face us? \ 
The Jlonourable Sir II. Alisul Buque: They will . be simultaneously 

considered. 
ij,zOOGNITION TO SOHOOLS IN DELHI STARTING CLASSES UNDER XI YEAR 

COURSE SOHEME 
1575. ·Kr. ~  Kohan Dam: Will the Secretary for Education, 

Health and Landi please state: 
(a) if he is aware that the XI year Course of the Higher Secondary 

Education was introduced in Delhi on the 1st April, 1948; 
(b) the llames of schools which were given recognition to start classes IX 

or IX and XI both according to the new scheme on or before March 81, 1948, 
giving the dates of recogn;tion in each case; 

(c) the Fe8Bon for not giving recognition on or before March 81, 1948; and 
(d) if it is a fact that 8 circular was issued in April 1948 to thosc schonls 

which did not receive their recogn:tion orders toO teach such subjects as may 
be useful for both the new and the old schemes?' 

Mr. 1. D. 'l'y1lOl1: (V) No. The XI Class for the Higher Secondary Exami-
nat.ion, started in July, ]943. 

(b) A st,lltement is laid on the table of the House. «') The meaning of the question is not clear. The Spe('ial Hecognition 
Committee of the BORrd in March, 1943 recognised 8S Higher Secondary Schools 
8 limited Ilumber onl.\' of the then exist,ing High Schools. Some more schools 
were, ho,,,ever, raised to the Higher Secondory st.andufd' eurly in April, 1945, 
oftE'r the Recognition Committee hod satisfied themselves of the degree of 
effieieTl(,y of t ~ ' sC'hools and the arrangements made by them for the intra-
duC'tion of t1le new scheme. 

(<1) YelL 
~ ... -.. 

Slalu,.enl giving Ihe namu of IIchoo18 in Delll.i which wen g,,,en "ecognilion 10 ",,,,., ciollllIX or 
elcJHu I X and Xl bolh aeeonfiflg 10 tAe neIL' .te1remt on or ~ Of'e 311't Maf'Clt, 1'13 

No. Name of Sohool DatI' of 

I. Anglo·Sanskrit V. J. Higher Secondary School, Delhi 
I. D. A. V. Rhher 8 o,nrlary Sr.·bool, Delhi . • 
I. Modem Higher SUl'ond·.ln School, New Delhi • 
,. Raiaina Bengali Higher &condary School, New Delhi . 
5. L. N. Girdhari Lal K. U. Highor Secondary Sl'hool, Delhi 
8. Indraprastha Hindu Girbl' Higher Secondary School, Delhi 
'I. Anglo Arabic Girbl' Higher Secondary Sohool, Delhi . 
8. Punjabi IaIamia Higher Seoondary 80hool, Delhi . 
t. QlMen Mary's Higher Secondary Sohoo1, Delhi . 

10. St. Thomas'. Higher Secondary 80hool. New Dtoolhi 
11. Harcourt Butler Higher Secondary 80hool, New Delhi 

Idem OF PROVISION FOB TBAOBlNG 01' OERTAIN S1.1J1.JltCTS IN BIGBIB 
_ ScHOOLS IN DELHI 

1671. ·Mr. Anqa IIoIaID Dam: Will the Secretary for 
HealtJl and I.ADds please state: •. .. 

recognition 

23·3·19.3 
• 23.3·1943 

23.3·]943 . 
23·3.1948 
23·3·1943 
23·3.]943 
23·3·1943 
23·3·]943 

· 23·3·1943 
• . 23·3·1948 
• 23·3·]943 

SltCONI>ABY 

Education. 
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(a) if it is a 1act that in some of the Higher Secondary Schools in Delhi. 
provision for teaching of certain subjeSlts dId not exist after the orders recog-
nizing them as Higher Secondary .Schools were received by them; and if i\ 
was due to the fact that t e S ~ administration tbemselves chose to do so 
or because the Board of Higher Secondary Education did not give such 
permission; and • 
(b) if it is true that due to the facts mentioned in (a) above deveJal 

students had to n ~ their schools; if so, what the number of such students 
from each SUCll school was? 
1Ir. I. ,D. TyIlOll: (9:) Yes. Recognition in their cases, for teaching parti-

cular subject.s, had, however, been granted subject to the fulfilment of certain 
conditions. The recognition was subsequently cancelled in t.he case of schools 
which were unable to fulfil those conditions. • 
(b) It is likely that some students have had to change their schools becaus& 

the school authorities were not able to make timely provision for teaching 
certain subjects. The number of such students is not known. The informa-
tion is being collected. 
1Ir. x..lCha.nd lfavalral: May I know if the new system of f,hree years' 

degree course has begun in the colleges in Delhi? 
Mr. I. D. TyaoD.: This is a question with regard to Higher Seconda.rt 

Schools . . 
JIr. Lalchand lfavalral: May I know if the Secondary School", are now 

teaching the proposed 11th dass, in order to befit the students for the Inter 
class ? 
Kr. I. D. 1'11OJl: Some schools are tea('hing the 11th class. 
1Ir. Lalc.haDd lfavaJ:ral: Which &le those schools? 
1Ir. I. D. Tyson: I have laid a statement on the table in reply to Q. No. 

1575. which was not orally put today. 

OBLIGATION ON STUDENTS PASSING DELHI HIGH SOHboL EXAIIINATION IN 
1943 TO JOIN Cuss XI IN SAllE SCHOOL 

1677. ·1Ir. Anan,a Kohan Dam: Will the Secretary for Education, 
Health and Lands please state if it is a fact that under rules of the Board of 
Higher Secondary Education, Delhi, it was obligatory for a student who 
passed the High School Examination of the Board in 1948 to join the XI 
class of the same school from which he appeared at that examination; if so, 
what are the reaSODS for imposing such an obligation? 

1Ir. 1. D. Tyson: Yes. The students were required to continue in the same 
institution from which they passed their High School Examination, if the 
school providt'd facilities for subjects which they wanted to offer. This was 
done with a view to ensure a reasonable distribution of scholars in the XIth 
classes of the Higher Secondary Schools and also to minim'se undes'rable 
rom petition amongst the Higher Secondary Schools. 

CIRCUUR OF BOARD OF HIGHER SECONDARY EDUCATl()N, DELHI, TO 

SCHOOLS WANTING TO STABT C ~S X tl:NDEB OLD SCRnlE 
1578. ·lIr. Ananga lIohan Dam: Will the Secretary for Education, 

Health Rnd Lands please st,ate: 
(a) if it i!: fi fnet that in October. 1944, a circular was issued by the 

Board of Higher Secondary Educat:on, Delhi, askiug the Principals of Higher 
Secortdary Schools if they wanted to start the X class according to the olll 
lIcheme ~  students who failed in the High School Examination, 1944; 
(b) if the fact mentioned in (a) above is correct, will Government pleal!'e 

state why !lueh an enquiry was not made on or before the date of the pubii.-
cation of the result of that examinat;on; 
(c) if it is R fact that in Ocklber tbere were many students who had failf'd 

to BE'cure admission in any of the existing schools in Delhi imparting te in~ 
according to the old scheme; and • 
(d) the reapODlIe to the r.ircular mentioned in (8) above from tbo. 

Principals? •• • 
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JIr. J. D. 'lJ1OIl: (a) Yes. 
(b) It was not considered necessary.to make the enquiry before the declara-

tion of the results. 
C~  No.. . .. .. 
(d) None of the Higher Secondaty Schools was prepared to run additional 

CllAss X under t~ old scheme. 
DBVELOPING FRUIT CULTURE AND CANNING INDUSTRY III BALUCBlSTAN 

+11'19. ·Mr. Abdul Q&lyum.: Will. the Secretary for Education, Health and 
Ll\Dds please state: • 

(a) the progress made in developing fruit culture and setting up canning 
(fruits) industry in Baluchistan; 

(b) whether. appEcations have been made by i ~ individuals for it t~ 
ing a canning factory in Baluchistan; and 

(c) if so, the ac.tion taken or proposed to be taken by Government? 
Mr. I. D. 'l"J8OD: (0) There has been a Government Fruit Experimental 

}'artn in Quetta for some years past on which work has beell done in connec-
tion with the introduction .of varieties of fruit trees, varietal trials and selec-
tion, propagation of successful varieties and standardization of methods of 
production. Largely as a result of demonstration on this farm and the advice 
and assistance offered by the Department of Agriculture th<3 area under fruit 
trees and vines in Baluchistan has now increased from a few hundred acres to 
aome 6,500 acres. A Fruit Experimental Laboratory has also been operating 
at the Fruit Experimental Station for some 7 years past and methods of 
canning fruit and fruit juices and producing jams have been standardised. 
During Lhe war a certain amount of canning has been undertaken on behalf 
of the Defence Services and active investigation of the possibilities of inoreBs'" 
ing produotion for the army is in progress. PIII.ns for post-war development 
have been prepared which should increase the fruit growing r.rea three or four 
times and also create' a fruit preservation industry in the province. 

(b) Yes. 
(c) In view of the existing shortages of plant. it has not been possible so 

far to take any action on these applications. As ment.ioned already, possi-
bilities of increasing the production of canned fruit are eiI ~ investigated and 
the setting up of such an industry financed partly by Government and partly 
by the public is envisaged as a post.war measure. 

RESERVATION OF PORTIONS OF JUMNA AT OXBU FOR F1SMNG BY EUIIOPJ:ANS 
lli8O. ·Mr. T. S. AvlDaahUiDgam Ohettlar: Will the Secretary for Educa-

tion, Health and T,ands please state: . 
(a) if he has read the news in the National CaU, dated the 10th Ma[ch. 

1945, namely .. Okhla Weir lWserved for Europeans"; 
(b) whether certain port:on!; of the river Jumna at Okhlu have l,cen 

exclusively reserved for Europeans for fishing; and 
(e) whether he proposf's tv take steps to remove the above discrimina-

tion? 
Mr. 1. D. 'l'y1lOD: (a) Yes: 
(b) No; 
(c) Does not ~ i e  
Kr. T. S. AvtDaablJiDgam OheUiar: May I know whethf"r that statement 

has been contradicted? 
lIr. I, D. 'ry1OD: We have not put out any public contradiction. I under-

stand it is not correct. 
Mr. Abdul Q&lyum.: What is the total numbf'T of membership of the Delhi 

Anglers' Association? . .. . 
lIr. 1. D. 'l"JIOD.: T mentioned it the other day in the House. My reodileo-

tion is between 40 and 50. • 
·Mr, Abdul Qatyum: May I know what is the proportion of Indians to non-

Indi.ans?' . . 

t Anlwer to thi. Ue ti ~ laid on the table. the queltion"r havinlt ezhan.ted hi. quoa. 

• • • 
, 

• 
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1Ir. I. D. TylOn: I think it is: 10 or 12 Europeans and the rest are Indians. 
Mr. Abdul Qa.iyum: Is the reply bllsed on memory or on accurate figures? 

No.reply • 
CONDITION FOB GRANT OF WUOL'ESAIJIl DEALEB'S LICENCE FOR SUGAR IN 

BmAR 
1581. ·Maulvi Muhammad. Abdul Ghani: Will the Honourable Membor 

for Food be pleased to refer t.o his reply to part (d) o£ starred question No. 95$\ 
of the 13th March, 1945 and state: (Il) whether establishment in trade if a 
condition for the grant of wholesale dealer's licence filr sugar in Bihar; 

(b) whether the said three Marwaris had ever worked as wholesale SI.gar 
dealers in Muzaffarpur district; if so, for what amount, from what 5ugar 
factory and for what length of time; 

(c) the amount the said three Marwaris paid over the purchase of Nation-
al Savings Certificates and the date when such certificates were purch!lsed; 
and 

(d) the date of the grant and issue of the sugar wholesale dealer's licenoe? 
The Honourable Sir lwala Prasad Srivutava: (a) Yes. 
(b), (c) and (d). Yes. All the three Marwari firms have worked as whole-

sale sugar dealers in Muzaftarpur District. A statement about other partioulara 
is laid on the table rq the HOllse. 

Name of 
the Firm 

Extent of Nam811 of 1IUg&r Period Date & amount- Date of grant. & 
lUlJaf busi. factories from in invfBted in illlUe of the Ill· Re· 

ne. where 8uppliea trade Nationsl Savinge gar whol .... l. marla! 
obtained • Certifioates dealpr'l liof'Ilo. 

--------------------_. 
M/S. Had a turnover 
Meghraj varying from 
RaIn· 1',000 to 18,000 
ohandra. bags a ye6l' 

between 19'0. 
• 1 to 19'2.'3 ; 
annual invNt· 

K/S. Ram· 
Diwu 
Ram· 
baUav. 

ment exoeeda 
Re.5Iakha. 

Annual inv8llt. 
ment between 
R.. 30,000 to 
RI.3Iakhl. 

Majhaulia, Nearly 50 
Bagaha, Ram. yean. 
nagar, Bagau. 
Ii and )loti· 
pur . 

Bagaha, Koti· About 60 
hari, Japaha, Y8&n. 
Sitalpur, )loti· 
pur, Pachru· 
khi, Marhow. 
rah and 
Riga. 

R •. ,~in 

January, ", 
R.. 5,000 
in Karoh, 
44; and Re. 
2,500 in 
January, 46. 

R •. 5,000 
between 
January and 
February, 
19'5. 

illS. 
Ramji. 

Turnover of 
lli,ooo to 

Riga and 
Narkatiag.mj 

10 yean. Re. 260 in 

WIUl 
Dalal. 

20,000 bag8 a 
year: 

1944 and 
Re. 350 during 
19"1 . 

Febl'U&l'Y , 
1943. 

Maroh, 
19'3. 

. )(aulvt Muhammad. Abdul Ghani: May I know whether theRe merchants 
were dealers in sugar or in cloth? 

The Hemourable Sir lwala Prasad Srivastava: In Bugar. They hl1vtl been 
d~ in  it} sugar for fifty years. 

llaulvt Muhammad Abdul Ghani: Has the Honourable Member verified 
this fact? 

The Honourable Sir .Jwala Prasad Srlvutava: This is the information 
supplied to me by the Bihar Government? 

llaulvt IInhamml(\ Abdul 'Ghani: As this is not correct information, will the 
Honourable Mflmber make further inquiries and find out whet.her t ~  were 
dealers in sugar for 80 many yearR? 

'!"he, H~ e SIr,f.JWala Pruad Srivutava: I do not n~de  it necear::ar, 
~t all, 10 vIew of the definite infonnation given to me by the Bihar Govemmen'. 

Seth YUIU! AbdOola 1hrooD. In reply to part (c) of the question, maY I 
know how much money these merchants have invested in the National SRVins. 
Certifk.at.e? • 
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The Honourable Sir Jwala Prasad srivastava: The question is redunduut tn 

a way, because investment in national ~ n  e t ~ te  is not considered for 
the grant of sugar licenses, lI!though the person mvestmg in them will be 
regarded as a d~nt man. .' 

Mr. T. S. AvtnashUingam Ohetti&r: In view of the laet that there are 
Regional Food CQIDmissioners in the place, will the Honourable en~ e  be 
,oodenough to inqwre from' him whether the facts stated in the questIon arc 
correct or the facts sent to him by tile Bihar Government are correct? 

Prof. N. G.Ranga; In view of the 'fact that. the Honourable ~e e  has· ~  
own Hegional Food Commissioner, will it not be possible for him to ascertslD 
the true state of things from his own agent? 

Dr. Sir Zia Vddln Ahmad: I rise to a point of order. 
Kr. Presideut ('Dhe Honourable Sir Abdul' Hahim): Let the HonoUTRble 

Member first "IIswer the supplementary question. 
The Honourable Sir Jwala Prasad Srivastava: If mv Honourable friend wants 

it, I will make further enquiries, but I do n ~ think there is' really any 'need for 
it in view of the definite information supplied to me. 

Prof. If; G. Rauga: Since there is a doubt as to the accuracy of the infonna-
t:on sent by the Bihar Go,remment, s;nce the Honourable Member has got his 
own agency ..... 

Kr. Pl'8Ildent (The Honourable Sir Abdur Rahim): The Honourable Member 
is arguing. 

Prof. R. G. Ranga: It. is only reasonable that the Honourable Member should 
use his own agency and aseertain the true facts. 

The HODOU1'&ble Sir Jwala Prasad Srivastava: That is a matt.er for argument. 
Dr. Sir Zia Uddiu Ahmad: I rise to a point of order, Sir. An Honourablt:! 

Member of thib House has ohallenged the facts given by the Honollrable 
Member for Food and 'requested him to ascertain the true faots again, but the 
Houou1'l\ble Member refused to . do bOo The Honourable Member Mf.ulvi 
Muhullllllud Abdul Ghani really gives facts from his own personal knowiedge, 
wherells th Honollrable the MeIllbei' for }<'ood is giving out what has e~n 
supplied t.) hill! by the Bihar Government? 

Kr. PreSident (The Honourabl .. Sir Abdul' Hahirn): There !s no point of 
ord('r. 

Ilr. Kailaah Bihari Lall: The HllIlOurable !\fpillber said on II previous o('c3I'ion 
also that he hilS got definite inforrnution, but when I asserted similarly that the 
information war; otherwise, then the Honourable Member said that he had 
satisfied hirn!!elf. May I knO'W' what. arc the sources through which the Govem-
ment of India batisfy themselves as against the Bihar Government when they 
mal{e a dc·liberatE. Illisstutemedt? 

The Honourable Sir Iwala Prasad Srivastava: 'rhe Government have their 
own sources of information wh'cb the Honourable ~ e J e  ought to Im()w. 

Prof. N. G. Ranga: What are t.heb'El sources? Are not the Regional COlllmis-
eioner!l one of t.he!le sources? 

Kr. PrNident (The Honourllble Sir Abdur Rahim): Next questif!n. 
Seth Yuau! Abdoola Haroon: The point of ordpr raised by Dr. Sir Zia Udd:n 

Ahmad hnB not yet heen de ~ded  Sir? 
Kr. President (The Honourahle Sir Abdur Rahim): What is the po'nt of 

order? 
Dr. Sir Zia Uddin .Ahmad: The point of order is this. One Honourtlble 

Member challenged the facts given out by the Honourable the Food Member 
8nd·requested the Food Member to make further enquiries into the matter wb:ch 
he refused. 

:.r. Jlnli4eDt (The Honourable Sir Abdur Rahim): 'ltlat is no point of order. 
Tbewhole position has been clarified so far as the Govemment Member 
applrently could do it. • 

• 
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Ibulvi Muhammad A.bdul Ghani: No reply has been given to part (e). -
Mr. President (The Honourable Sir Abdur Hahim): He has given his reply. 

Next question. • 
HYGIENE INIil'EOTION OJ' COJ'J'BE C OIUE~ 

168i. ·1Ir. Govind V. Delhmukh:' i~  the Honourable the Food'Member 
be pleased to state: (a) whether the factories, at whioh ~ffee is prepared, 
have beEln examined from the point of view of hygiene; and if so, when ~ 
were last examined; and 

(b) the precautions taken to prevent adulteration of coffee at the factoriea 
and at the time of sale t<> consumers? • 

The Honourable Sir JwaJa Prasad Srivasava: Presumablv the H()nollrablo 
Member refera to the supply of Ground Coffee. . 

(a) The six factories of contractors for the supply of coffe; for the Army, 
to which the Honourable Member presumably refers, have all been in~ ~~ t, 'd 
from the point of view of Hygiene within the last three months except one which, 
was last inspected in June 1944. • 

(b) Precaut:ons against adulterat'on are per:odical inspect:ons of the faotoriea-
during produetion, monthly statements accounting for the Coffee berries received 
and the powder produced; and analysis of samples at the Military Food Labora-
tories. No question of precaution at time of sale arises, 8S Food Department. 
purchases Coffee only 8S a ration for the troops. 

I ~ Govind V. Deahmukh: May I know the agency through which tbi.-
inspection is carried on] 

The Honourable Sir Jwal& Pr&I&d Srivutava: I have already 8Dewer!ld tnd. 
1Ir. GoviDd V. Deahmllkh: The part;cular character of the Agency? 
'l'he Honourable Sir Jwala Pr&l&d 'rivutava: It:8 being carried- on by the-

Food Inspection Directorate. 
1Ir. OovInd V. Deabmukh: Mlly I know the nume of the factory which hal 

been mentioned whose inspection was not carried out from the point of vil'w of 
hygiene? 

The JloDourable Sir Jw&la Prasad Sriva.fi&va: That was n factory Lelonging-
to Messrs HUimin Bhoy and Sons I .. td. 

Mr. Jlauu Subed&r: Is the precaution against adulteration t.aken by the 
Central Government or by the J>rovincinl Government? If so, what is the 
specific rnachillt'ry in order t,o cheek that the public do not get adulterated hotuB?' 

The Honourable Sir Jw&la Pralad Srivutava: I have already explainlld thot 
ot length. 

Mr. Jlanu Subedar: Is it by the Central Government or by the Provincial. 
Government? 

The Honourable Sir Jwala Pr&l&ci Srivaatava: By the Ce,ntral Government. 
Ill. Govind V. Deahmukh: Are yearly reports received bv the Food Depart· 

ment?' --
The Honourable Sir JwaJa Prasad Srivutava: Yes. 
Mr. Govind V. -Dllbmukh: Do Government take action? 
The Honourable Sir .Jw&la Prasad Srivutava: The }'ood Depnrtment :s wry 

much alive. 
H YGlENE INSPECTION OJ' CONDIMENT POWDERS F A.CTOBIES 

1583. ·Mr. Go91Dd V. Duhmukh: Will -tho Honcurahle the Food Membu' 
be pleased to state: (a) whether the fact<>ries, at which oondiment powders aN 
prepared. have been examined from the point of view of hyg:ene; if so, t~ 
the reports about these factories were; and 

(b) the precautions taken to prevent adulteration of condiment powders? 
'I'h. Honourable Sir .Jwal& PraIad Srt"aatava: (a) Yes. The reports W':lN 

generally satisfactory, 
(b). ';l'he PrflCautions to prevent adulteration include analysis. of samples at 

the Military Food Laboratories and occaaional inspection. by offiCers of the Foocl 
Department and of the In,pectorat.e of Hygiene. 
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Xr. GovlDd V. Deahmukh: The Honourable Member said that the rtlport. 

were generally satisfactory. What is the mean:ng of that? 
T'he Bonourable Sil JwaJa Prasad Srfnstava.: Wherever there was any deled 

10und it was brought to the notice oJ the proprietors and set right. 
Kr. Lalchand Nav&lrai: May J know if such complaints were made and 

whether inspect6rs have gone into them, to the knowledge of the Honourable 
-Member? 

The HODourable Sir Jwala Prasad. Srivastava: Oh I yes, the.y are bc:ng made 
'&8 occasion arises. 

Kr. T. S. AvlDashWngam Ohettfar: Do the Government inspect factories 
which are producing only' for armed forces or do they inspect factories which 
produce for th9 general pubEc also? 

The Honourable Sir Jwala Prasad Srivastava: It is only for the army coodi· 
t~ ~~ . 

Kr. T. S. AvfDasbjljngam Ohettiar: May I know if there is any provision for 
inspection of Iactorie& wh:ch supply for the civilian needs? 

The Honourable Sir Jwala Prasad Srlvaaava: There is no purchase made by 
Government for the general public. We are on condiments now. 

Kaulvf Muhammad Abdul Ghani: What are the contents of the report? 
The Honourable Sir Jwala Prasad Srivastava: I have not got copies of 

.reports. Inspections are made from time to time. If there are any defects 
they are brought to the notice of the Department by the Inspectors and those 
defects are set right . 

.... GoviDd V. Dlllhmukh: In view of the fact that reports are submitted to 
the Central Government, is the HonourQ.ble Member in 11 position to say who.' 
the reports are and from which factories? . 

The Honourable Sir Jwala Prasad Srivastava: I have not got a detaled list 
of factories. 

10'. Qovlncl V. Delbmukh: The names of such of the factories whose report II 
he has? 

The Hoaourable Slr Jwala Prasad srtvlltava: None. 

Ghee PUBOHASINO FIRMS OF GOVERNMENT 

1584. *Kr. GoviDd V. Deab.mukh: Will the Honourable the Food Member 
please state: 

(8) the number and names of firms with the nameR of partners, if any, 
appointed by Government to purchase ghee last year; 

(b) whether any of these have been given notice t,but their services will not 
be required; and 

(c) the precautions taken to prevent adulteration of ghee? 
The Honourable Sir .Jwa1a Praaad Srivastava: (8) Only one Agent was newly 

appointed lust year, vile., British India Trading Co., Bombay in which Mr. D. 
Khandka, Mr. Devji Rattllnsi and Mr. Gordhlln Dass Javdavji are partners. 

(b) No. 
(c) Food Department only bu.vs gh!'e for the Army which before acc'!ptance 

;s tested to n f.pecificat:on designed to ensure the supply of pure ghee. 
Qui Kuhammad .Ahmad ltum1: What are the special qualifications of this 

.firm? 
The lI.oIlourable Sir .Twala Praaad Srivastava: I am afraid, T do not know 

what-my Honourable friend means by 'speeial qUl1lificatiom;'. They are Il good 
~  . 

QUi Xubammad .Ahmad ltum1: Were any tenders invited? Was. any 
.compo.rison made between the tenders? How were the.v found to be effiCIent? 

The Honourable Sir lwala Pralad Srivastava: I shall require not.ice 8S to 
'whether tenders were invited or not. That does not arise out of the questiou 
on the order flaper. 
. 1Ir. Govtnd V. Dellhmukh: I know tendeJ;s are qot invited but applications 
ar; 8'Ubm:tted to this Department which purchases fooc! for the army. Wbat 
.• re the ground .. on wb.'ch applieations are granted or reJected? 
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The Jlonourable Sir Jwala Pr188d Srivastava: We must get hold of I} reliable 

firm which will do the job. • 
lIIr. GovIDd V. Deshmukh: .What·is meant by "a reliable firm"'? 

(No reply' wali given.) . 
Maulvi Muhammad Abdul Ghani: Is it a fact that a large amount of Nat',mal 

Savings Certificates was purcha&.ed by this firm and therefofe they got the 
.license? . • 

The Honourable Sir Jwata Prasad Sriyast&va: No, Sir, 'therefore' dots not 
i ~  

Ghee HEATING CENTRES 

1585. *1Ir. Govind V. Deshm.ukh: Will the Honourable the Food Member be 
pleased to state the number of Ghee Heating Centres in India: and the. places 
where they are situated, and whether Government propose to continue all of 
them; if not, which of the Centres are to be diticontinued and why? 

The Jlonourable Sir Jwala Prasad Sriv .. tava: There are six Ghee Heating 
Centres in IndIa located at Agra, Muzaffarpore, Kamptee, Ambala, Karachi and 
Bangalore. 

At present Government proposes to discontinue only the Ghee Centre at 
Kamptee, from 1st June 1945, or soon thereafter, in view of the changed 
circumstances of demand and availability . 

.... GovIDd V. Deallmukh: What is the meaning of "changed circum-
stances"? 

The Honourable Sir Jwala Pruad Srivutava: Change in demand and avail-
ability. 

Kr. GovlDd V. Dellhmukh: Did not the demand or:ginally exist and buppliea 
made? On wbat grounds has this cen"tre been discont,inued? 

The Honourable Sir Jwali. Pruad Srivastava: The military demand is UI)W 
Jess and there is less ghee to be obtained in that area. • 

1Ir. GoYbld V. Deahmukh: Then will the Honourable Member takl:' step£" to 
decrease the rat,ion that is given to the army in the matter of vegetable ghee? 
Is the Honourable Member aware that the army is given vegetable ghee 'limpl, 
because animal ghee is not available? 

The Honourable Sir JW&1a Praud Srivut.ava: That question ought to be 
addressed to the War Department. J do not fix the ration for the army. I 
only carry out the demands of the Quarter-Master General. • 

Mr. GovtDd V. Delhmulrh: But is the Honourable Member really eertaiD 
t,hat the demand for ghee from the army is' less? 

The Honourable SIr Jwala PraIId Srivulava: Yes, it is less . • 
PP IO~' 'ION  I'OB Ol'DING PBIxDY AND MIDDLE SoBooLS IN BAL17OBJBTAJI' 

+1581. *lIr. Abdul QalJ1uD: Will the Secretary for Education, Health ana 
Lands please state: 

(a) the total number of applications received in Baluchistan in 1944·45 f ~ 
opening new primary and middle schools; 

(b) the number of such applications which were granted; and 
(c) whether any new schools are being opened in Baluchistan in 1946-461 
Mr. J. D. 'l"yIon: (a) 10 and 5 respect:vely. 

, (b) None of these applications could be granted owing to financial stringency. 
It Dlay, howe"er, bp added that niueteen primary schools and one middle 
school were opened 10 April 1944. 
, (c) No, the question of opening new schools will be taken up as' 900n ilS the 

financial situation permits. 
EU'JDNDITUBlII ON GROW MOD FOOD C.AJlPAIGN IN B.AL17CJ118'l'.AN 

tl587. *1Ir. Abdul Qalyum.: Will the Secretary for Education, Health and 
Lands please state: • 

<a) the amount spent on "Grow More Food" Campaign in BaluchistaD in 
1944-451 •• ., 

t AD8wer to thia qaeatioD laid on the table, the queationer htving e:a:bauated bg quota. 
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(b) the amount ear-marked for the ~ e purpose in 1945-46; 
(c) the results tlchieved; and .... 
(d) whether any comprehensive aeheme has been prepared; and, if ao, the 

salient provisionsZ 
• JIr. 1. D. T)'8OIl: (8) The amount given in 1944-45 to the Baluchistan 
AdminiRtrntion for Grow More Food schemes is RB. 1,82,000 as grants n;ld 
Rs. 1,66,000 as loans. ' 

(b) For the year 1945-46 schemes involv:llg recoverable and non-recoverable 
.expenditure of Rs. 10,54,700 and Rs. 4,28,000 respectively have been sanctioned 
80 far. 

(c) It has ~en estimated that some 14,000 tons of additional food will be 
produced by schemes sanctioned in 1944-45. As a result of the scheme for 
vegetable seed production about '42 •. 000 lbs. of seeds of European types of 

'vegetuilies were produced at Quetta valued at Rs. 3,58,000 approximately. 
(d) The salient features of the scheme of work for 1945-46 are: 
(1) the multiplication and distribution of improved wheat seed. 
(2) the di t i ~i n of, improved ploughs and fodder cutters. 
(3) the trairiing of fieldmen. 
(4) the compostitlg of town and village refuse, and 
(5) the COnF!truction of minor irrigation works. 

SacMuts CONFERENCE AT CA WNPORE 
1688. ·KaulVi "Jluhammad Abdul ~  Will the Honourable t,he T.E'ader 

. of the House please state: 
(a) whether his attention has been drll:wn to page 4 (12) of the weekly ne"a 

·-called Kaukab-i-Hind of Lucknow, dated the 2nd February, 1945, regarding 
'holding a sachhuts conference on the 29th to 31st December, 1944, at Cawnpore; 
'and 

(b) whether Government of II\dia in Reforms Department received copies of 
'resolutions passed at the said conference along with notes of the Organiser of 
All-India Hindu Backward Classes League asking for separate representaHon for 
'Hindu Backward classes; if so; with what results? 

The BODourabie Sir Sultan Ahmed: ,(a)" and (b). I have now 'Been the news 
'item referred to, and the reSQ)utions which are said to have. been passed. If 
action is desired on them, the appropriate authorities should be approached. 

Kaulvt K11hammad Abdul Ghani: What are the appropriate authorities? 
'1'he Bouourab1e Sir Sultan Ahmed: The Central Government, the Provin-

~i  Government and the 'local bodies. 
llaulvi Kllbammad AbdUl Ghani: Has the Central e n~ent been 

approached by *ese people by sending their Resolutions? 
The Bonourable Sir Sultan Ahmed: No, Sir. . 

INDUSTR'JAL PRoDUCTS OF INDIA 
1689. ·1Ir. Sri 'Pr&kUa: Will the Honourable Member for Industriei\ and 

'Civil Supplies please give a list of the various industrial products of India about 
which Government collect; infonnation and also a statement regarding exports 
under each Qf thcsehcads on private and Government accounts during thfl las& 

·three calendar years? 
The Honourable Sir •• .&allul Huque: It is not possible to furnish t.he list 

asked for as informll.tion of one kind or another i'& collected for a large number 
of products, aud preparation of a list of all products, for which information of 
any kind is collected wQuld involve an expenditure of time and labour i,~  
would not be justified in war time. Moreover, it is not clear what products are 
included under the expression 'industrial products' and what excluded from its 
connotation. 

GmEVANbBS OJ!' STUDENTS OF LADY HABDmGE COLLEGE, NEW Dnill 
1190 •• JIr. L&1chand .avalral: (a) Will the Secretary for Education He-alth 

and'Lands be pleased to state what restrictiol.1s haVE> been imposed ~ n the 
,students of the Lady Hardinge Conege, New Delhi for going out and e~ nin~ 
'late to the Oollege? .. 
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(b) What are the rules for visits of, relations and friends to girl students? 

Will he please place the same on the .table of the House 1 
(c) Why was the Founders' Day eelebrations at the :Medical College post, 

poned line. die as announced in the HinduRlan Times of 18th March, 1945? 
(d) What are the grievances of the students which have cadsed embitterment 

and for which t,he Governing Body of the College has to meet on the 24th. Marcb: 
19451 

(e) Is it a fact that Miss Lila Pandil, President of Jibe College .Students· 
Union, baEl written a letter to the President of this Governing Body thl\t tho 
students' daily'life has been embittered owing to their grievances not having 
received consideration? • 

(f) Will he please state how many times the Govemin$ Body Diet during 
1944 and up to March, 1945, and which members of the body elected by the 
Indian Legislature attended each eetin~ of the body? 

Mr. J. D. 'l'y1OD: (a) and (b). A copy of the rules is plaoed.on the tl\ble or 
the lIouse. • 

(0) As' already explained in reply to Mr. Neogy'squestion No. 1346 on the 
26th March 1945. flIunder's Day was not celebrated this year becLLuse the 
.tudents intimJtted to the Principal that they were not willing to attend it. 

(d). The meeting of the Governing Body on the 24th March was not called 
8peoially to cOllsider the grievances of the students as assumed by the Honour-
able Member. A copy of the lettor sent by Miss Lila Pandit, Prelrident of th·, 
Students' Union, to the principal explaining the grievances of the students \Vas 
laid on the tablr· of the House in answer to part (b) of Mr. Neogy's questi"'n . 
. (e) Yes. • 

(f) The Gf)verning Body ·met twice during 1944 and once in March thi. 
year. The following members of the Governing Body, who are Uembers of the 
Indian' Legislature, attended the meetings of the Goverding Body held .:>n the 
cia. specified against each: 

Sir Syed Raza Ali and the Honourable Mr. Sapru attended the. meeting of 
the 25th March 1944; 

Sir Syed Raza Ali attenclsd t.bat of the ~t  November. 1944 ; and 
Bardar Sant Singh attended that of the 24th March 1945: 

LADY H.uI.DINGJ: MJ:DICAL COI,Lr.GJ:, RUUl:8 Jl.llGABDING LMv. or ABIDe. ~  VIlI1'l'OaS . 
. £taw 0/ AbietiC. a1IIi Viliet", 

Studentl may go ~ daily after cluaes end, ~ mUIt. ret.urn in time for roll call 
.. t 1,45 1'.11. un1 ... a pal. h ... been obtained. St.udoant. mUit sign t.he book at the front. 
entrance:- on going out and coming back atating 'their deltination, or object in going out 
the timt' of departure and return. 

In order to be absent from roll call and out after 1·45 '.11. a It.ud_nt. mUit obtain a 
pall from the Warden. Application for pauea are made in a book outlide the Warden'. 
office. Passes are to be applied for before 2 P.I(. daily and before 2 P.II. on Saturday 
f~  ... Sunday paBS. The Warden's signature must be obtained before the p .... ie valid. All 
pa.sei musl be handed to the Durw&n at tha frc.nt entrance on going out. Paille. aUow 
ablenee np to 10 P.II. only, except in very speci&l calea. Studente mUit leave and eoter 
the ColleI!'<! by the front entrance only. 
. All hotels, r .. taurants and te& shops &re out of bounds even when Itudenta are spend· 
mg the week·end with fril!lnds, exc-apt th&t students may go to Davico'. or Wenger'. 
hetween 3·30 and 1·30 P.M. 

All p&nmt.. or guardians supply a lilt of: (1\ friendt who may vi.it their daaghterl 
01' wards or. (2) friends with whom they may srend week·l!nds or odd holiday.. Student. 
-y only vl8it the friends whose nalllel are on the list. When vi,itilll friende Itudentt 

f moulll enter the name of thl! penon in the book. It is not sufficient to write "viliting 
r !rienclll':' Student. may only write "Home" if their parents or gnardianl actually live 
f- III Dolhl. . I. Student. wishing to etay with friend. Rnd thul be ah-.ent from College for 0fI\'I or mON 
· nt ~ .. mnat apply on a leave form through the Wardell to the Principal and receive her 
· ,.rmllPlon before ablMnting th_ .... 
· Students wiehing to take leave at time. other than reeogniIBd holidlfyl and wloBk·end. 

mUlt apply on a ~ e fonn through the Warden to thl! Principal and .tate the· rll&lOO 
, for their application for leave.· • 

~  Viliton on the list luppfted by the parents or guardiane may come to ... etudent. 
~  between th9 honn of 3-30 P.K. and 1·30 P.K. on week·day. IYld between 10·30 i.K. MId 
t 1·110 P.M. on SandaYI. Gentlemen viaiton will ... etuden'" iD £be Ball and Vieiton' room 

• • • • • • • 
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but lady viaitors are permitted to go to students' rooms. Permission to S88 .tudent. at 
otillar time in cases of emergency can be granted by the Warden. 

Students may have visitor. to stay in their .rooms after obtaining the Wardell's per-
mission. The period. of stay should "not exceel! three ~ I  ! 

Seth Y1ISUf ~  Baroon: With reference to part (a) may I know what 
aew restr:ctiolls have been imposed upon these students? 

JIr. I. D. Ty8OD: No new rules have actually been added, but the Prinoipal 
has been tightening up t~e administration of the rules, and in particular; she 
has put the quarters' of the House Surgeons in the college compound out of 
bounds to students. The stude,!lts can only entertain House Surgeons in the 
students' comm\>n room. The reasons for this are congestion in the House 
Surgeons' quarters and the fact that students' were meeting sold'ers and otht>r 
men in those quarter.. The secolld thing is that she has curtailed the number 
of passes that are issued to t e ~ lady students on the ground that Delhi is a 
dangerous' ~ for young women after dark, especially in the winter months. 

Mr. x.J.chaDd Navalrai: Have any arrangements been made for guests, 
friends and relatives of these students to meet them? And at what place do 
they meet? 

Mr. I. D. TyIOll: Yes, Sir. The Honourable Member will find that, in the 
rules that I have laid on the table, very adequate arrangements have been 
made .. 

Mr. Go9IDd V. D8Ihmukh: Is it a fact that the Founder's Day has LleeD 
postponed because of the hot atmosphere created by the students? 

1Ir. I. D. TyIoa: Yes. The students intimated that they would not attend; 
they presented a manifesto saying that th.y would not attend it. The Principal 
convened a meeting of the staff and decided not to·hold the celebration. 

Mr. x.J.chand Bav&lr&t: Was it found out· from them why they were nol 
attending? ' • 

1Ir. I. D. TyIOll: Yes; they said that unless their grievanceS', speciall.v those 
to which I h8\"6 referred, were met tbey would not attend. 

Sbrlmatt E. Jl.adha Bai Subbara)'an: May I know, Sir, if there is a tutorial 
.ystem in the College, each professor being in charge of 8 certain number of 
students? 

Kr. J. D. TyIOD: I shall require notice of that; it really does not i~E'  
ShrlmaU E. ltadha Bal Subblr&)'an: In view of the fact, Sir, that from 

questiolls put in this House and reports in the press it is quite clear .that the 
state of affairs in this college is not satisfactory, will Government give thea-
immediate attention to the urgency of appointing a committee to make a 
thorough investigation? 

Mr. J. D. TyIOD: No, Sir; we aTe not at all convinced that conditions are not 
.a'isfactory. The college has got its own Governing Body and they are hand-
ling the matter. 

1Ir. Go\'1nd V. Dnhmukh: May I know if the Governing Body have (·onsi .. 
dered the manifesto issued by the students and their complaints and grievWlce. '1 

Mr. I. D. TyIOll: The Governing Body had two letters from the student. 
before them in their meeting on the 24th March and did consider them,-I do 
not know with what relmlt. 

leU!. Yuuf Abdoola JIaroon: Did the Governing Body find Delhi e. danger-
ous ~ ne  

Mr. I. D. T)'aon: I should point out that this tightening up of the rules \\"81 
introduced during the cold e t ~  when the ni~ t  are long and dark. . 

Kr. Sri Pnkua: Is it not a fact that moonlit nights are more dangerou8 
than dark nights? 

PuBLIO UTILITY CONCEDS HELD BY NON.INDIAN INTBUB'l'I 
1691. *1Ir. '1'. S. A 'llnalhIlInIam Ohettlll: Will the HonoUl'8ble the Labour 

MelQber please state: 
(8) the number of public utility concerns 'neld by British and other non-

Indian interests in Indilt,; aDd 
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... {b) whether any attempts were made to acquire thesepublio utility con-
'08l'Il8 ? 

'At BODoarable Dr ••• J\ .• mWar: (a) and (b). The information allkocl 
for is being collected and will be laid on. the table of the House. 

EnJnmrrmm 01' EDl7C.A.!'lOlll' D f~ 

t1l9L "1Ir • .IJIdal QaIJUl: Will the Secretary for Education .. Health aacl 
Lands please state: ' 

{a) the sum spent on educallioD. in Baluehlatan in 18U." i 
(b) the ]J8rcelltage this conlJtitutes of thE: total expenditure; 
(c) whether the SUDl ~ted for education is being increased in UJ ~  and. 

if 80, by how much; • 
(d) how this compares with the amoUDt spent on education. in Aimer-

Merwara atDd Delhi; mel 
(e) what percentage of the total expt>llc1iture was spent GIl eclueatioa in 

1944-45 in ~ ne e , Delhi Ilnd Baluchisten? 
Irr. I. D • ."..:. (a) The revised estimates for 1944·45 for ":Eduration" 

under "Baluchistan" are Rs. 5,54,400. 
(b) 6'52 per cent. 
(c) Yes, by Re. 2,25,200. 
(d) The budget estimates' for 1945-46 for "Education" under "Ajmer-

Merwara" and "Delhi" are Rs. 7,19,400 and Re. 20,,08,600 respectively, "-
against Rs. 7,79,600 under .. ;Baluchistan", . 
. (e) The respective percentages in Ajmer-MerlYara, Delhi and Baluchistan 
were 21'17, 20·2 and 6·52, 

• 
ENFOBClIIMENT OF ROMAN ScBIPI' IlIl PBIlIlABY bOOLa OF ()BBTAm 

DISTRICTS m UNITBD PBoVINOlIIs 
1593. *Jlr. J[aiIgh Bihar! Lall: Will the Secretarf for Education, Health 

and Lanas be pleased to state:. 
(a) if the Government of India are 6Wal'e that the Government of the Uoited 

Provinces have enforced the use of Roman script in Primary schools of the Dis-
tl'icts of Garhwal, Bulandshahr and Partabgarh for which text Dooks have been 
compiled and are being printed in the qovernment Press, Allahabad; .and 

(b) if the reply to part (a) above is in the aflirmative whether the Govem-
ment of India have enunciated any policy with rega.rd to that? 

Mr. 3. D. TyIlOll: (8) Government have no infonnation. 
(b) No; the Government of India have not enunciated any policy in the 

matter. 
Mr. K&Ua8h BIhari Lall: In view of the importance of the question, will the 

Government of India inquire into the matter? 
Mr. 3. D. TYlon: No, Sir, it is a provincial matter. 
Xr. Katl" BIhari Lall:' In view of its' importance I suggest that thifl intro-

duction of the Roman script is an all-Indin matter, and so the Government of 
India should inquire into it. . 

Kr. 3. D. Tyson: If any province likes to raise it in the Central Advisory 
Board of Education, I have no doubt that the Board will consider it. 

JIr. Kailaah Biharl LaD: In view of the fact that the U. P. is a provillce 
ruled by section 93 of the Government of India Act and there is· DO popular 
Government, will the Central Government inquire into the matter IU)d see that 
in the interim this rule may not be introduced as it will be very prejudicial to 
i>iudents? . 

Kr •. ..t. D. TyIlOD.: No. Sir. 
PADIENTS TO CONTJU.CTOBS JlOS SILT ~C I  ~' ' ClulmB.&WAL 

.. urn W AZJ,lU.BAD, DBLBI 
15M. *1Ir. K.n.... Btharl LaIl: Will the Secretary for Ejucation, Health 

~d Lands be pleased to state: 
e' • • 

t ADawer to thill qGeltiOD laid OD the table, the qUlltioner ha"iDg eJ:bausted hill quota. 
• • 
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la) if it is II: fact that, total payments to contractors fOl· lult t I ~ e, at; 

Chan<1rawal and Wazirauad, ilellu, uuw toe JJellii Joint ~  and. tSewclJe 
Board, New:Uelhi, etc., during ~, ~  and 1948-44 were ouly approxi-
mately Rs. 8,OUU, ~,OUU and \J,OUU respectively; " 

(u) if it is a fact that during the burrent financial year the figure of P"'1-
ments has gone ab6>ve Rs. 50.000; 

• (c) if it is a fact that the contract of the present contractor is being renew-
ed on the present high rates without inviting fresh tenders; if 80, ~ 

(d) if it is a fact that payment at higher rates is being made for wet Kilt, 
while in actual practice. silt is removed only when it has dried up; 

(e) if it is a fact that the 'Board is, at present; paying an exhorbitant r$te-
of Rs. 7-8-0 per hundred cubic feet for extra load for every additional chain" 
while the rate during the previous years has been less ~ n Re. 1; if so, why; 
and ' 

(f) if Govemment are prepared to institute enquiries into the working at 
the Board and its staff? 

Mr. I. D. TJ .. : (a) to (f). Information has been called for and will bet 
furnished to the house when received. 

EX0Il88IVJ1 RBQlJI8l'.nON OF FOODGBADi8 I'BOK CULTIVA.TOBS I:N OBBTA.Di 
DI8TBICTS 

1691. -Srt E. B. lbaln.la Bepa: Will the Honourable the Food Member 
be pleased to state: 

(a) whether he is aware that in the following districts, excessive requisition 
of foodgrains from cultivators was made and that their objectioos are not heard. 
and that there is agitation in the preBS against the method employed and tI,l& 
policy followed: " 

(i) Madras:-South Kanara District, and 
(ii) Bombay: ....... Dbal1Var. Belgaum, Bijapur and North Kanara; and 
(b) in view of the assurance given by the Honourable Membet in his reply 

to Starred Question No. 618, dated the 20th November. 1944 that the cultiva-
tors' requirements would be fe~ ded, whether Central Govemment have-
issued any circulars in this regar" c;,., ~'  if not. whether they propolle to do $0' 

now? 
fte KOIlourable Sir J'wala Prasad SrtyastaYa: (a) I have made enquirier; andJ 

am assured thut excessive requisitioning of foodgrains from cultivators wao; not 
rt'sorted to in the districts mentioned. Objections are carefully considered. mel 
where necessary rebates are allowed. In Bombay articles in the Press regard-· 
bg the levy system generally are regu14:rly discussed in District Press Confer-

o ences and misunderstandings removed as far a8 possible. A report has beeD! 
called for from Madras on this point . 

. (b) I am Batisfied that the need for safeguarding the requirements of culti-
vators which my Department has already impressed on Provincial Govemments. 
and which was diacussed at the 111si; Food Conference, is fully understood, and.. 
ao special directive on the point is required. 

Seth Tan! AbdoOIa BaIooD: With reference to the lIonourable Kember's. 
reply to part (a) of the question, may I know what he means by "excessive 
requisitioning of foodgrains from cultivators"? May I know how much grain' 
was left with the cultivators? 

fte Bcmo1Irable Sir .JwaIa Pruad Sri"'ft: I mean exactly what I have· 
~ id n  more and no less. 

Seth Tua! .&bdoola :Buocm: There is no question of 'no more and no leaa!. 
1 want to know how much grain was actually left with the cultivators foro, 
themselves and their families? 

The BOII01Irable Sir Jw&1a PraIad SrlftItaft: That was not the question 
on the order paper. . 

Seth T1II1It .t.bdOoIa BaloGA: The question was 'whether he is aware that. 
exc8ssi ve requisition of foodgrains from cultivaf.ora was being made'. . . . 

".l'i:le J[cmourable Sir IWala PraIad SdnItaft: I am .satisfied that eXe8ssive-
grain wos not requisitioned from the <'ultivRtors. , 
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JIaulvi Kqhargmld Abclal Gh&D1: What are the rules for the requisitioning 
of foodgrains? 
'!"he Konourable Sir I.ala ~  Srlvut&va: We have' made no rulei;. 

:these rules are made by the Provincial Governments. The whole system is. 
explained in the Butler Report which is in the Library of the House. 

JIr. '1". I . .A.viD",1Mnpm Gb.eUI&r: In view of the fact that large como' 
'plaints have been received in this matter;, will the Government issue a fresh 
circular saying that proper allowances which are proullsea in the d~  made· 
· by the Government itself are kept up and that proper allowances are' given? 
The order is all right but the execution is defective. We do not know 
what machinery he has, but may I know if he will issue a strict oiroular tha. 
the orders which are being issued are strictly adhered to? 

".l'be JIcIlcnuab1e SIr lwala Pruad Srtnftava: Yes, certainly. 
Prof ••• Q. BaDIa: Will the Honourable Member enquire from his Regional 

Food Commissioner whether his orders are being strictly enforced and whether-
the cultivators' requirements are left with the cultivators? 
'!'hI .0000000ble IIr .Tw&la Pruad Irlnatava: As I have already stated in 

my reply, 80 far as Bombay goes I am satisfied with the reports whioh I han· 
.ftceived that all legitimate complaints are looked into and put. right. 
· JIr.' '1". S. Avtnllbt1ID,UIl Ohltttar: What about Madras? 
· '!"he ~I IIr I .. ala Pruad Srlvutava: I am awaiting a reply from 
~ d  I have written to Madras and as soon as I get information from 

~ t e e, I will lay it before the House. 
.• ProI ••• G. Baqa: Does it cover both the o-ovemment of Madras and the: 
:RegionaI Food Commissioner? 
Tb.t BcIIIour&bll Sir Iw&l&' PrUld. lrivutava: Yes, Sir. 
PIof ••• G. BADIa: Is it not a fact that the Honour.,w16 Member's atten-

tion has been drawn to actual reports of excessive procurements of foodgrains 
,from various other districts also, apart from South Canara-..for instanoe, 
South Arcot? 
. '!"hI !rAIaour&bll Sir .TwaI& Pruad. Sr1vutAva: No, Sir. I have not seen 
~  such reports. 
it JIr. Pruld8ll' (The Honourable Sir Abdur Rahim): ;Next question. 

AUD:r.r o. AoooUll'1'8 en GoVlmNJoDrT o. hm1£. PaBIIPS 
~ f S ~  B. llurap .... : Will the Honourable the Labour Member 
J;e pleased to state: 
'. ~  whether the accounts of the Government of India Presses are annuall,. 
~dited by the Accountant General, Central Revenues, New Delhi; 
.' (b) whether copies of the audit reports are sent to his Department for 
perusal and action; and whether such copies were received in the last tW() 
,.ears; if so, the action taken thereon; 
(c) whether it HI a fact that serious discrepancies in the accounts of parer 

were found in the last two reports and no action was taken on them; if 80. 
what the reasons are; and 
(d) whether Government propose to place a copy of each of the audit; 

leports for the last two years of the New Delhi Press on the table of the House? 

ftl BoDoarable Dr. B. B. Ambldbr: (a) The accoun1lB of the Presses are-
~dited by the Accountant General, Central Revenues and other Accountants. 
General who act on his behalf. 
, (b) Reports are submitted by audit to Heads of Departments. Reference-
., made to Government of India only on points of importance or matters OD" 

.,hich settlement cannot be reached. 
:; (c) The 1942-48 report revealed certe.in discrepancies which were mostly due-
to wrong entries in registers. The matter is still under ~n i n  Tb& 
1948-44 report has recently been received and is under exsminatioll by t» 
Controller of Printing & S~ n , India. • 
(d) No. Important points are included in the Appropriation Account. aL 

the year by the Aecountnnt GeneTal, Centrnl Revenues!' These nccounts nre 
• _  n 
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uamipecl by the Public Accounts COJbmitte§ ~ ... ~ iB lajcl ~ the 
Legislative Assembly. . • 

III K. B. 1tUi1oj ...... : May I know with NereDoe to ~ (d) of the 
question whether the Honourable Member will please lay the audit report;& on 
the table of the "'.House? 
• 'ilia ...... bl. Dr. B. S • .&mbedbr: No, Sir. It" is DOt D8C8IIII&l'1. ·DleM 
aN included in the Public Accounts .Commi1itee reports. 

ad Eo B • .JID&rajl JIqd.I: :May I knO\v whether these audit reports are 
incorporated in full in the Public Accounts Commit1!ee reports? 

ft.e ~ ~  B •••• mW .... : Such parts of it as are necessary far 
the purposes of the Public Account. Committee are incorporatJecl . ., 

NJ I O O ~ e .... y ....... y . 

t1Wl. "1Ir. Ab4al QIlpm: Will 'the Honourable the Law Member please 
state: 

(to) wkether only twoco'pies of the regiateredlist of vo,ters for the Central 
Aaaembly ~ at present available to the ;Bombay Public; 

(b) the date on which the new list of voters for the Central Assembly .Wllil 
published in Bombay; 

(0) tile last date for prefering claims and objections; 
(d) whether a large number of names have been left out from the new list; 
(e) whether owing to inadequate number of new lists, people are experienc-

ing diflioulty to find out if their names are on the list; . 
(f) whether he has read the ~t in this connection in the Hirulu.tan 

Tim61 of 17th March, 1945 (page 4) under the heading 'Ceniral Assemblyvotere 
list, several thousands of names omitted' and 

(g) whether he proposes to take steps to redress the grievances' voiced in -the 
Dews item? 

"I'Jle JIoaourable Sir .&8oka :Boy: (a) and (e). In accordance with regula-
tion 2 in Part II of the Legislative Assembly (Bombay) Electoral Regula-
tions, publication was effected at the headquarters office of the Returning Offi-
eer where seven copies were available and at the headquarters fti~ of the 
Municipality where one copy was available. The public referred freely to the 
available copies and there is nothing to suggest that any difficulty arose. 

(b) and (c). Publication under regulation 2 was effected Qn ~e 12th March, 
and under sub-regulation (8) of regulation 3 claims and objections were requir-
ed to reach the office of the Judge on or before the. tenth day fropl, the date of 
publication, excluding the day of publication. I would add that publication 
under regulation 2 was preceded ·by a preliminary 'Publication under regula-
tion 7 on the 8th January when 15 days were. allowed for the Bubmission of 
applications for enrolment. 

(d) No. I lay on the table a copy of the report received from the Return-
ing Officer on this point. 

(£) Yes, but the report laid on the table in reply to part (d) shows that the 
complaint had no foundation. 

(g) Does not arise. 
Iletumi1lg Of!i.cp.r', Re'PoJrt 

It is not ('orrect to say that a 1arlt8 number of natmls have been left out from tMl 
Electoral Rolls. Every care was taken to include all legitimate names at the time of the 
ipreparntion of the RollI. '['here was first the Govemmlmt of Bombay's Notification No. 
'6805, dated 2nd October 1944 in the Bombay Government Gazette. Then I issued a. 
lIrell notice, dated 26th October 1944. through the Director of Information Bombav ask-
in~ all personR intending to have their namel enrolled to regi8ter them in' the C ~ t P'  
oftice. Again, after the preliminary publication, the public was again informed through 
a e~  communique that Qualified persons whose ~e  were not. enrolled should apply 
Ito the Collector. Only 205 claims have been l"ecelwd by the Reviling Authority by the 
22;d instant, which Bhow8 that only few Jlamea W!'re left Ollt. No COIIlplaint 'hal been 
received from the persolll who actually clolDe to Cob8Wt t ~ lists. 

t An.wer to this que8tibn laid on the table, the queltioner having ubauated hil quota. 
• • • 



STARRED QUESTIONS AND ANSWERS 2433 
PBODtl'OTIO:K aD E%PO:aT 0., Clm:.LIBs 

lHI. -llr. £DiDga JIobaD Dam: Will the Honourable the Food Member be 
plea!led to state: •• 
, (a) the production of Chillies in the coontry in 1941-42, i942-48 and 1943-
44; and the quantities exported out of India and to which countries; 
, (b) what system was adopted to grant export licences and on what bosiB-. 
the firms were selected for such licences; 

(c) the number and names of firms which are authon,ed to export ie~ 
out of India; and 

(d) if in selecting firms Government prefer firms quoting lower prices to' 
those charging higher prices; if not, why not? • 

The Honourable Sir oTw&l& PraIad Srivaatava: (a) A statement giving such 
information as is available .is laid on the table. 

(b) and "(d). Price quoted is not the determining factor in the issue of 
licenses. Licenses are, as a rule, granted by the Export Trade Controllers to 
establi!lhed exporters on the basis of their shipments in the basic year 1941-42. 
The object of confining licences to such exporters is RO that, when trade is 
restricted, it should be reserved as far as possible to those whose n()rInal 
busineis has been affected. 

_, (c) There are 194 established exporters. It is not in the public interest to 
'msclose their Dames. 

~ , St t ~ftt 
:- (a) Produotion of ChiWee during the period "1941.42 to 1943044. 
~

ProduMion (Tena) 

IMl",1 IMS-43 
:'", 

IM3·44 

', ~ ~ DOt available a.lao ~ DOt available 

~  7,010 7,381 8,020 

lJr.m- 1116,11911 170,470 FigareB not available 
"l , 

'1: Data for other parlill of the country are not avaa.ble. 
ii: <p,) Esport of Ohilliee from Britiah India dt11'ing the petiod IN1.42 to 1943044. 

(In owts.) 

To eountriee of deetination 

• 

128.279 
1,987 

2,192 
,631 

10,194 
1,646 

120 

1,838 
6117 
.. 7 
617 
7113 

141,181 

189,201 

12,IWI 
(to oountriee 
o$her than 
Ceylon) 

- . 
201,292 

107,22& 

6,700 
(to coan6riee 
otbIIr thaD. 

Ceylon) 

• 113,9211 
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Mr. T. S. AvtnMbnmC&Dl Chettiar: \Vhat iii- the answer to part d~ of the 

e~n~ e Sir Iwal& Prasad klvastava: I answered parts (b) and (d) 
"together.. . • '_ . 

Ill • .baDCa JloIwl Dam: May 1 know if it is a ~~t ~ t a great qUBIltlty 
.of Chillies got d~te i ted for want of transport faclhtles. fi . 

The J[ououra.ble Sir Iwala PrUad Srivalt&va: I have had no de wte com-
o plaint to that effect, but the shipping facilities are limited as the Honourable 
Member must understand. . 

Ill. AD&nga KohAn Dam: Is it not a fact that if the number of exportera 
js increased, it would be to the advantage of growers of chillies? 

The BOillOUlableJJir Iwala Pruad Srivutava: I don't accept that. but I 
-can give the llonourable Member certain figures. In the year 1941-42, we 
exported 150,000 cwts. of chillies. During the year 1942-43. we eXpOrr6? 
.201,000 owts. of chillies, so that the quantity incteased in that year. 

Xl. MaDp KobaD. Dam: May I know if the Honourable Member is 
aware that there was an insistent demand from the Government of Ceylon for 
chillies? 

'!'he JIDDour&ble Sir .Twala Pruad Srtvutava: We have met that demand. 
Ill. ,Anvca KobaD Dam: What is the diff ~ t  in increasing the number 

()f uporters? . 
The JIoIlOlUable IIr .Twala PrIII4 Srtvaitan: I have explained that.in my 

answer. 
Ill. Prllldeat (The Honourable Sir Abdur Rahim): ~e t question. 
Ill. Govbld V. Drelbmukh: May I kn,ow the number of European exporters? 
Mr. Pruldeat (The Honourable Sir Abdur Rahim): Next question. 

EUBOPIDAl{ AliD INDUN I. M. S. OI'J'IClDBS HOLDIl{G ADXINI8TJL&TlVlI P08'I'8 
1699. -Ill. GoriDct V. Delb.m1lkh: Will the Secretary for Education, Health 

and LBIlds be pleased to state: 
(a) the number of European Officers of the IndiBD Medical Service holding 

administrative posts as Surgeon-General or Inspector-General of Hospitals; 
(b) the number of Indian officers holding similar appointments; and 
(c) the number of European officers appointed to these posts sinee the 

beginning of the war; and whether such appointments have resulted in ::luper-
session of Indian officers; if so, why? 

Ill . .T. D. Ty8oD: (a) Eight. 
(b) None at present. One Indian officer refused an appointment of Inspec-

tor General of Civil Hospitals, when selected for it. Another IndJan officer 
bas reeently been seleeted for appointment as Inspector General but has n01l 
yet joined. • 

(c) British officers were appointed to fourteen out of fifteen of theae 
post,s filled sinee the beginning of -the war. Appointments to the p06ts are 
:made by selection by Provincial Governments. As these are purely selection 
posts no question of supersession arises. 

Seth Yu.t Abdoola JIaroOD: May I know the reasons why the Indian 
Officer refused the post of Inspector General of Civil Hospitals? 

Mr • .T. D. ~  Domestic reasons; it involved service for tme whole year 
in what is virtually a hill station and he ~id that his wife's health would 
not permit hill accepting the appointment. 

JIr. GcmIu1 V. Dllbm1lJdl: Who makes the selection? 
Mr • .T. D. "I'JIOIl: The provincial Governments. 

FEMALE SUBORDINATE IN FOOD DEPARTMENT 
UIOO. ~ Kahuam'CI Abdul GbaDl: Will the Honourable the Food 

!lember please state: 
(a) the totill number of female subordinates i i i ~, I and n in the 

Department of Food and how many of t e ~ e Bengalis; BIld 
(b) whether it is a faet that !l0 ~ it  i ~ f't e~ female din te~ 

ill maintained; if so, ~ what b8t!lS thea promotions to higher poats are mad9, , 
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and if any seniority list is maintained, wbether it is combined or separate from 
that of male subordinates? • 

fte JIoDourable Sir Iwlk P11IIad Srlvutava: (a) Thirteen in all: two 
Assistants, ten Clerks and ODe colifideptial Secretary. . 

Out of the total of thirteen, three are Bengalit! . 
. (b) A combined gradation list is maintained for both men and women. 
111'. Kuhammtd Baumaa: What is the duty of the Confidential Secretary? 
fte Boaour&ble Sir Iwala PraI&4 Srlvulava: She is a Confidential 

Secretary. 
111' •• uhamm '" 1f&ll1D&D: Is she attached to the Honourable Member? 
fte BoDourable S1r lwala Pl'UId SriYlllava: No, not to the Honourable 

14ember. . 
Ka1l1vi wpJwmpt4 Abdul CJ.haD1: May I know whether it is a fact that 

female submtdinates are divided into two categories: (i) those under teens; and 
(ii) those Bibove teens; and, if so, those under teeDS are retained. in the 
~d ini tn ti n Braneh under the direct control of Administration officers aDd 
those above teens are spread over ditlerent branches ill. the Department? 

'fte Bcmoara1ll1e IIr .TwaIa PruI4 lIty ..... : No, Sir. We do not do any-
thing so monstrous 8S that. .. . 

• ADKISfQ:ON8 IN DJUNBAD SOHOOL OF MlNBS 
1801. ~ Kuamm t4 .Abdal GIwd: Will the Honourable· the Labour 

Member be pleased to state the number of admiuions in 1940, 1941 and 1942 to 
the Dhanbad School of Mines and the number of M;uslims in respective years? 
~ JIaII01IIabl, Dr. B. a. Ambldbr: 26, 24 and 24 out of which the 

Ilumber of ::\Iuslim was One, Nil, ahd Nil respectively. 
JI&alYi .ghammy Abdul GbaDi: In view of the low percentage of Mussal· 

mans who have been admitted. in the Dhanbad SQhool ~f Mines. has the 
Honourable Member considered the advisability. of fixing the percentage of 
Mussalmans with minimum qualifications aa he has done in the case of the 
Scheduled Castes or Depressed Classee? 

n. JIGaOnrable Dr. B. a . .lIIlbedkar: 1 shall carefully examine the matter. 
1Ir. Kghamme4 .aumaa: 1\1ay I know if the Honourable Member baa 

done it for the Scheduled Castes und whether the minimum percentage baa 
not been fixed for them? . 

TIle BOIIOurable Dr. B ... .lIIlbldbr: Yes. 
Sir Kwmme4 Yamia DaB: III reply to a supplementary question whiob 

I put on the subject on the 16th March, the Honourable Kember replied ma. 
the Governing Body has got full powers to make the reservation for the ·ad· 
mission of students in this manner. Does the Honourable Member confirm 
ihat statement today? 

ft. 1I0A0U&ble Dr. B. a . .lIIlbedJr&r: Yes, Sir. The Governing Body hal 
tJle right to 8sk the Government to enlarge its functions and if the GoverniDI 
Body took the ma.tter np and applied to the Government to have this mat_ 
left to them, Govemment will be glad to consider the matter. 

Sir K"'zmnad YambL DaD: They have got no such power at present and 
;hey have to -eorne to the Government to get t ~ power? 

'I'Jae Boaonrable Dr. B. Il • .lIIlbedbr: Yell, Sir. 
8tr .ghamm'4 YamJa DaD: The impression was created by the last reply 

of the Honourable Member that they have already got this power. 
"!'he ~ ~ ••• a . .lIIlbedbr: They have the power to ask for the 

enlargement of their functions. 
Sir Kgh'mml4 Yamla DaD: I am not asking for the enlargement of their 

functions. I want to know whether they have got the power at present to 
reserve the seats in the school. 

'D.I ~ Dr. B. a .......... : Not in the epecftic terms in wbiola 
my Honourable frieDd :;.:1erred to it. • 

Dr. IJr .. Vl1dIRo : In view of the fact that my name wae men-
aODed in the reply of the Bonourable Member ~ a 8upp1ementary quedliaa 
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on Question No. 1047 on the 16th March, • I made en ~i ie  from the P in ~ 
of the School of Mines and I found that ~e Governmg Body has no IU 
power. . . ' 

"fILe JIaaourabIe Dr. B. B. .&mbedlW': Not at present. 1£ they move in. 
. the matter, the Government will be pleased to consider it. 

Dr. Sir Zla vcI4ia Ahmad: Did the Governing Body move in the case of 
the" .Scheduled Castes? 

IJIIae JIoDourabJe Dr. B. B. • .&mbeciku: Yes. Sir. There was correspondence· 
with the Principal. I might inform the HonoUrable Member that the position. 
with regard to the Muslims. as I find it. is that they do not seem to be keen. 
.to take advantage of the school. (Intetnption.) My Honourable friend will 
listen to me. I will give some figures. In 1926·27 three Muslims .were 
admitted. one left. In 1980-81 two were admitted of wh6m.. one left. lh 
1982-38. four were admitted of whom two left. In 1984:-85, three weN-
admitted, one left. In 1935·36 two were admitted of whom one Ip.ft. In 1948· 
44, two were admitted and one leH. In 1944·45 one- w:a& admitted but «ia 
not join. -

Dr. 81r Z1a D'ddID .Ahmad: We had been hearing aimilnr arguments in. 
connection with engineering and other e ~, and on investigation they were-
found to be incorrect. If the Honourable Member reserves the sbats 1 am 
lurt! I can supply him with three times the number that he has reserved: 

The Honoarable Dr. B. :B. Ambedkar: 'Fhat is a matter which I will 
cOl1sider. 

Slr Jluh&mmad VamiD JDlan: As it iB disclosed by the reply of the· Honour· 
able Member that so many Mussalmans ef~ continuously year oiler year, will 
the Honourable Member Anquire why every year Mu!\salmans did join but left?· 

The Honourable Dr. B. B. Ambldkar: I seem to think that there is som .. 
explanation. I find on 6xamining the position of the Dhanbad School . tha. 
from 1926·27 there has been a general decline of students. In 1926·27 the 
total wos 51. In 1929 it feU down to 10 and it is only in 1941·42 the number 
cnme up to 24. The reason seems to be the general decline in the coal indus· 
try 3l1d also because there are very few possibilities of the student being 
employed afterwards, since most of the mining areas employ uncertificateci 
people. 

Sir Muhammad. Yamin EbaD.: Does it mean that the eoal mines do n~ 
tuke advantage ..... . 

JIr. Pre8i4ent (The Honourable Sir Abdur Hahi'm): Next question. 
PBmllSSION TO 'WTAIN BoJIBAY COJIP..un' I'OR BlIlOIS'l'lilBlNO .A. COlrlPA.:NY 

I'OB ~ B I 0:1' RADIo SETS 

1602. -Jlr. JIulu Subedar: (a) Will the Honourable Member for d t ie ~ 
.ad Civil Supplies please state if it is a fact that Messrs. Eastern Electoric ... nd. 
Engineering Company of Bombay have secured permission to register a com. 
pany with fifty lacs of rupees as capital and an ,influential Board for the manu-
facture of radio sets in India? 
. (b) 1s it a fact that the Managing Director of this Company applied for-
priority air passage to America and the grant of such passage was ~d by. 
the Civil Supplies Department, New Delhi? 

(0) Is it a fact that on the 14th March, 1945; the Chief Secretary to the-
Government of Bombay, Political and Services Department, wrote to this firm 
that their application for a priority air p&BB8p could riot be entertained? 

(d) Is it a fact that the Managing Director of this firm has not yet heeD: 
granted a P8Ssport to proceed to America by the External Affairs DeparttMttti 
New Delhi. in spite of the fact that bis application for a passport was fnour: 
ablv recommended by the Government of Bombay? 

'(e) In view of "the declared policy of Government to encourage the manu. 
facture of radio sets in India, do Government propose to eall for "base pal«8 
and cOnsider whether the facilities requested for passport and tmvel. to arrt.np 
for equipment and machiD.er:v, e(luld not be granted? 
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!'be lIeDoarabie 81r •• Alilul Huque: (a) The permission has been given 

to the Motwaue Radio Jrlanufacturing Co. Ltd., Bombay. 
(b) No. The Managing Director dicJ. not apply. Mr. V. G. Motwane, Vice-

Chairman of the same Co. did ehowevilr apply and the Industries and Civil 
Supplies Department recommended the grant of air passage to U. S. A. fCJr' 
him. • 

(c) Yes, because Mr. N. G. Motwane, t ~ Managing Director of the firm. 
is already in U. S. A. to look after the busmes8. . 

(d) The Managing Direotor, Mr. N. G. 'Motwane, as t~ted I~ reply to ~ 
(c) of the question, is already in ·U. S. A. and hence the question of grantlDg 
a passport to him does not arise. . . 

(e) In view of the answer to part (c) of the question, d e~ ~ t  arise. . 
Kr. lI&1lu Subed&r: In view of the fact that (lovernment s attItude . WIth 

regard to the encouragement of certain types of industries, ~  as chemiCals, 
photographic films, radios, etc., is being i n de t ~,  Will the B?nourabJe-
Member consider some extra effort in order to give facilities of the kmd askedl 
for? 

'1'he lI.Onourable Sir •• .AJdlul Huque: Here is a Managing Director who. 
has already gone t~ America and there is no question of giving a passport to 
him. He is already in that connection there. I would like to know whethel" 
the HOMourable Member wants all the Directors to be sent to America. 

Kr. llaDu Subedar: The Vice-President of the Company is now anxious to. 
go Rnd while the Government of Bombay are agreeable the Government of 
Indin are not. agreeable ond if the Government of India are agreeable, the 
Government of Bombay are not agreeable. Will the Honourable MemT>ermake· 
in the Industries section of his Depa.tm&lt some special effort to see that 
such t·hings do not occur? . 

The JIDD.o1ll'&ble SIr' •• .utnl Huque: The Industries Department has to· 
find air passage even in these difficult time!! for not mel'Efly this company bu' 
a number of others as well and 1 myself have' been approaohed by quite a 
number of people within the last few weeks and we have to make arrangements· 
for them. I am sure that both the Managing Director and the Vice-PresideD. 
of a company cannot always be sent to America. 

Mr. T.(Icbud ••• Ih'&1: If the Honourable Member wants to know from tw. 
company why two men are going there, may I ask whether it. is a fact. or not 
that the former man, the President, went there not for .his purpose? He· 
went there for other purposes. Now he wants this Vice President for this 
particular purpose. Why should not a pasRport be given t~ him? 

The Honour.ble Sir •• Alilul Huque: This ilil a ~ n  for which the 
capital issue was permitted recent,\1. Tlii", gentleman who is in America. ia 
called the Managing Direotor. I cannot understand how a man can go there 
and ~' "I have come here for another reason. Send me another man, even 
thoug'll I am the Managing Director"? 

JIr. Lalch&nd Kavalr&1: Will the Honourable Member enquire of this. 
company (I have IDacUl full er\quiries) why two passports should be issued? 
Has the Honourable Member enquired that? 

The KOA01Il'&ble Sir K: .AIlIul :&:uque: I do not think it is uecessary, 
beMuse it will be difficult for \18 to find out air passage for two people of 
one concern. I would be very glod to do so, when the passage positiou, 
becomes easy. 

RJlpBlllSBNTATION PROII EMPIRB INDIAN LABOUR I'ORlIOIIRLY EMPLOYED IN 
BUBIIA 

~  ·Prof. K. G. It&Dp: Will the Honourable Member fOl" Commonwealth 
RelatiOns be pleased to state: . 

~I  if Government have received any representation &.:r.. the EmJ.ire 
~~n ~  formerly employed in Burma as to thdi.r future ~ ........ ,. 
mg (1). tJu:lr freedom to emigrate tG Burma; (ii) their need to be freed from tile 
former e\,,11 of contract system of recruiting and paying labour; (iii) minimUM . 
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wages; (iv) unemployment Insurance; (v) improvement of housmg coawtWWli 
and (vi) provision and other social securities; 

(b) whether Government propose t~ meet these needs of Indian labour in 
Burma;' and • • 

(c) whether Government propose. to call a conference of the representativefl 
-of former Indian labour in Burma, to ascertain their needs and wishes? • . ' • The lkIDour .. ble Dr ••••• Dan: (a) Ilnd (b). We have not had any 

representation from any organisation known as "Empire Indian Labour"; but 
,.certain representations on the subject have been received. Government are 
fully alive to the idlportance of securing satisfactory conditions for Indian 
labour in respect of the matters specified. They will continue to make every 
.efiort til meet these needs of Indian labour. 

(c) The suggestion will receive consideratien. 
CoNSULTATION 01' LBGI8LA.TIVB AsSICKBLY ON HYDAJIl MISSION 

REOOIOIlIlNDATIONS 
1". -Prof ••• G. BaIlP: With reference to his answer to part (d) Of staned 

·Question No. 1204, dated the 21st March 1945, will the Honourable Member 
-for Industries and Civil Supplies be pleased to state whether Government pro-
-pose to consult thiS' House before coming to final decisions on the recommenda· 
-tions of the Hydari Mission? , 

ftt JIoIaoaIab'- SIr •• AlInl .aque: I would refer the Honourable 
'Member to the supplementary questions and answers to starred question No. 
,474 on the 22nd February 1945, answered by Mr. Trivedi. 

PIal. •• Q. .... .. : Is it not a fact that the Hydari Mission has already 
·-concluded certain agreements or has ttken final decisions? 

ft, 1IaDD1Ira1lle IIr •• .&IInl Haq1ll: Hydari Mission has come back. 
Prot. •• G. ...... .. : It has come back it is true, has it submitted jis report 

to the Government bf India, and, if .so, will the Government of India gin 
-this House an opportunity ~ discussing it? 

ft, BoDoar&bIe I1r •• .AsII1I1 Huque: It was answered quite definitely by 
Mr. Trivedi that it is not a policy committee and had only gone to explore 

.1>ossibilities of certain supplies. It has come back, and it was also answered 
by Mr. Trivedi as to what will be done after they come back. 

Prof ••• G. BIDp: This is a queer position. I put this question myself. 
--:When it came up for discussion the Honourable Member wanted notice. I 
gave him the notice. I asked him whether tbis House would be consulted 
at all in regard to the activities of this Mission. The Hon01.rable Member 
refers me to some other question which WILS answered, and does not' give .. 
~B e ifi  answer. • 

"rILl Baaoarable IIr M • .bi&1Jl Haque: This Mission did not go at the 
-instance of the Department of Industries and Civil Supplies, but at the 

instance of the War Department. Mr. Trivedi answered that the question of 
-acquainting the Legislature with the results of the Mission will be considered 

,.&fter its return. 
Dr. P ••• Bu"",: Now that the lIission has come hack will Government 

.give us an assurance that the matter will be considered by the House? 
fte JlOIlO1lr&blI IIr M • .&IInl Huque: That should be addreilsed to t.be 

War Department. 

(b) WRITTEN ANSWBBS 
BLUB.PBINT I'OB CoNDMONS FOB INDIAN LABo17BBB8 TO BII ALLOWD 

TO GO TO BU1LlIU, JITO. 

llO6. -Prof ••• G ....... : \YiH the HODouraMe Member for COm1DODWeaUa 
::.&lations be plcasoed to state: 

(a) whether Government propose to prepare any blue·print for the conditions 
,.subject to which Indian labourers are to be 1l.Jlowed to go and be employed in 
Eurma, Dutch East ~die , Malaya, Singapore and other Pacific areas; 
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(b) whether lie is awme that previous to the J J~ e entry into war, Indill.D 

labour ~ those oountries ha.d serious complaints a.bout the conditions economio, 
political aDd 8Oeial., subject to which tlJey were employed; and 

(c) whether Government gropose to convene It conference of representatives 
of the Indian Jubourers who had Men in those countries' and who had come 
back after the Japanese aggression and e t~ n tbeir views, needs and 
-demands, before tbey make their Anal blue-prints f • 

The BoIlourabl. Dr. If. B. Dare: (a) and (b). Under section 10 of the 
Indian Emigration Act, 1922, emigration of Indian labourers 'is not lawful 
·except to such countries and on such terms and condittons as the e en~ 
may specify. Of the countries mentioned by the Honourable Member Burma 
1md Malaya «re the only two to which emigration has so far been allowed. 
The Government are aWllre of the grievances of Indian labour employed in 
the various Empire countries in the East and will see that satisfactory condi-
tions of employment llre assured before emigration of Indian IsboU1: is arrowed 
to those aress. The t.'Onditions under which emigration will be permitted haTe 
W, be determined in respect of each country with special refenmee to Ioeal 
'conditions and may have to be settled by negotiation. It is noG, therefore. 
IProposed to issue at present any blue-print detailing the conditioos under' w1IicJa 
60ch emigration will be permitted. 

<.c) The Government will take into consideration the views IX aU npce8eDta-
tive bodies iDterested in the welfare of Ind~n labour before ~ t& 8la1 
Dnal decision. They have already bad consultations with repnseBtIlltW.. of 
En~n labour in Burma. 

CDTJUL Gov.&NMBNT SUVANTS NOT PBOVIDBD 'Wl'J'JIQIr ...... -
1_ •• 8ardar IUlt IIDp: (a) Will the Honourable the Labour Memher be 

pleaaedto state the percentage of Central Government 8ervanR ~ iiaJ li)elhi 
;and New Delhi and baving Q monthly salary of below Rs. 600 wbo ha ... · DOt 10 
far been provided with any Government accommodation' 

(b) Is it a fact that a Govenlmeot 6'ervant whose monthly _1aIry i& below 
•• 600 is not deprived of his ~  when he becomes out of clay. un4!it aceom-
moon tiC'll of s higher type can be provided to him? 

(c) Will Government please state the number of Government servants ia 
Delhi and New Delhi who were in p0&S8ssion of Government quarters but have 
been deprived of them on technical grotlDd of transfer·from one 6o'V81'll1l1eD. 
c.ffice to Rnother in New Dt'lhi e.g. from Agricultural Institute, Pul., 6cftro-
ment of India Press. New Delhi, A. G. P. " T. etc., to the Government of ID& 
Main Secretariat Departments? 

ft. BoDoarable Dr. 11. Wo. AllLbIcIkIr: (a) About 65 per cent. 
(b) Yes. 
(c) The required information is not readily available' arid its coBection ., 

this stage would not justify the labour involved, but I would iofonn the 
Eonourable Member that except in the case of the stat! transferred from GOT-
ernment of India Press, Agricultural Uesearch Institute a.nd A. G. P. " T'. 
Oftice, who have got then- separate pool of quarters, no officer ia required to 
Qeate his quarter on transfer from one Government office to another in Ne1P 
Delhi. 
PLmJft' 0' CBNTJLAL GonImtMDT SDVAN'1'8 DJDPBIfl:D 01' QU.d'1'mI8 ON ~ '  

TO .dO'l'JlD OI'noa IN NBW DBLm 
1107. ·8&rdar 8u' smp: (a) Will the Honourable the Labour Member 

please Itate if it is a fact that in a considerable number of calles whcre 
Government servanw have been deprived of their quarters, the persona ooncerned 
have a total length of pennanent service under the Central Government in Delhi 
and New Delhi for a period of fifteen yeal'l or more? 

(b) Are Government aware that under the exiRiDg conditi9., IOID8 of·theIe 
'Government servants who had to wait in the beginning for a number of yean 
'before they got. Government IIICCOIDmodation, will have no chance d1ll"in8 their 
.16nice-life to get Government accommodation again?" • • 
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(0) Is it eo faot that distinction between orthodox and un-orthodox qparters 

baa been abolished with lI. view to enlarge the scope of a Government servant 
to get accommodation in Delhi and New Delhi? 

(d) Do GovernmeJit propose to consider. the clAses of Government eervants· 
referred to in (a) and (b) above and grant them relief in the matter of accm· 
modation by taking. into account their length of service under the CentraL 
Gqvernment in Delhi and New Delhi, If not, why not? " 

The BOIlO1l1'&ble Dr. !S. B . .Ambedbr: (a) The Honourable Member's atten·· 
tion is invited to reply. to part (c) of starred question No. 1606. • 

(b) Officers mentioned in my reply to the last question may have to :"'",. 
for their tum in the general pool, but for how IOl!g they mll.y have to walt, I 
cannot say. 

(c) 1res. . 
(d) The length of service in the general pool is always the deciding factor. 

Government do not consider it equitable to alter this rule in favour of any 
particular groups of Government servants. 

SOARCITY OJ' QUININE IN F ABIDPUR DrSTBICT 
. 1808. ·Kr. A. 8atyllllQ,.. _00riy: (a) Will the Secretary for Education, 

Health and Lunds plea6'e state whether the attention of the Government is. 
drawn to a statement issued by Dr. Harendra Chandra Sen President Medical 
A8so?iation. d~  in the District of Faridpur, and' published' in tb@ 

~t  Ba.ar Patnka, dated March 16th, regarding the complete lack of' 
qumme? 

(b) Are e~ ent aware that neither there is any stock of quinine in that 
local market nor IS t.he civil surgeon l'endill" making it available to Registered' 
Practitioner&. . . 

~ ~ e ~ e n~ent aware that no quinine is being allotted to the Registered 
PractItioners In Spite of repeated requests to the Civil Surgeon, who is the ration-
ing authority in the District of Faridpur? 

. (d) In view of the fact that the situation is growing serious due to lack' 
of quinine and also of the presence of n number of acute chronic Malaria case8, 
do Government propose to make necessary arrangements for the issue of quinine 
in the immediate future to avert the situation and to save the lives Of .a large· 
number of persons suttering.from chroni(l Malaria? 

lIr. 1. D. TyIoD: (8) No. 
(b) to (d). The distribution of quinine and other anti-malarial drugs withiD! 

the Province of Bengal is the responsibility of the Provincial Government. 
MlmJlEBS IN NEW DELHI MUNroIPAL COJDIITTEE 

1809 •• JIr .•• Ghlaau4clkl: (a) 'Will the Secretary for Education, Health and 
Lands please stnte how many members there are in the New Delhi Municipal 
Committee? " 

(b) How many of those MembE"rs ore (i) official. (ii) non·official, (iii) nomi-
Dated, and (iv) elected? 

(c) If at present there are no elected members do Government propose b· 
coIMider the desirability ·of introducing a system whereby the majority of mem-
bera in that Municipo.lity should be elected? If not, why not? 

JIr. J. D. 'l'JIOIl: (a) and (b). The New Delhi Municipal Committee-
consists at present of 16 members of whom 6 are members ez-officio and 10-
are nominated. Of the latter nmnber six are non-oftieials and four officials. 

(c) In view of the special circumstances of New Delhi and the large GoV-
ernment interests involved it is not proposed to alter the present constituficD 
of the New Delhi Municipal Committee which is working satisfactOrily. 

N0'1'I01I8 J'OB VAOATI<m' OJ' H011SllB ON RlIBIDD'l'B OJ' W AltD No. 14: l>BuP 
1810. -JIr. K •• CJb1IIa44tIl': (0.) Will the Secret6ry for Education, 'Health 

and Lands be ple8lled to state whether notice under sections 36 and 88 of tlle 
United' Provinces Town Improvement "ct ~  of 1919). n~ exflended ~ til. 
~ .. i"('(I! of Delhi. has ee~ serv(>d on the 1'l'sldents of Ward No. 14 Delhi. 

, '. 
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I{b) llf'lO,' when will the re.eideDte of that Ward be actuaRy required to vacate 
~  hoUllEl6? • • -

(c) What compensation .Jill be ·given to(i} tbe zamfudara who own the 
~  (ii) the owner of the house to wliom the i di~ belong; and (iii) the 
~  ' ~ live in jbe hired houses of that Ward, and m "'hat form will it ~ 
given? . 

(d) Will t.he residents of Ward NC!. 1. be given houses constructed by 
Go.V8mm8J1t under the Poormen Housing Scheme '( 
~ What are the conditions under which poonnen are given those Govern-

' e~ oouses? 
(f) In what locality do Government propose to house the men of Waid No. 14 

, when they will vac&te their houses ~ , 
lIr. J. D. 'I'JICIIl: (a) to (f). I would invite the attention of the Honour-

able Kember to the reply given by me in fulftlment of the promise made on 
the mst February 1945 in reply to Starred question No. 449. 

BlaVISlOlif Oll' PBooBD1JU JIll ~ ON FDrUOB BILL 
1811. -Jk. Dullb. BtbId r.n: Will the H~n e the LfAder of the 

Jlouse be pleaaed to state: 
(a) if Go\'eruDlent propose to revise the rules and procedure regulating the . 

Qleeches on the Finance Bill so that even the silent members who count ~ 
~ occasion of the Finance Bill to ventilate the grievances of their con.titu-
"'·ncies they represent. may get an opportunity to speak; IU1Cl 

(b) if GovtJlnment propose to so amend the rules and adopt a procedure and 
help to bring about a convelltion, thAt either all the members desirous of SDeak. 
ina: on the Finance Bill may get an opportunity to speak or those who seldom 
speak may get preference over those who are known to. speak on aU occasions' 

'file JroDovable Sir Sultan .Ahmed: (a) and (b). Government are prepared 
to consider whether any steps could suitably be taken with a view to secure 
not merely or mainly an increase in the number of Members participatmg in 
the discussion of the Finance Bill but also and primarily the curtailment 
of the aggregate amount of time spent on the discussion. In the meantime 1 
must point out to the Honourable Member that the aelection between 
members competing to catch the eye of the Chair is exclusively a matter for 
the Chair. 
8Tm's lI'OB SAJ'l!IGUAlWING PmVATB INVBSTOBB AND SHAB1DHOLDBBS OF INDIa 

CoJIP.ANJlIIS AGAINST COLLUSION Oll' MANAGING AGENTS 
1812. -Mr. ADaDla Kohan Dam: Will the Honourable the Commerce Mew· 

ber vlease t ~  
Co.) if the attention of the Government has been drawn to the Bombay letter 

,·,1 tUA Rovs' e~  published on January 21, 1945, at page 12 of the said 
(laper. under the caption 'Post War PIons and the Investor's Future': 

(h) if t,he answer to the above is in the affirmative, what steps Government. 
Dl'OJ)ose to take, as suggested in the said paper, to protect the private investora 
<>l1d sharehoHel's of the Indian Companies against the Managing Agents nnd 
the Auditors who collude with and connive at the activities of the Managinll 

~ent  and Directors of the Companies; and 
. Ie) if Government propose to consider the setting up of a Central Maehint'r:v 
for the Superintendence and control of the Indian companieS' for their unifol'DJ 
administration under the Indian Companies Act throughout the COUtlf.ry? 

The Bonourable Sir K • .b1nl Haque: (a) Yes, Sir. 
(b) The question of according anv further protection !A> private .investors and . 

• hareholders of companies under the 'Indian Compames Act will no doubfi 
receive due consideration when the general revision of compan, law is taken up. 

(c) Government have already noted for consideration the question at cen-
tralisation of the d ini t ti~ of company law in this country. It has, 
however, not been possible to proceed with the eXBflination of this question 
·in the present wartime conditions . • • • • • 
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1'13. -SbrlmaU .K:. Jtadba Bli SlIbIIara,an: \Vi!! the Secretary for Educa-
5ion, Health and Lands be pJeased to stafie: 

~  whether Government have seen the report of the statement by Laclr 
Louis MountbatteIt that unless strong measures are immediately taken to im-
ptove the service conditions of nurses, the situation will not improve; 

\b) if the answer to (a) is in the ~ ti e, whether Government proP08& 
(1) to take strong measures to remove the difficulties regarding recruitment ~  
training. of nurses, (ii) to make the service conditions more aUraetive and to 
raise the status, pay and emoluments, (iii) to increase the training facilitiel for 
them, and (iv) to have a centralised health service for the country; 

(c) in· view of the urgency Of the matter. whether Government propose fiB. 
deal with it immediately; and , 

(d) if Government propose to investigate whether recruitment to the W. A... 
C. (I) affects the medical and nursing professions as there is only a limited num· 
ber of educated Indian girls and the reasons why some of them prefer service-
in the W. A. C. (I) tbough it involves more separation from home? 

':Kr. I. D. -"..: <a) Yes. 
(b) and (c). The improvflment of the conditions of service of nurses anel 

the provision of facilities for their training are matters for which ProvlhciaL 
Govemment are· primarily responsible. In 1944 the Government of India. 
pointed out to Provincial Governments the need for improving the conditioDIF 
of service of n in~ personnel and for strengthening the nursing staB. Th& 
Government of India have also started a school of nursing administration at: 
Delhi for the training of sister tutors who' are responsible for the teaching of 
probationer nurses. As the executive powers in matters relating to public 
health rest with ProviIwial Governments under the constitution it is not poI-
sible to centralise the health services. 

(d) The Government understand that recruitment to the Women's Auxiliary 
Corps (India) has to some extent affected recruitment to the nursing f i n~ 
presumably owing to the bett,er conditions of service in the Women's Auiliary 
Corps. 

CLoTH QUOTA FOB DELlII PltOVJNCB 
1.1'. -Mr. KaDw BIbaIi LaU: Will the Honourable Member for Industries 

and Civil Supplies be pleased to state: 
(a) if it is not a fact that the quota of cloth allotted to the Delhi Province-

is on the baRis of 18 yards per head per annum calculated on the population 
figures of the 1941 oensus: 

(b) if it is not· a fact that the population of the Delhi Province has increased 
~  50 per cent. after 1941; 

(c) if it is not a fact that the population of the Delhi Province is 95 per 
cent. urban and that the consumption of cloth by the people of the urban area 
iK comparatively much more than the consumption by the rural people; 

(d) if Government are aware that the meagre allotment of cloth per ~  
in the Delhi Province has created a great dissatisfaction in the mind of the 
consuming public and tbat tbe great rush of purchasers at the cloth sbops is 
likely to culminate in riots; and 

(e) what F.lteps Government propose to take to ameliorate the cloth lituation 
in Delhi? 

fte HOIlOIIrable Sir •• .Adnl Hllque: (a) Yes, Sir, it is a fact. 
(b) No reliable figures of increase in the population of Delhi since the 1941 

Census are available. 
(e) No separate Qllota is fixed for urban or rural sreas in any Province. An 

over-Rll quota for'the· entire Punjab Deficit Zone (which includes the Delhi Pro-
vinOCl) has been fixed on the basis of the estimated pre-war consumption, o.nd 
the population of the entire ~e  • 

(d) The quota allotted to Delhi can not be tenned "meagre" in anyway. The 
peT ca.pita. ~ent of Delhi is iq fact higher tba,n th'lt of severnl other provin'!ea. 
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I am informed ~t there are no grounds- to apprehend any such event on MO-

U ~ of the rush of purchasers and 1 do hope, tae HonolJ!able Member wjH DOG 
publicise this impreasionof his ~ i  ~  bave some encouraging eBeot. 

(e) Government are making every eitort to increase the lunount of .::loth 
available in the ~t  by increasing produotion and importing limited quan-
tities of fine cloth ana yam for the requirements of the COUDR'y I&S a whole. • 
Iss11D'G OJ' PauuTs TO DIJ'J'Z&DT GBOVl"S OJ' ])BuRRS TO IJIlIOBT CL01'II Ili'rO'-

Dm.Hi • 
1815. "r. ][al1.,.. BlhId LaIl: Will the Honourable Member tor Industriel 

and Vivil !Supplies be pleased to state: 
(a) if Government are aware of the fact that the expenses incurred on im-

portiua cloth into the Province of Delhi through a purchasing agent ransed from. 
i3 per cent. to 4 per cent. while the expenses on impo1"ting cloth into Delhi by 
dealers holding direct quota from the mills outside the Province of Delhi ArC 
only I, per cent .. : 

(b) if the answer to the above be in the affirmative, whether Government 
propose to issue permits to the different groups of dealers for importing cloth 
from Bombay and Ahmedabad; 

(c) if it is a fact that a large number of A class cloth mercho.nte of Deihl 
have ~nt a representation to the Director of Civil Supplies requesting him to 
;ssue permits to their various groups to import. cloth from Bombay and Ahmeda ... 
bad; and 

(d) if· the answer to the above be in tbe affirmative, whether Govemment 
propose to make necessary n~e ent  to iseue permits to different groups· 
for importing cloth into Delhi? • . 

fte HODOurabie Sir M • .&sInl Haque: (a) Yes. The expenses increased in 
importing cloth through a purchasing o.gent are usually hifllber than the expense. 
incurred by a quota llolder receiving cloth directly from 8 mill outside Delhi 
province. 

(b) Honourable Member's attention is invited to aD8wer to part (d). 
(c) Yes. ~ e representations have been reoeived. 
(d) Impoll permits Bl'e issued to licensed importers-selected by the co-ordi-

nating authonty of the zone roughly on the basis of one importer for each lot of 
200 bales. 

CLOTH BALBS JUOB'1'IID m'l'0 DBLBI P.aoYDfO 
1818. ·1Ir. KIMIIII Biball LID: Will the Honourable Member for Induatri_ 

and Civil Supplies be pleased to state: -
(a) the number of cloth ba\ps imported into the Province of Delhi per month< 

i:y dealers holding direct quota from the mill" outside the Delhi Province; and· 
(b) the mode of distribution of such cloth among the A, B, and C. claR. 

dealers? 
'file BoDoarab1e Sir M • .blnl Haque: (0) According to information available, 

8,186 bales were imported during the quarter ending Slet January ~ anti 
2,088 balps in }'ebruary which gives an average of 2,568 bales per month. 

(b) Generally the quota holders sell the goods to wholeaalers (A & B), who· 
sell to retailers (Class C); but in some cases the quota holders themselves hold: 
'B' and 'C' licences and sell the goods to the public through their retail shops. 

RBDVOJID RBlIIl7NBBA'l'ION OJ' CLOTH COJDII88IOlf AoBlf'1'8 OJ' l>JrLm 
f 181'1 •• 1Ir. Jrail&lh BIharJ. LIll: Will the Honourable Member for Industriee-
~  end Civil Supplies be pleased to atRtA: f I d· D ~ 
11; (a) if it is not a fact that the notification of the Government 0 n la. epa ..... 

ment of Industries and Civil Supplies. No. TB(I) 85/46, dated the 1st February, 
1945, has reduced the remuneration of cloth commission agents,.of Delhi from 
It per cent., to i per cent. only; 

(b) if Government are Rware tJaat the cloth commission altents of Delhi ptay 
., an indispensable part in the scheme of distribution of cloth among the ~I t  
~ merchants of the areas outside the Delhi Province and R~O within the Province; 
~~, • • • • 
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(c) if it is not a fact that e~ is a .clistributillg ent~ of ~ ~  deals 

in retail sale liS compared to Bombay and, Ahmedabad whlQh deal In mill-packed 
bales;. . . • 
. (d) if it is not a fact that wholesale ~ en who deal in. mill.packed 
bales incur very ~  expenaes compared to bUlme.men who deal In split bales 

• and in pieces; and . 
(e) if the answers tQ 1;he above be in the .smnatift,· ·what stepa· they 

propose to take to .increase the remuneration of cloth commission agents of 
Ilelhi to keep their businels. aliv.e.? . .. 

The H01lO1Irab1a Sir •• AIInl Haque: (a) It is a fact that the profit margin 
of the Commission Agent has been limited to a maximum of i per cent. by the 
Notiftcaticm. Prior to the ·fixation of this limit there was ~ statutory limit . 

. (b) Yes. The,. playa useful part but not an indlspenable part. 
(c) Retail sales and sales in mill packed bales are transacted in varying pro-

portiollS in all the three centres. 
(d) Yes. 
(a) Govomment do not consider that any increase in the remuneration fixed 

for CommiBS\pn Agents is justified. 
PaIOlDS 0:' hmUll KlLL BTD'IOlAL Su:.u .AND GBOBGB'l'TlIS 

1618 •• JIr •• vbammld. lI&1UDUl: (a) Will ~e Honourable Member il.ir 
]ndust.ries and Civil Supplies be pleased to state if it is a fact that an average 
,good quality Pl'Wted art silk of Indian mil!s in June, 1989, was being BOld at 
.about eight annas per yard, that it was being sold in June, 1948, at Rs. a/8i-
per. yard, and that in March, 1945, it is being sold at Rs. 8/8/- per yard? 

(b) Is it a fact that printed and plain Georgette Crepe of Indian Mills was 
being sold in India in June, 1989, at Rupee 1 and Re. 1/4/- per yard, that in 
June, 1948, it was ~  sold at Re. 5/- and Rs. 6/8/- per yard. and that :n 
March, 1945, it is being sold at Rs. 11/- plain and Rs. 18/- printed geor-
.tlette of average good quality? 

(c) What are the ceiling prices fixed under control system for Indian printed 
.art silk and georgette printed, per yard for retail sale? 

(d) Is it a fact that prices are not marked on artificia.l silk of Indian ~ Ji  
·01 georgette of Indian Mills? If so, why? 

The JloDo1U'&ble Sir •. .utzul Huque: (a) and (b). Government have DO 
.definite information regaiding prices at these different dates, but the prices men-
tioned by the ;Honourable Member appeared to be fairly oorrect. 

(c) No ceiling prices have been fixed so far but under .Section 6 of the ;Hoard-
ing and Profiteering ,Prevention Ordinance prpd ucers and dealers of t.hese 
articles are allowed tp add to the cost of production or the price at which the 
:producer sold the article to the dealer as the case may be, no more than the 
addition allowed them by pre-war normal trade practice unless this is speci-
fically varied by the Controller General of Civil Supplies. 
. (d) A notification directing mills to stamp ez-mill prices on artificial silk 
iabrics manufactured by them is under issue. 

CoNTlWL PBroES OJ!' INDIAN Sn.x SUITING 
1819. .JIr. lIuhalllDl&d Nauman: (a) Will the Honourable Member for 

Industries and Civil Supplies please state the ceiling control prices of Silks of 
Indian produce fit for Suiting and Shirwani purposes? 

(b) What are the control and ceiling prices per yard of printed Kashmir silk 
and printed Bengal silk? What are the prices of tive to six yards Sariee fixed 
for Kashmir silk and Hengal silk printed quality? 

(c) Are prices printed on thOSE} varieties of silks or not? If not, why not? 
The HODOW'able Sir •• Asilul Huque: (a) and (b). No ceiling prices have so 

far been fixed 'by the Central Government for silk fabrics of Indian manufacture, 
b\.\.t the question of fixing such prices is under: their active consideration. Prices 
of such silk iabrics, however, in the meantime continue to be regulated under 
section ~ of the H~in  and Profiteering Prevention Ordinance. Under thiR 

" 
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leotion the prod"o. or dealer is allowed io add on to .the .Ga." of produo\ion or 
_ tb& price a ...... hich the. producer s.lla the article, ~  caae JnaY be, such 
acidi.tiODS as were allowed by pre-war Gormal trade prao\ioe, unless in _y pant-
Gular case these havtl been varied by the Oontroller General of Civil Supplies. 

(c) Doea not ariMo • 
PaoDlJ'Cl'I'IOl!l' .6.l!I'D EUtOB'I' O. CoftOl!l' CLoD 

1". -Mr. K1IIIAmm adBa1UDUL: Will the Honourable Member for Indust-
ries and Oivil Supplies please .ta.: . 

(a> ;the total production f ~t n ~ in India in yard., in the year 19H; 
(b> the total export of Indian cotton oloth and silk cloth in yards, from 

India to other GOun •• in 1944 and in January and February, 1'"; 
(c) .whether an expol't liceDoe creates any liability or the expenditure $0 

carry on trade in his own name; 
(d) whether. 08S_S ha"e been reporied' to . the Deput .... · whua upon 

Ii en e ~ e n ied over to different part.ies for carrying on ezpon trade; •• 
(8) what methodaare adopted to Icrutinize the bDftG .fi,d • . ezporiera? 
Be JIonOIara1lle Sir .•• A.IiI1al Baq .. : (a) 6,.00 million yards approxim,atel" 

inoluding estimated production of ·hlndloomclotb. 
(b) 500 million yarda approximately during 1944 and 70 million ,arda .p-

proximately during January and February 1945. 
(c) An export licence is not transferable and lapses if it is not utilised by the 

shipP,llr in whose name it is isl1ued. 
(0) Yes. 
(e) Exporjera are required to produce evidenoe of firm contraots eDteredinto 

with conRignees abroad and 'tIso, in certain oas88 , of having pllrohased or haviog 
oontracted to purchase the requil'ed quantity of g9Qds in India for export. 

CO-cu:a .... TIV. STou. Il!I' D:m.m DI8'1'BIBtrTDfG FOOD RATIO •• 
1821. -Mr_ KaUuh Blharl LaJl: Will the Honourable the Food. Member b. 

pleased to state: 
(a) if it is a fact that co-operative storea in Delhi have been reoognilecl for 

distribution of food ration; if so, the number of luoh stores. and if these aforel 
are conkmplated for diltribution of kerosene oil and fuel allo; if oot, why no'; 
and . 

(b) whether Govemment propose to recognise more co-operative ltores for 
diJtributionof fQod ration instead of opening government Iho.,.' 

ft. H ~ Ie ·SIr".aIa :Pruad Sri ...... : (a) Yes Sir. The number of 
luch co-operative stores ia 26. The queationof using them for distribution of 
fuel and kerosene is under consideration. 

(b) It is not proposed to rep.ace the exi,ating Govermnent shops by Co-opera'-
ive Stores, but.the latter will be used. as far aa poasible if Uld when need arise •. 

LIcml!I'cm ~  DuTBIB1JTIo. O. 0L0mr. M'Cl., '1'0 Dm.Ja PBo'YD'OJI 
00-0na.t.'I'1'f1I 8'1'0... tJ'lfIO. 

1 •• -Mr. K.I1"", Bibut LaD: Will the Honourable Member for Induatriee 
and Civil Supplies be pleased to state: 
. (a) if it is a fact that the Delhi Province Co-operative Sfores Union applied 

to the Government that the seleGted Co-operative atorel be granted licence for 
diatribution of cotton oloth, Indian woollen cloth, knitting wool and other woollen 
~ ent  and also for sale of drugs; 

(b) if the authorities have granted the licence asked for; if so, (0 how many; 
if not, why not; and 
. (0) if Govemment proposo fo grant them supplies direct from the milIa 81 
In the case of Government shop in Connaught Circus? 

fte Hcmoar&ble Sir •• .&sInl Huque: (a) An application was received in 
regard to Indian woollen goocjs only. • 

(b) No, because the appliclnt was not normally a. distributor of woollen goods 
manufactured by Indian ..... oo:\len Nilla.· • 

(c) ~  . 
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- COlf»lTIOlfS J'OB U5'Cl'l'IOlQ]l'G A F.AIB Pm'OB &rOu .. 

.. .1111. -Mr. K.aIlaIh B1h1ll La1l: Will the Hopourable Member for Induatriet 
&lad Civil Supplies' be pleased to state: ' 

(a) the collditions for sanctioning'a Fair J:>rice Store; 
(b) if any co-t>perotive store in India has been recognised as a Fair Price 

-Store; 
(c) if any co-operative store in, e~ i a.pplied for ein e ni ~ al •. ~~ 

Price Store and whetiber the application was lupported by tile D11'8ctor, Clvil 
Supplies, Delhi, the Co-operative Department and ~ Union of Co-operailiv. 
Stores; and 

(d) if Government have sanctioned any Fair Price Store after the receipt 
of the requelt "f the Co-operative Store in Delhi; if 10, why the requeat of the 
oo-operative stores was not conlidered? ,.' 

8e BoDourabII Sir .. AIInlBaqae: <a> Once the neCessity for having a 
Fair Price Sqpp in the city ~ the locality concerned is eatabliahed, selection iI 
made from amongst such of the existing firms as are known f01' their intiellft.r. 
bUliness reputation, stability and who possess good situation as are e n n ~ 
eel by the Deputy Controllers (laneral and Provincial Governments concerned. 

(b) Yes, ' 
(c) Yes. 
(d) Fir.t pGrt: Yes. 
Becond part: Beca.use before enquiries could be completed on the applica)iion 

of this C ~ ti e Society of New Delhi another shop, in respect of which en-
quiry was completed and d6Jlislon taken, was approved as a Fair Price Shop. 
No other Fair Price Shop has been sanctioned in Delhi since then. 

O.A1ll'OlDLLA.TIOlf 01' LIomrollS 01' OBBT.iD CLoTH DuLBBS 01' l>BLBi 
166. -Mr. 8. E. Boemau1: Will the Honourable Member f01' Industries an4 

Civil SeJ1plil's please state: 
(a) if it is a fact that the Director, Industries and Civil Supplies, Delhi, on 

Q1e 17th March, 1945, has cancelled the lioences of twelve cloth dealers of Delhi; 
(b) if it is a fact that on oancellation of IL licence the licensee is not entitled 

to sell the cloth in his possession on the date the lioence is cancelled; 
(c) the arrangement made for the disposal of that cloth in his poIleslion;. 

if IV) arrangement is made, the reasons therefor; 
(d) jf it is a fact that in spite of the cancellation of their licences they are 

~ti  gelling the cloth at their shops; if so, the reasons therefor; and 
(e) the procedure prescribed for the renewal of their licences? 
'lb.e Jlcmourable 81r •• AI1Iul Huque: (a) Yes. 
(b) He can dispose of olot.h already in his possession under a permit issuecl 

under the Delhi Cloth Dealers Licensing Order, 1944, 
(c) Does not. ariae in view of answer to (b). 
(d) Dealers whose lioen86s have been oancelled are disposing of cloth in their 

possession prior to oancellation of their licenses, under & permit iBSued under the 
Delhi ·Cloth Dealers Lioensing Order, 1944. 

(e) No procedure has been prescribed for renewal of oancelled licences. 
DupDamG WI'I'B PJIBIIl'l'8 I'OB PuBoIu.sB 01' 0L0TB, W A'1'OBB8 EO., m Dm.aI 
leu. -Mr. 8. E. HOIJD&Ill: Will the Honourable Member for Induatriea 

and Civil Supplies please state: 
(a) if it. is a fact that the Director, Civil Supplies; Delhi, bas announced. that 

no permits will be required for the purchase of cloth, watches and cycles from 
the 1st April, 1945; and 

(b) if the reply to (a) be in the aftirmatiYe, the retrenchment to be m.4e .... 
the r.taft of t~t offioe from thai! date and the &mounti of ezpendituN flo be 
aean.sed oonsequentl". if DO retrenchment is to be made and no cleereaae In the 
e:zpendiilure ill oontemnlntofltd. the reMons therefor? 

• ~ ,K. &IInl ..... : (.) Y .. , B, cloth the ~ 
Jlember ~t , IIlI&DI im1MJriecl woo1IIIl .... . ~ . 
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(b) !'ive junior clearks on Re. 40 p.m. and a Benior clerk onBa. 60 p.m. who 

were' appointed for t.he purpo,e ~ been retrenched on t.he ~ t  March. i966. 
The reduct.ion in expendit.ure on ~t  of the ret!enchment II l\s. 8O()p.JD. 
(roundly)-TJ:te 2nd part of the questIon aoes not anse. • 

EDoBCm(D'r &UJ'I' .AT Dm.m • 
1811. -Mr. S. E. J[oIm&1lJ.: Will the Honourable Member for Industrial 

and Civil Supplies· pleaBe state: . • 
(a) the strength in eaoh oategory of the Enforceme:d\ StaR at Delhi; 
(b) the total expenditure on that staR; and 
(c) the t.echnical qualification of the Gazetted and IDlpeoting SW? 
!file Hoaoarabll Sir •• .&l1l1I1 Haqae: (a), (b) and (c). A. ltafement II Wd 

on the table. 

,.) '.l"be ......... in eMh .....,. of .... ~ a..a ...... DeIbl Admln'."'.·-
.. -. lJowIl NumbeI' 

'" 

• 

1 
1 
1 
'7 ,. ,. 
1-
I 
I 

to 

(") The total ezpendit1JJl8 iDearred on the abow ltd upto 81.' Karch, 194.6 i. R •• 10,180. 
(0) The teohnioal qualifllatiou of the putted and i~ .Wlare MOwn apiDI' eMh I 

-llforeement OlBoer. Retired Additional Superintendent of Poll •• 
PJo.outiDs Polioe lnIpeotor Retired Pro.ouiiq Iu.peotor of PoJi ... 
a.wInWltipm.lnIpeotor Retired Polioe omau. 
IIIIIpeotorI • ~Reti ed Polioe 0lB0en. 

4-LaW)'erl. 
I-No poIioe quaWlAUoIlol. 

I ~ • J...-Retired Polioe 0 .... 
6-No Polioe quaWloatiollol. 

Additicmal SuboInepecton • ' ~N  Polioe CpaliaeatiOllolo 

1rf.AI.P1I,.A00000CU BY OA.lmm.AUB AT EuanOlf TO SIUJID.&U M:17JfIOlPAL 
CoJDIITTD 

1m. -Mr. S. It. BoIIa_nl: Will the Secretary for Education, Health and 
Lands piellst' state the reasons for not disqulllifJing the candidates of Warda 
No. 1. No. 3 lind No.4 on their malpractioe (forged signatures, thumb imprel. 
lion and false personification as 6stabliahe(1 .by the convictions of persons b1. 
Magistrate on the spot) during the election in January. 1945. of the Ahahdara 
Munidpal Committee? 

Ill. I. D. 'l"JIOD: Information bas been called for and will be furnished to 
the house when received. 

UN STARRED QUESTIONS AND. ANSWERS 
SPBOI.AL 0J'I'I0Jma JOB .AJoanTms 01' b.wD m. IIaalvl •• hamm l4 .A.bdal GIaaDl: Will the Honourable the Commf!l'Ge 

Kember pleue state: 
(a) the number of special oftleara for the amenities of aeamen at various 

porta to be appointed during 19«-45 and &lao 19415-46; 
(b) the requisite qualiflcatiODl for luch omeara aDd ealary ptopoaed; 
(0) the proportion of Muslima in lUeb appointments; and • 
(d) the Dumber of po8te reeetTed for Muslims in the additioDal .tablllb. 

ment .. well .. additional otIloera' appoilatmente duriqB 1N4-4S aDcl 1941.40 
__ Port. and PilOtage ~  . • • • at 
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Th. J ~ t Sir II .• AIlIul JluCllll: (a) Four Officers were appointed 

'during 1944-45 of whom one resigned. DUfing 1945-46 it is proposed to recruit 
in ~' four Special Officers including one in place of the officer who has resigned. 

(b) No qualifications have been prescribed nor haa any scale of pay been 
·4J:ed. P ef~ en e  will be given to persons with war-time experience of lea-
'Vlen's welfare work. 

(c) One 01 the eJ:isting t1!ree officers is a Muslim. 
(d) By "';Ports and Pilotage e ~ent  the Honourable Member is pl'8lU-

mably .lIllerr}/lg to the·offices With which the Porte and Pilotage budget il COD-
oemed. The following additional appointments were made under those otBcea 
eluring 1944-..5: 

i~ Bengal Pilpt Service: Six officers were appointed ,of whom .wo were 
Mua'hma. . 

(ii) Olfic, 0/ (h, Controller of Indian Shipping: Two officers were appointed 
of whom one was a Muslim. 

(iii) Mercantile Marine Department: Three officers were appointed all of 
whom were non-Indians. ~e posts are highly technical and are not reaenacl 
!for Ilny particular community. 

(iv) Shipping Office8: Four officers were appointed of whom three were 
Muslims. 

Additional appointments to be made in 1945-46 are not known. 
MUTING! 0:' COOONUT CBSS COMJIIT'l'BII .Alll) ~ COUKCJJL O. 

AOBJOULTUUL RIISII.&BOII 
128. Jlaulvt Kuhammad Abdul Gh&nl: Will the Secretary for Education. 

Health and Lands plco.se state: • 
(a) the number of meetings of Coconut Cess Committee held with datea 

since its creation; and 
(b) the number of meetings of Imperial Council of Agricultural Research 

with dates in 11M4-45? 
J[r. 1. D. 'l"y1Oll: (a) No meeting of the India.n Central Coconut Committee 

baa yet been held. The first meeting will take place in Trivandrum on the 
20th April 1945. . 

(b) The Imperial Council of Agricultural Research held the followlDg maet-
ings during 1944-45: ' 

No. or IlltIdh'l. Date. 
GeYeminl BodoT 
Ad"'ry Board . 

1 'th and 11th e ~ e  ~  
I (1) nh aDd 8th J'uI)'. 10«. 

(I) Prom 8th to 'th Merch. INa. 
Aaaual 0-•• 1 M .. 'iDIJ 1 nh Kerch. 1 Nil. 

Mmrrmos 01' &r ... NDING COIlKITT'" I'OB 1.-'.BOO ... 1m J'OB GZOLOeIO-'.L 
8tJBTH 

119. Jlau1vt Jhh&mmad Abd1l1 GhIal: Will the Honourable the Labour 
Member please state: .... 

<a) the number of meetings of Labour Standing CommlUee With d.tea held 
during the current year; and . ' . 

(b) the number of meetings of the Standmg Commlttee of Geologtcal Suney 
of India held with dates since its constitution? 

!'he JlOlloarable Dr'. B .... Ambtdlrar: (a) Presumably the HOJ?-ourable 
Member desires information in respeet of the Standing Labour Commlttee for 
the period from 1st April, 1944 to Slat March, ~  Two meetings were beld 
during the period-one on 27th June, 1944 a.nd the other on 17th March, ~  

(b) Presumably t,he Honourable. ¥et;tber desires informa.tion. in respect of 
the Advisorv Committee of the Utllisa.tlon Branch of the GeologIcal Survey of 
India. Fou'r weetings were held as shown below: 

1st, meetipg. 26th November 1942. 
·2nd meeting, 22nd November 1948. 8m . meeting. 6th. March 1944. 

• 
4th meeting. 14th .eocemMr 1944. 

• 
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JlDmru 01' St'D'D!ft CoMMft'1'D8 :JOB IDvIDDi bD CmL 
811i7LD1 .O'D ~  Ct»«vnow . 

110. Kaalvt KUl.!llm'Cl Ib4111 .b&D1: Will the HonoUrable Member tar 
Commerce and Industries and Civil Supplies please state: 

<a) the number of meetings of Standing Advisory Comm'ttee on Industri\i 
and Civil Supplies held during the ourrent year; and 

(b) the number of meetings of the Standing Committee on C ~ hela 
during the ourrent year? • 

'!'he Honourable Sir •• Altaul Haque: <a) and (b). No meetings of the .. 
Standing Advisory Committees were held during the current year. 

Al-PLIOA.TION8!'OB KBAS KBAS PA'l'!l'IBSI'ROJl UJ'~  OJ' GoVKBJfJIDT 
QuaT .. 8 IN DJILID UD !JIIW DlDLID 

181. Mr. E. O. :R8OIJ: (a) Will t,he Honourable the Labour )lember plea •• 
• tate whether he is aware that formal applications in regard to the suprly of 
1cAaa hAG. tattiBl in the residences occupied by Government aervantl in Delhi 
and New Delhi during the ensuing Summer Season, 1945, were invited by the 
bh March 1945, ",ide Additional Chief Engineer (Western Zone) Central 
Public Works Department, circular memorandum No. WII/8708, datod the 20th 
Febraary, 1945, and No. 'WIIj8708, dated the 18th March, 1945? 

(h) [s he also aware that the Summer allotment (1945) is not yet out? 
(c) If the reply to (b) above be ill the affirmative, does he ~e to extend 

~e date for applying for lch4l, khal tattie. in the case of those Governmont 
.crvan"" who will be allotted quarters in April, 1945, but have none at present? 
If not. why not? • 

ftI Hoaourablt Dr. B. B. Ambe4Jw: (a) Yes. 
(b) As se"asonal t en~  have been dispensed with under the latellt Rul ... 

this question does not arise. 
(e) OOVe.rDmellt servants who have no official quarters now and will be .1· 

toted dftcial quarters in April, will be permitted to apply for kluu 1cha. tattle. 
upto the end of April, although the supply of such taftifl" will be nee .... rily 
lODlewhat delayed. 

PBoVIJfOUL 0nI0ULI '1'B.tlf8J'DBaJ) TO RA2'IOlfIJfO ~  CJnL 8vnLDII 
OITIOU Ilf DIILID PBoVJlfO. 

182. Mr. E. O .... : Will the Honourable the Food Member please ..... : 
<a) the number of officials, Provincewiae, who have been tranafernd froID 

p.a outside Delhi to the Rationing and Civil Suppliel om •• ' in • ., Delhi 
Provinae; 

(b) ~e duti81 assigned to each of them; 
(c) whether any of them have been entrulted with outdoor dutiea; jf M>, 

bow many; and 
Cd) whether Oovemment propose to consider their cl.ims for th. poe. of 

Ci ~ Bfltioning Officers, Godown O.CeJ'l, eto., in ~e  of their p ... aperienae; 
If not, the reasons therefor? . 

. . '1'Ile BOIloarab1e Sir lwaJa Pruad IrtYMt& ... : (a) From C. P. t: Prom th. 
Punjab, 11. 

(h) C. P. 1 Director of Civil Supplies, Delhi. 
PUNJAB 

One Administrative Oftlcer (Civil Supplies and Rationing). 
One Public Relations Officer. 
One Assistant Director of Civil Supplies (Oeneral). 
Two Ci ~ Rationing Oftleera. 
Pour Inlpectora. 
One Sub.TJllpector. 
One Clerk. 
(e) Yell. Sir. Eleven. • • 
(d) The Delhi Adminiatration will no doubt eorlsider the claim. of an th .. 

ea .. for promotion, ~ ":-ncIe. in higher poata lltiae . 
• • • 



t4.I5O LEGISLATIVB ASSEMBLY [4'£H Ap:aIL, 1945 
PBOIrlOTIO:H OJ' STAD TO POSTS OJ' OijWLB RA'l'IONnTO OnlOEBS, lIl'lO" Jl( 

. DJILBI RATIO:HI:HG AND CIvIL SUPl"LllIlS OBoAlTISA'l'IO!l'S 
188. Mr. E. 0 •. B8OQ: (a) Will the I ~n > e the Fool! Member ~ e e 

.tate the policy of Government goveming the prOl:noti?n of the s,tat! t? :ne 
posts of Oircle Rationing Officers und Godown Officers ill the DelhI Ratiomng 
... d Oivil Supplies organisations?· . 

(b) Are Government aware that in ,November, ~ , a ,post of a. Godown 
Officer was newly created and an outsider was appomted 10 preferepce to 8K-
perienced staff? If so, do Government propose to see that the cla1Dl1 of the 
existing staff are not overlooked in future? 

'lb. BODOuab1e air lWaIa Pnnd arlvuv.VI: (0.) The pohoy is to fill up pOI. 
by promotion ,or direct recruitment, both mAthods being ":led, with the objeo' 
of obtaining the ~t man for eaoh appointment, 

(b) The auwer to the 1il'lt part of the question is in the aftirmative. The 
oflloial appointed aa godowns officer had previoU8 expl,lrience which made him 
elpp(dally suitable for the post. 

The aecond part of the question does not i ~ 

STATEMENTS LAID. ON THE TABLE 

"n/o,tntltion "romi.ed itt reply to flart (a) of .tarred qUllltion No. 851. t"ked by 
M,. KlliltJIk Bihari Lldl, on tho 2ht Not1e",ber, 1944 

LIT.RARY ATTADr".NT8 01' 01'I'IOER8 ON TRB HINDUSTANI PROGRAMME Sml o. 
ALL INDIA RADIo 

Th" required information cannot be prepared •• it haa been found ditlcnlt to interpret 
what t.ha Honourable Member mean. by "writ."'rI or Icholar. of repute". All t.hl olleen 
mentioned in part. (al of the qUeltion have good knowledge of Hmdi andlor Urou aDd 
..... oth.r IIrlt cl... qoalillcationa and experience necellar,' for th9i.r work in the All 
IDclia Badlo. 

Information ",omi.ad in Teply to IIt4rred question No. 449, a.ked by M,. Kaila.1& 
Biha" Lall, on th. 21.t February, 1945 

NOTIOB8 I'on EVACUATION ON RESIDENTS 01' DELHI, WARD No. 14. 
(al Not.ice. were IIrved in accordance with ~ e pl'OvilioDl of IICtioDl 36 and 38 of the 

Uaited Province. Town Imrrovem",nt Act 1919, aa extended to Delhi, in rupeet of the 
:lIerai Purani Idgah Scheme in January 1942, end in reapect of the Ahata Kidara Scheme 
in July 19.18. Both th_ Scheme. fall within the limit. of ward 14. 

Ib) In reaped. of the Serai PuraDi Idgah Scbua., ruid8Dta will be required tu vacate 
'if tlaeir propert.iea are to be acquired. Acqui.ition can take place onll after the .ch_ 
iI anctioned under lMCt.ion 40 of the Act. The lehem. h.. DOt. yet. been submitted for 
I ~ n under that. Mctiou. 
In I'8Ipect of the .. cond Ichem. aequi.ition after I&Ilction i. praaticall,. complde aacI 

Iuch prop.rt.iel b.ve btoen already vacated. A few propertiel remain to be acquired ad 
a f.... have beell acquired but not yet vacated. 

(0) ~t i n i. paid in aU _. ill C&IIh ill _rdance with t_ provlaiona of the 
Luad Acquieit.ioD Act. 1894 as modilled by the Schedule to the United Provine81 Town 
Improvemat. Act, 1919, a. utended to Delhi. 

Id\ Vea. All thOle who are eligibhl for re·houDg. 
(.) A not.e giving d.taile of t.he .ch.IP" i. laid on the table. 
(I) No decision ha. yet been taken in reapect of the 9Irai PUr&Di Idgah Schame. ... 

regardl Ahata xidara Srheme 100 familiel have been rehoulld in Block to·A in Karol 
Bafh ad 17 familial have be.n rehouaed within the ICheme area. All remaining familial 
.II be rehoused in the Ichama area or in other lUitablv loealitie. 

NOTal ON DELHI R.·HoI1IIIfO SCIn.JO 
"cope : 

The .ehelDa embrace. familiNl di.placed by the execution I)' .Ium cNarance leham_ I.' \he Delhi Improvement TrUlt: . 
(a) WhoM monUal, moome dOle DOt. IIJ:ceed Ra. 30 per mfll1l8lD 
(b) who wi.h to.o. rehoused, and 
Ie) Who are willing to a('Cept the term. offered . . r,,., of dwelliAg: • 
There will be t ~ t.,pea of dwel1inlt. Allotment. will be made on the baai. of na .. _ 

.... _UJ .. foUow. (t.wo cb1'4rea ander 10 ,ean of .... COIJDt.ial .. _ ad .. ,). 

• I • • 
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Nu.bet in fflfllily. 

Ooe·roomed-Not exceeding 3 d~t  • 
Two-roomed-Over 3 but not over 5 adults. 
Thre&-roomed-Over 5 adulte. '. . 
The one- and two- roomed, dwellings are' capa):>le of expansion into th(\ ~ ee roomed type. 

..tUotmen t and ttTrrl3 : 
Allotments will be made in accordance with thl! actual requiremen"t. of each individual 

family to be rehoused and will be approved by the Improvement Trust 'Board. • 
It i. inwnded that there should be fixed monthly rentl for each type of hOUIlI, vi •. , 

R.. 1/12/-, Rs. 2/4/- and Re. 2/12/- for a one...-oomed, two-roomed and three-roomed houae. 
Those able to pay not lel8 than a Rtated monthly Rum, "iz., RR. 3/4/-, R •. 3/10/- and 

RI. 4/- for a one-roomed, two-roomed, and three-roomed houule, will be entit.led to hi,. 
purcha .. term. under which th.y will become owner. of the houae after 20 y.r •. 
"ftIlfIrlal detail,: 

Oolt 01 tAe horae. : 
One-roomed-R.. 564. 
Two roomed-R.. 711. 
Thl'8ll-roomed-R._ 875. 

Takm,a coacrete ICbame, tlie., the Pabarganj Circa. Reboaiine 8cb8lpe, 149 bOGlll 
.,. DOW and.. con.tnction t~ acoommodate 515 perlOn. whoae ed.ting hoa. are beIq 
aaqaired in til. Pabarpnj tMcu., Improvement Beheme. 

The total co.t of t.he new 110.- i.-Ra. 94,600_ 
The 'pooled' (or a""I'.) co.t. per hou.. i.-R.. 666. • 
TfI. equated hire purcba .. inatalment ordinarOy payable for a bou .. of 'rooted' 00-' 

... 666 ia compoaed of: 
(a) Equated instalment. of principal (R.. 666+ inte .... t. at. 41 p.c.)-Rl. 50-11-0 p.a. 
(b) Ground rant at Re. 1 per 100 square yard, per month. 10-11·0 p.a. 

N.B.-The plot unit for thi. leheme ia 88.8 sq. yard •. 

(0) Kaint.eDaDCIe.' 1 P. O. otpooled oolt 

RI. 80 18 0 p .•• 

To .. 1 
or 

8 11 0 p.a. 

87 8 0 p ••• 
a lOOp ••• 

A .. amiD( thl family to be re-houed is capable of paying not I... than the b:.d hire 
I'urchue inatalruenta, the balaDce i. met from the .ub.ldy (proceed. of JIlntertailUDlDti 
Dut.y) -

If ~ family to be ... ·hoD .. d is not capabl. of paying tbe fixed hire purcb&llo , .. W· 
minta, it will OCCUpy the bou.. .. ordinary tenant and the amount payable for ordu.,. 
_aney (not carrying ultimate riSIlt of houae owner.bip) is Calculated .. wader:-

Int.erea OlD pooled oem ., 41 p.c. 
GI01IIId ren' 

Rti. A. P-
18 6 0,. •. 
10 11 0 p.a. 
811 0 p.a. 

ToW 4a 11 0 p ... 
01' I 18 0 p ... 

The femily to b. re-bollled UDder ordinary tenancy term. will be .ub.idized from ~I 
t»roceed. of the Entertainmf'nta Duty to the extent of the differeDCB bittwND the flzed 
IBOAthly renta and the actual monthly rent .. calculated. above. 

1n/ormation promued in ~e  to ,tarred qU6Ition No. 588, a.ked by Mr, 
, K. O. Neogy, on the lit March, 1945 

RBflTRICTION OM NBWS ABOUT STREET ACCIDBNTfI BY MILITARY LORRIX8 IIIr 
CALOUTTA 

The Gover!'m_ent of ~n  report. that a working arrangement ed.t. W.een th_ 
ud the provUlClal pr_ whereby all incident.. in wbich dYitiana on the onl hand aDd 
military perlOftDel ('n tbe other are involved .re yoluntarily aabmitlM for rreM adYlce. 
In tm. 0&18 of ac:ddent.. involYiJlg military vehicle. the rl'N8 18 advieed not to·' pabJiIIa 
toM rqart rihoat delet.m, the wold "military". The up ..... ion "lTJfIeiaJ t11ll velftolea" 
18 apparently tIM creat.ioD of the p .... 

• 
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'''formGtion promi"d in reply to pGrt (b} of atGTTtd"t&eltioft No. 620, ",Jet. b, 

Lt.-Col. Dr. J. O. Chatterjee, on the 2nd Na.,,,h, 1945 
INDIAN CmUSTIANS ON OUDU 'AND '!\RUUT RAILWAY 

The following aN the number. of Indiata Chriatian employee. of the Oud" and Tirhu' 
Railway .in receipt of lalari_ 

(t) ov., Ba. 160 ~  • 
" (44) over RI. 100 bu' beloW' BI. ISO p... • 

'Ui) ov., RI, 60 bu' beloW' RI. 100 p... . . 18 
,.) below RI. 60 p.m. " Itl 

Information p1'omiaed in th, T'eply to paTt (b) of .tarTed que,tion No. 621, o.k •• 
by BiT Abdul Halim Ghwmavi, on the 2nd MaTch, 1945 

OVBROROWDINIl ON TRAMWAYS AND BUBES IN CALOUTTA 
The number of tramcars damaged and put ont of order through ~ '  driving ~  

mmtary lorriul reBulting in .erioUi accident. and di.location of tramlinea II not readily 
available. The number of accident. that occurred during 1944 in which ~ I  . and 
military vehicl.. were involved and ill which the Calcutta Tramway. Company. I~ted  
have preferred claiml, ia 265. It i. not pouible to 8ay hor man::!, of theIN accnd_tI 
resulted from the reck leu drh ing of milit"ry lorrie •. 

Info,,,,ation p1'omi.ed in reply to .tarred quution No. 656 part (g), alke.d· by 
Mr. AmaTendTG ]..'ath Chattopadhyaya, on the 5th MaTch, 1945 

S'l'ANI'IARD CLOTH, BTC" FOR BBNGAL 

Name of firm or iDdividual .ainet whom. 
pro_ation Iaunohed. 

I 

Oonviotion. 

I 

I.Beao), Baldar, Diamond Harbour, 2. Filled Re. 20 or R. I. for 2 weeU. 
. PArlanu. 

I. Prionatb HaIda.r, Diamond Harbour, 24 Fined RI. Iii or R. I. for I weeki. 
P ..... an ... 

I. BireDdra Purkait, Diamond Harbour, 24 Fined RI. 16 or R. I. for I weeD. 
Parpnu . 

•• Akku .Ali Bk.. DiAmond Barbour, M Filled RI' Iii or B. I. for I weeb. 
P"ADU. 

S. Oanpram Aprwall, (Hawker). SilpI'i Convioted aJ. 81 (') D. I. BulM and .... 
t..oed to par a be of RI. 1i0 in Mfa.' to. 
R. I. far 1 IDOIltb. . 

e. Abdur Rohman of AkheriaIDi Baur, Convicted and _t.DOed to pay 8ne ofBi. 10-
~I  P. B •• llunhIdaMd. lID to underao B. I. far 2 moab oa 

18th April I'". t, Bariab Chandra Sarkar. _ of Hinlal FiDed RI. 60. 
Barbr of Dubmui. P. B. Pob., D'-
Rajlhahi. 

I. lla4huudllD Raj, Dt. Birbbum 

t. Bi."anatb ~ I , Dt. Birbbum 

10. LelctbaDd Parak, Dt. Birbbum . . 
11. SureackalAl Bil1l'''' Terribuar, C it~ 

Town. 
II. Ill.. Prabartak lCatir 8ilpa of Blllllia 

Bazar, Dacoa. 
11. Krilhnadu Bilw ... Vii: Panoburi., P. B. 

GopaJallDj. 
14. SatyanaranjllD Kundu of Nariblbwia, 

P. S. B .. herpara.J..,.... 
IS.·ltinn Ch. Kundu of NIIriIutlberia, P. S. 

Bl«herpare. J-.... 
1 •• Nlllldaial Kundu of Narikelberia, P. S. 

B.h....,.,.. J..aft. 
17. KeUpada Kundu of Narikelberi., P. S, 

Betberpara,"J-. 
18. ~ nd  KlIDdal, Patrua;yw, Bankwa 
l8.t-to 80Ieman II_tan 
It. Holeman lluataD 

Fined RI. 100 in delault to B. I. for ... 
month. 

Fined RI. 1i0 in default to B. I. for OM 
month. 

Fined RI. 160 I. D. one month S. I. 
Fined RI. 200. 

Fined RI. 10. 

Fined RI. 300 in default. to R. I. for I mon' ... . 

R. I. for 1 month & fined RI. 100 in d ... .. 
B. I. for 2 weeb more. 

Filled RI. 200 ild R. I. for 1 month. 

Fined Re. 100 ild R. I. for I month. 

R. I. for one IDOIltb • fbaed RI. 60 lID •• L 
for 10 cla,.. more. 

Fiaed BI. 21. 
Fined •• 6. 
FiDed RI. 10. 
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10. Samarendra NatJi Kundu ad Badha 
Ballav Kundu, Domkol Azimganj, 
P. O. Domkol. 

11. Nilkllllto Haldu 
II. Bam Hari Nadi 
18. Nilkanto Mandai 
... Baai Bh. Haldar • 
II. BNdya Nath Mandai 
• 8. Kader Bolt 
• 7. Tarini Haldar 
18. Bankim Haldar 
It. Tulai Cb. Haldar . 
10. KriIbna Dhan Iataa 
81. Nagendra N.lIanda1 
12. l'1-io Nath Du • 
II. OotIto Debari Sadhukhan 
N. .Aahutosh Badhukhan 

.. 

16. Go.to Behari lIandaI • 
18. Khirod Cb. Badhukhan • 
17. ~ Kr. Haldar . 
18. 'm MlIDdar • • .-. • 
It. Samaul Haque Molla, Mahammed Storel, 

LicenBe No. A/USO (wholeaa1e) area 
Calcutta. 

.0. Chand MoO., LiOlll88 No. 1871 Retail, Area 
Howrab. '1. LadhW'UII Oupram • 

••• Kumerieh Chandra Dey, Santipur. . 
'i. 1I0nindra Nath 8aha of Newapara, P. S. 

Abhoynaaora. J_. 
". Cambay Bhutia, KUI'I8ODg 

'I. Bhasirath NuIrer, DiuDond Barbour 
... I_cia Nuker, DJamoad BIIIriIOar. . 
" .... Pruad C ~, DiuDoDd Barbour 
'L ~  ChKaa BadhUhaa, DIam.-cl 

Barbour . 
• t. Baroj Kumar O~  KaIna • 10. gope..rar Chat _ • • . 
II. ~P d  •• 
••• ~ i Kant. Dey , KaIna • 

I 

Convicted a: II8Iltel.l.ced joG pay fin .. of Ra. JOG 
and Re. 100 respeclively, in default to 
unciel'8O R. I. Cor 1 month and I ..... 
reapectively • 

• Fined Re. 11 or R. I. for 2 weeks. 
Fined RI. 20 or R~ I. for 2 weeki. 
Fined Re. 20 or R. I. for 2 weeD. 
Fined. Re. 20 or R. I. for 2 weeIra . 
Finod Re. 10 or R. I. for 2 weeD. 
Fined Re. 20 or R. I. for 2 wee_ . 
Fined. R •• 20 or R. I. for 2 weeks • 
FiDod RI. 20 or R. I. for 2 weelu. 
Fined RI. 20 or B. I. for 2 weeD. 
Fined. Re. 20 or R. I. for II weeD. 
Fined. RII. 16 or R. I. for 2 weeks. 
Fined Re. SO or R. I. for 2 weeki. 
Finod RI. 20 or R. I. for S weeks. 
Fined RI. 20 or B. I. for 2 weeki. 
Fined RII. '0 or a. I. for 2 weeki. 
Fineq,Re. SO or R.I. for 2 weeki. 
Fined RI. 20 or n, I. for 2 weeD. 
Fined. B.: 20 or R. I. for 2 weeks. 
Fined. RI. I. 

Fined RII. 6. 

Convictod, fined, Rt. 80 in dClfaul, to B. I • 
for a month • 

Fined Ra. 80. 
R. I. for 2 months & lined Re. 200 lId B: L 

for ajx weeD more.. ... 
Convicted U/I. 81 (') D. I. Hulae read with I 01 

the Bengal Cottton Clot.h & Yam Control' 
Order J V'3 IIDd ia II8Iltenoed to be ... 
'ained till rq of the Court. 

Fined Re. 20 j/d. B. I. for I 1t'88ka. • 
Pined RB. !O lId. B. I. for lweeka, 
Fined Rt. JO In default R. I: lor ........ 
Pmed:R.: to In dflfault B. I. for 1 weeki. 

FiDecl RI. 10. 
Pinecl RI. 100. 
1'buId •• .0 • 
Fined .. 60. 

11. IIari Du Nac, KaIna • • • J'iMd •• 10. 
M. IDriti BhUIIID D ... helar, BirbhUID 
II. KUlDudini lIoUn Sirbr. Katwa 

•. Fined BI. 10 ill cleatult .. moath'll. L 
II. Baikuntba Bebari BMIk, 8acIar A '7. RaaaaPeda lab&, Bop. . 
II. Bidhu lIhu_ Poddar. . • • 
II. KMim MoO. _ of late ADia Ohaad lIolla 

of Ranclhwdbarl, P. S. BelKaIlhl. DIn. 
Pabna. 

Filled Re. 21. . 
Pined Ra. III. 
Pined Re. 11. 
Pined Ra. 21. 
Pined Be. II. 

10. Akhoy K_ »N, 8edar Bub dnn. Fined RI. 10 or R. I. for I w ..... 
Bankura • 

• 1. Japdamba Binab. Tamluk Sub-Dvu. lI'ined Re. 100. 
IIldnapore. 

••. Raml'lDajan Guni Nirol, »t. Burdwao . 
II. RMhib Pruaci Nath, Dalnhat, BurdwlID 
N. BunU Kumar 8aha. Lobaawa. • • 
II. PIIIldarik lIaity, TuDluk Bub Inn., 

Fined Ra. 21 or R.I. for I weeb. 
Pined RI. 10 or B. I. for e 'Iuelm. 
Pined RI. 170 or R.I. for 21 month8. 
Fined RB. JOO or B. I. lor 1 month. 

Jlidaapore • 
... Tbakapa Bwa. TIIIDhIk Bub Inn., FiDed RI. 10 or B. I. for I montu. 

llidnapore. 
'7. ' ..... In_,.... D.n. OopalpllJ. P. 8. lI'ined RI. 110 or R. I. for' month .. 

~ t ~  
IL J~ t  Paul, 8adar fubdftl• lI'ined RI. 10 or B. I. for I ....u. 
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'9. Bibhuti Bhusan (toraih, Sadar Sub Dvn., Fined R8. 20 or R. I. f~  6 weekll. 
Bankura. 

$'0. OhiranJUal G6ngadhar Agarwalla • . Pined R8. 100 or R. I. for 1 month. 
'II. MobarakMiaof Laugani,P.S.Jhikergaoha, Fined Re. 11S0 or R. I. for 2 month.. 

Dt. JlIII80re Sadar. . n. Bhujanga Bhuun' Mukherjee, Prop. Fined R8 . .w and R8. 200 or R. I. for 40 
Bangalllxmi Bastralaya, Khagra. P. O. month. and 2 monthe reaepeotivIlJ. 
Berhampore. 

'rI. ~, Badar 8ub Division Rajshahi 
'140. Kabir, Badar Sub·Divall. Rajahahi . 
'l6. Ratait Karlrun • • . ...• 
'18. Jainuddih . . . . . 
'17. DuJal Chandra Mandai of NatangaDj 
'78. Ji6endra Nath Kundu of Galli . . 
'l8. Ram KaIlaj Ganguli of GIIbi.. . 
80. Bhupenctr. Nath Mukherjee of Galai 
11. Abdul Gaft'ur of 1'8ntultala. Burdwall • 
I •• Nalininath BanerJ8fI of RanigaDj, Birbhum 
... SeraJuddin Ahmed . • • • • 
If. Haripada Badhu of KapilmUDi -. • 
'II. BaUa Show of Khulna • 
•• Thakur Show of Khulna • 
11'1. Darbari Show of KhuJna 
118. Buk Chand Show of Khuina. • • Ie. Rashid of Maidhy, HaIi.bar P. B. Double 

Fined Ra. 25. 
FinedR •• 2I. 
Fined Re. 26. 
Fined BB. 25. 
Fined RI. 40 or R. Uor 3 weeD. 
Fined &S. 40 or R. I. for 3 weelal. 

Do. Do. Do. 
Do. Do. Do. 

Fined RI. 16 or B. I. tor a _k. 
Fined Re. 10 or R. I. for a week . 
FiDed R.. 10 or B. I. tor a month. 
Fined RI. 100 or B. 1. for 2 mon'ha. 
Fined R.. 10 or R. I. for 3 weeln. • 

Do. Do. Do. 
Do. Do. Do. 
Do. Do. Do. 

Fined Ra. 16 or B. I. for 10 da1l. 
Morry'. ChiUagong. 

'10. Mvi. Habudulla, Taltala, Noakhali Town, Fined Re. IISO, R. I. for 3 montha. 
Noakbali. el. KaIlaJlal Singha of Katwa, Burd_ 

I.. l'tIauIkulla Akand. . . . n. Raniram Parameawarla ProIad • • 
N. Ramlllldra N ath Talukdar . IOn at RaJeDdra, 

Nath Talukdar of Sberpur, P. 8. 

Fined RI. ISO. B. I. for I montha. 
Fined Ba. 25, B. I. for ODe month. 
Fined Re. 100 or B. I. tor I montha. 
Fined Ra. 16 or B. I. for 11 da". 

Sherpur. . 
91. Kaabimuddin Mumi of Datmia Beni Fined Re .• or R. I. for :I daTi. 

Madhab, P. S. RaipnJ !PabDa). 
II. HasarimaU Thakur of Jaapurbat, P. S. Pined Re. 60. R. I. for one montb. 

Jaipurhat. 
'17. Muelimuddin Miah of Dhugbora, P. S. Fined R.. 215, B, I. for 15 day •• 

Raiganj (Pabna). 
88. Salimuddin 1\Iiah of Jhapra. P. S. Baipnj 

(Pabna). 
-il. Kumud Bandhu Bhowmik of Karllabari, 

'P. 8. Raiganj, (Pabna). 
100. Abdur Rahman Mun.iorParbaLakabikola, 

P. S. Raiganj (PabDa). 
101. Abdur Rahman . • 
101. Mu1lsuddin Akand . 
101. E_AIi . . • 
106. ~ HOMain Sarkar . 
106. JaiaiJ Hoaain Akand . 
loa. KuruJ Houain Ahmed 1,,_ Rahim Bokaho Birker • 
1 ... OIDlall Ghani Khandabr 
108. Builuddin Miah • 
110. Sabbor Ali Shaikh . 
111. Habibar BaJunan . 
Ill. Altaf Hoeaain Shaikh 
111. Ayeuuddin 3arker • 
lU. Buhiruddin SardM 
116. Harendr. N •• h Hodak 
116. Alimuddin Akand • 
11'1. NMhimuddin Shaikh 
118. :) aimdat Hoaaain • 
118. Amiruddin 8baikh . 
110. Amiruddin Shaikh . 
Ill. Beuuddin Shaikh • 
111: ltalipada 0.. of DAiD .a. 

00. Do. 

Do. Do. 

Do. Do. 

Firwd R.. 'I, B. I. lor ODe week. 
00. Do. Do. 
00. Do. Do. 
Do. 00. Do. 
Do. Do. Do. 

Fined RI. SO, R. I. for one month. 
Do. 00. 00. 
Do. 00. 00. 
Do. 00. Do. 
00. Do. 00. 
00. 00. Do. 
00. Do. Do. 
Do. 00. 00. 
00. 00. Do. 

Fined Re. 26, R. I. for one month. 
Fined Be. 20, R. I. for one mon'h. 

Do. Do. 00. 
Do. Do. Do. 
00. 00. 00. 
Do. Do. Do. 
Do. Do. Do. 

Finld R.. lOO. 
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~ •. ~
123. Chunilal Haldar • 
12'. Nanda Kumar Bairagi 
III. Amrita Lal Das . 

, U6. Prem Chandra Kamar. • • . 
127. Juondra Nath Binras oC Kayamkhola, 

P. S. Jhaikerpoba, Juaore .. 

Fined RI. 26, R. I. tor J weeki. 
Fined Ra. SO, R. I. tor ~ ~t  

Do. Do. Do. 
Do. Do. Do. 
Do. Do. Do. 

118. Bhuball Chandra Maity, Tamluk Sub Fined RI. 50, B. I. Cor J moD.bI. 
Dvm. Midaapore. . 

11'. UpencJra Nath Girl, Tamluk Sub Dim. Fined RI. 60, B. I. Cor J montu. 
Midnapore. 

110. DiDabandhn Barker, Maharajarhat, P. S. Filled RI. 110, B. I. tor oae moD'h. 
Baui;anj. 

1.1. Sit. Golam Bari oC Bnrdwan Town Ju. ... DMoa, 8adar Sub DIVII • 
111. Wish ChaDdra Naadi oC Burd_ Towa 
IN. Ali Ahmed, C/o. Aknali BhUJia • 
111. llvi. Abdul Bari. lOll of Abeln! Am. 
111. &are.b ChaDdra aod Jo' Cbaocka a-
1.7. Jugal Nandi, Vianupur, Sub.Diva. • 
118. Harikilun KalWIU'. • • • • I... lid.' Tobarek B_iII of Ka)'alDkboIa 

Buar, P. S. Jbikerpohi. 

Fined RI. 10. B. I. tor _ week. 
Fined Ra. 110. R. I. tor IlDOIatha. 
Fi.ned R.. 10, B. I. lor-..... 

Do. Do. n.. 
Do. Do. Do. 

J!'iMclR.. 11, B. I. Cor I -a. 
Fiaecl R.. 80, R. I. tor one IDOIath. 
FiDed RI. 50, B. I. tor a foctaiP'. 
l'iDecl R.. ZOO, B. I. tor I ..... 

1". Oeman Ghani Piaecls.. 10. B. I. tor 11 cIaya. 
"1. Abdul Hoaaain Mia Do. . Do. Do. 
lao AlaI Ba.ain . Do. Do. Do. 
ld. Abdul Karim Akanda .... Fined Ba. 8, B. I. tor 1. dat •. 
1". Nur IilalnJDad Sit. . Do. Do. Do. 
1". 8idclique Boaaain Sk. Do. Do. Do. 
" •• Ramjan Ali Bepari FiDIIcls.. 10, B. I. Cor 1. da,.. 1". Tayeb Ali Bepari. • • . . Do. Do. Do. 
148.:Rajabulla Adhikari • • • • lI'iDed RI. 1./., B.L Cor 1 moath. 
I". Nityaaanda GhOllO, NillDllDipnJ • • Filled RI. 7 •• /. B.I. tor T. d..,.. 
1110. IlaDcIar Ch. Das oC Kiahahpur Baur, P.S.FiIled RI. 110/·, B.I. tor ...... 

Keebabpur, Dt. J_. 
1.1. Sadek Ali Kuribr ot Uward.i Buar • 
1.1. Sheik Afjar. • • • 
IA. N.,andl'a Nath Baha oC ObaDohuri. • 
IN. Sudhir Kumar 8lDgh, TamJuk nb.cfvn, nt. 

lIidnapore. 
lA, PaUram lIarwari, ViIIlupur Sub Dvn. 
I •• au.ru Ch. Dey" Ora. • • • 
117. Siva Plida Kundu. • . • 
IA. Bhadu Kanta Debaath of IIahadebpar 
118. Kedar Nath KabiraJ ofllahaclebpur 
180. Karim Kabammad, P. S.ofllabaclebpur • 
1.1. 8ree Pu1in Chandra Debaath of Jlahidebpur 
I'!. JIaai Gopal Pandit of Jlabadebpur. . 

FiDecI RI. ~  B.I. for llDOlltia. 
FiDed Ba. JOO/., B.I. tor II DUIIltIUI. 
Fined Ba. 1110/., B.I. Cor S _$ba. 
Fined RI. 11./., B.I. Cor OM EDODtIl. 

Do. 
Fined RI. Il10/'' aDd RI. 110/. 
Fined .. 160/·, B.I. Cor I _tha. 
Fined RII. 10,., B.I. for 1 __ • 

Do. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 

181. BroJ- Nath Pandit of IlabAdebpur 
IN. Prall Krialma Adhibry of .IIabadeI)par 
III. KriIbaD. GopaI Pandit oC Jlabadebpur 
Ute. Obaodi Charan 1IaI1ik, Burdwan Fined RI. 10/. 
liT. Atior Rahman of a.-. . . Do. 
1.8. Bijoy Kriahaa Hui, Burdwan Do. 
I •• JUn.a Hath Paul of ParaJ Filled RI. 11/. 
170. B.a Hath Paul of P .... j FiDed RI. 10/. 
171. lI&haden Tod... . . FiDed RI. 1/. 
lTl. Gopenar Irlaji of Bbatar FiMd RII. 1/. 
17 •• Gopal Chandft. Sain oC Bhatar Filled RII. 1/. 
17'- Harowowarimull Apnralla PIDed RII. 100/., B.I. tor l....u. 
17 •• Eakub Ali 1I0Ddal. . . • • Filled RII. 10/., B.I. for 11..,. 
17 •. Jameawar Ali Akanda. . .• Do. 
177. GaapI'IIID Hanwnanbol[, CblJlld.qa • FiDed RI. 10/., R.I. for io cia,.. 
178. Kedderbol[ Poddar, lIohaolal Bunrarilal, Filled Ra. 10/., B.I. tor 10 cia,... 

ChuadlU:l8a. 
17 •. Jitemdra Nath Bharati or Maidia 
180. KabiWh Chandra KWldu oC s..aa . 
Ill. Profulla Kumar Roy of Dar..... •• 

Fined Ra. 100/., R.I. tor ImOiltha 
FiDed 1\8. 71/., R.I. tor 71 da,... 

Do. 

• 

• 
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182. Kamala Rani BLew .. of D ...... na.. Fined Re. 76/-, R.I for 75 clays. 
188. BauriJal XUIldu oUlajdia . • . Fined Re. 26/-, R.I. for 211 claya. 
t84. P~ N. Dutta and Amar N. Dutta of Fined RI. all/-, R.I. for 311 day •• 

Dareana. 
181. Kriaban Ranta Bakapy of Dareana • 
188. Juoda Kumar Binu of Dareana. . 
187. 8udhlr Kumar Dutta of Krialmanepr, nt. 

Nadia. 
188. Budhir Kumar Ben of Kriehnanapr . 
188. Md. Jam Mia • . . . . 
180. Beni Bingh.on of Jagan Bingh of lOB, Bari 

Bankar Lane, Calcutta. 

Fined Re. 76/-, R.I. for 75 daye. 
Fined Re.' 76/-, R.I. for 75 cia,.. 
Fined Re. 26/-, R.I. for one zDontb. 

Fined R •. 5/-, R.I. of 7 daya. 
Fined Re. Uf·, R.I. for a monthe 

Fined R •. 110/-, R.I. for II weeki. 

181. :s:.ct.r: Nath Binu •• • Fined RI. ISO/-, R.I. for 6 weeb. . 
181. N La! BhalJa and 2 othen • . Fined Re. 20/-, R.I. for 1 month each. 
Ita. Chandi Oharan Mallick of Bardwan . Fined Re. 10/-, R.I. for I month. 
IN. Atior Rabmao ofOalei. . . . Fined Re. 10/-, R.I. for a week. 
It6. Bijoy Kumar Hui of Tentultala, B_, Fined Re. 10/-, R.I. for 10 cia,.. 

BU1'dwaD. 
Itt. Biawa Nath Pal, ViD. Paraj Fined RI. ao/-, R.I. for 2 WMk •• 
187. Bina Nath Pal ofParaj Fined RI. 211/-, R.I. for 2 WMkB. 
188. Gopawar Maji of Bhatw Fined RI. 6/-, R.I. for a WMk. 
l't. MaM.dev Todoal of Bbatw. Fined Re. 11/-, R.I. for a week. 
100. Oobillda CbaDdra Bam of Bbatar • . Fined RI. 5/-, R.I. for a week. 
101. Pravulal Bapogi of La1pla • • • J'iDed Re. 300/-, R.I. for a JIlCJMhe. 
!OJ. Muralidhar Aprwalla of Bopa . . Fined Re. SOh R.I. for 30 cia,... 
lOa. Juneehar Ali AJumda of Basra . . 'Fined RI. 10/-, R.I. for 10 daJao 
106. Yeakubali MODda! of BCIIf& . . . Fined RI. 30/-, R.I. for 16 daJa. 
lOa. Bameni MobaD De7 and (2) Kart.Io Chandra Fined Re. 10/-, R.I. for a week. 

Bamanta of Burrabuar, Bard_. 
JOI. J ~ Basra of Burdwan • 
107. Oiuuddin of Mahadevpur • 
JOB. P_hanan Bajader . 
108. GlIbonIi Bhaikh . • • 
110. Priya Nath Moira and anr. 

Ill. Maaaal Bhaw Bho'W'lllik and anr. of 
5abll'dwip P. B. Nabadwip. 

Fined Re. 11/-, R.I. for 5 days. 
Fined Re. 16/-, R.I. for a weeke. 
FIned RI. 16/-, R.I. for a month. 
Pined RI. 10/-, for 2 weeks. 
Fined both the aocueed RI. H/- R.I. lew OM 

month. 
Fined RI. 300/-, R.I. for 6 months. 

1,. C...".. 

'11. ~It  Kumar a.n GUilt.&, Calcutta 
111."'hodM 'hw&l7, Oaloutta • 
II.. hbDaran s-a. CalClllt.ta • 
11 •• Abdul Bai, Calout.t.a • • 
Ill. Bam 0haDdI'a Shaw, Calou.ta . In. Bamcleo J..aohminaram, CalCllltta 
118. Bamdeo LaobmIDarain, c.Joutta • • 
118. alllnmAdM IIUDdra ReIrpb Du lluac1ra 
JIG. Bulaki n.. lkahim, c.Iout.ta • • 
III. Gaapat. Boy Aprwalla, Calcut.ta n.. ...,.a Naram 00., CalCllltta . 
III. GhMIram Bhuramall, Calcut.ta 

114. GIiMIam Bhurmal, CalClIIt.ta • 
116. ...,.. Naram Bajpai, CalClllt.ta 
III. JOf KJeeoro AJ_alIa, Calontra 
U7. DebeDdrs CII. Bhadra, CalClllt.tla 
... s.t.ieh CII. Buerjee, CWout.ta • 
.... GopaI CII. Roy, Caloutta . • 
110. Bhudhar CII. Mudy, c.IcIut.ia • 
Ill. 8iahir Gopal Guba CaJou.ta 
... laDehay Lal Baid, Caloutta 
aI. JIakhaA La1 DM, Oaloutta 

FiMd RI. 10/-
Fined & 10/-
FiMd Re. 10/. 
J'iMd &10/-
JI'iMcI RI. 100/- 01' :I moat.he R.I_ 
FiDed Be. 100/-
I'iMcl Re. 100/-
JI'Ined Re. 110/-
I'iDed RI. 100/. 
Fined RI. 16/- or IIDODt.b IU. 
Pined RI. 10/- or 5 daya B.L 
8eDtenoed to • months, R.I. ad fIucl ... 

100/-
8eDtenced to 2 mont.ha R.I. 
Fined RI. 100/- or I month B.I. 

Fined Be: 1100/-
Fined RI. 1I0/-or I month R.I. 
Fined RI. 75/-
Pined Re. 711/-
Fined RI. GOO/-
Fined RI. 110/-
Pilled Re'IO/-
Fined Be_ 16/-
Fined RI. 10/-.... Jlatllal ChiaDjiJat, Oalout.ta 

... :ReMid Ahmad, 0aIea* 

... IMieb CII. De)' CalClllt.ta 
• ftled"BIt. 16/-

Pjned BIt. :teO/-
= . ~t 



• I .. 

J'iII8d .. 110. • 
J'iII8d Ra. 15. 
J'iDecI RiI. 100 • 
.J'iDed .. 100. """"100 . • WiMdRLIGO. 

• J'iDecI ... 10 • 
.,.. "'110. 
S-tIDDId to l!DOll"- R. L 
.,.. ... Il00. 
JI'faecI ... 100. 

t J'iMdRe.. •• 
"""100. 
lI'iIMId RL .0. 
PiIIIId Be. /JO. 

• lI'fDecl ... /JO. iD cWauI, R. I. tar I mora .... 
• lI'i.aecI ... 110. 

J'iMd"'30. 
1'iMdBe. 30. 
J'iDed R... 30. 
J'iDed RL'. 
I"iMd R... 10. 
J.I'iDed R... ~  
Fined R... 300,L. 
FiDad RI. 200. 
FiDed R... 2,000. 
FiDad ... 250. 
lI'iMd R... 1110. 
J'ined R... 30. 
FiDedR...30. 
FiDed RII. 100. 
Fined RL 100. 
Fined Be. 1,000. 
lI'ined Re. 20. 
Fined R... 20. 
Pined Be. 10. 
J'iDed Re. 10. 
lI'lDed •• .0. 
na.d Be. '0. 
FiDId Re. 10. 
I'tIIed Re. 1000. 
FiDad RII. 100. 
J'1Ded Be. 1,000.' 
......... 111. 
J'iDed RII. 110 • 
PiDed •• 10. 
RfMda..lOO. 
lI'iaecl R... 150. 
J'iDed RL 110. 
J'iDed R... 15. 
lI'iaed RL 10. 
J'iDed Be. 100. 
Fined RI. /JO. 
J'1ned'" 15. 
lI'IDed RL 15. 
I'iDed R18. 110. 
J'iDed •• 100. 
J'iDecI'" 100. 
Fiaed Be. 10. 

lra/orma.tion promi.ed in reply to eta.rrwd qu,etion No. 671, uked"y X1l4ii 
Baha.dur Bha.ik P/&,z-i-Hq.q Pirtle"". on. the 6th. MtJn;h.. 1946. 

NON-PAYIIBWT OF C01(PD8ATORV DozlJ JOR OVBRflTAY BY Hu 8RIPPllfO 

CoKPAlfIBl 
No piIpim _lted at Jedda lor ...... tbaD II da,.. Tbe ......... 01..,-. 01_.' •• 

.... dW .............. 



,"8 LBGISUTlW ABSJlKBLY 4th A.PBIL. 19.5 
If1f0'rma.iion promi.lld in 'reply to part' (b) of Itarred queltion. No. 769, tJ.IktJd 

by Shaikh Rafiuddin Ahmad Sichlique,.. on 7th Ma'rch, 1945. 
T1\ANSJ'lBRING NON·MuSLIH8 TO PERSONAL BRANOH 01' GENRllAL MANAGD'S 

OFI'IOE OF BENGAL AND ASSAM HAlLWAY 

I 16,. em tile ~ or the HOUle a ltatemeD.t givm, the reqaiNd iDtarmaticm. 

0Ilee B~ 
'twa/U"I' 1 

'Q'--&DO/ 2 

110.10.100/. 

Do. 

SpJ. 11'. 180/. 

170.10.110/. 

'11" -160/· 

~  
Do. 

I 

2 

'E' 100·10/1-110/. 2 

110·10·160/· 

Do. 

IJ).' 66-6/2081/. 

86·6·100/. 2 

Do. 

ABC' 30·8·46-6-80/· 12 
-----
28.'.'0.6.80/J.6.80/. 

•• V. B. I;yer 

•  1 •• B. O. Datta 

2 •• B. M. 
~ee 

Jlethod of 1DIDc. 

Promotion ID • P • BIr. 
KoiJaPat 0JBae ... 

O I~ tile ..... 
Do·1 

Do. 

1 •• B. O. Gaapl;y ~ from Df*. 
OfIloe on promofiiaD 
aubjeot to appronl b7 
eeleetion COmmittee. 
Be hlllllIiDae died. 

•. E. D. Palit 

•  1 •• M. B. OMi 
2 •• A. Hoque 

I 

I 

I III-.A.T. 
~ 
IIII-.N. Co 
Chatteljel 

IIII-. T. P. Bole; 

•• J. lI. ObaJaoabunt,. 

I 111-. E.-,Boque 
IIII-.B.N.DMI 

PftBDotion in PenGIIDIl 
Branoh ID KoO .... 
0SIae after approftl 
b;y the Beldion Com· 
mlttee. 

Do. 
Do. 

Do.' 

Do. 

Do. 

Do. 
Do. 

• 2lk.E. D. 
:a-jee 

. .  1 Traa.If'er from Distt. , 0lB0e on I&ID8 pa,.. 
1 111-. B. <Jiakra. Promotion in Penoonel 
burtt)' Branoh in KailachM 
11& • .Almu Ali oIloe on .monty buiL 
3 lIr. A. Wabed 
, •• A. LaW[ D 

I •. A. Wabed I 
! :Mr. B. N. n.. 
3 111-. B. N. lIukharjee 
'Mr. D. P. Bole 
6 Mr. B. C. Dey 
8 :Mr. A.A. Siddiqae 
'1 M,. A. Quadar 
8:Mr. B.A. 001_ 
1I •. A.S.tt. 
10 •• N O J ~ 
11 •• BoN. JrIaika 
1lI1ir. S. N. Alavi 

• 

Direct zearuit.meDt. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 



. 

• 

• 
1 1Ir. lid. Bam411D i~ nera1 ....... 

Ali 
J lb. 8k. 1aHeD· Do. 

addiD 
..... Abela! llaJid Do. 
4 1Ir. B. E. Do. 

ObaIaabuftt7 
..... N.OJlulrar Do. 
llir. N.O. OhoUl Do-
7 1Ir. lid. NoWDIIID Do • 

. ..... 11.11..... Do. 
llir. K. Dbua D0-

lO .... 8. RMMM" Do. 
llllr. 8k. B. Ahmad D0-
li Mr. A. JIarJ.DaD Do. I. Mr. II. BOII&iD Do. 
1411r.B.E.&m Do-

• 
III Mr. B. O. Boy Do. 
111&. E. Pl'8oIII&Diok Do • 
17 Mr. E.N. IaIam Do. 
18 IIr. O.N. Oba,. Do. 

ter' 
ItMr. ~ &h'UMD Do. 
10 Mr. A. Ahmed' Do. 
1111r. J. E. ObowdhUl'J' Do. 
JI Mr. AJimuddiD Do. 

8ikdar 
1I1Ir. II. &.aiD Do. 

KhaD 

In/OII'ffIq.tion promu.d in ~'P  to fH'n, (a> q.nd (e) 0/ d,med qu .. tion No. f90 
and ,tarr.d que'Ron No. ~, q.a1c.d by ~  Muhammad NaufMn, Oft 1M 
7t" MM'ch, ~  

IGNOBING CLADIB OJ' MOBLDI SUBOIlDI1UHB J'OR PROMOTION 1X OKBTAD 
WOBEBBOP8 OJ' EAST INDIAN RAILWAY 

No. '19O.-(a) and (e). The reply is ill t.he Degat.iv •. 

QUALlP1CATlONB 011' OBaTAm NON-MuSLIM CRIBI' CLBRKS 011' CRIBI' M.aRARIOoUl 
ENGINBBR'a OnUlB, EUT INDIAN RAILWAY. 

No. 794.-(a) Th. Houourab1e lIember is probably nlf.mDg to the t.ranaf.r of Oracle I 
0ha1plD&ll (Weldillg Group) which took plaCe iD September, 1943, and DOt. duriq UM4. 
TIle Ohargeman ill quution had ..-cI the High 8ebool ExaminatiOD (eqaivaleut to MaUl-
euJatioD li:zamiDatiou) and held a pro!eimcy oertilcate from the QuaR Arc e d~, 00., 
LcmdOll. Oml \0 ill-health followiDg a blood douat.iOD, the OharpIUD bad to be fOlllla 
• -_eutar,o ocaapatioD and .. he wu qaaWled for the poat of Chief Clerk, wbfeIa ... 
til. -t, he _ appoiDted to it.. The aircum .... _ were, tIIerefore, 1p8CIIAl. 

(h) Goverumeut are iIIformed tbat • Cbargeman (promoted from .... WorIaD.' .rrHe. 
wall appoiDted to wurk u We1diDg O ~ u a kmrorary -.... 

(e) The ~ of Chief Olerb are DOnilaDy Illed by __ ion from ~ ........... .wr of the Mechauieal DeparkDeut 011 tba billa of mitehillt.y-etIIII lDiorilj. The I!IPly 
to the laMer part Ia ID the DepU.. Ina" Ie poiDted out tba, COIIUIIUDaJ ~ 
tioDa are _ t.akeu iDte. acooaDt. wbe IDiag aeb poIIt.L 

lafor'matkm pro", ... d in ~ , , to darr,d qu.nlon No. 819, ",'k.d "y Mr. aotMtd 
v. D ••• ",uU, oa the 8th JllJreh, 1045 

110 .. IDIQUIUD I'Oa BRADS 01' lUmDDU POIl'l' M'oJrOllillli". 
,~ ' ,... aac& ...... 01 tile ....... Ie .. bowD at ~ .... tile ~ 

... to oaft &boat ... 100 ... wID lie .... Ia ..... 4I1irmI ........ ,." .... . . . 
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In/ormAtion promil6d in reply 'to, ,tarrM qU6It.ion No. 928 Ililed bran K.B. 

Jinaraja Hegd •• on the ~  March, 1946· . 
SAVING DUE TO RBDUOTION IN PETROL :&ATION. r ETC., IN MADRAS P&BSIDIINOl 

(al 26,6fk) pllOll8 of pet.rol per I Ont ~ 
(b) Publio t.raDIport vehicl.. iIleludillg commercial trucU ill the Madru PrllidllUlJ 

CIODIUJDe about. i.62' lakha gallona of p1trol. per month. St.atiaUca are n ~ iJ ~ to 
-Ihow the OOIlIumption of petrol by thOM .... hiel.. Itparately in 1940. Ratlonmg"" mko· 
d1lCld onil ill Auguat 1941. 

(0) ~ lakba of ,aUOD. per mODtb. 
(el) 2,137 .... hiclei. • 
(10) pUoIIa. 

lftlormotion promieed in reply to .tarred e'ti~n No. 1847 aaked by M,. K O. 
N.oIY, on the 26th MaTch, 1945. . 

RaIBRVING FlIIIING AT CIJlTAIJf GROYNB8 AT OXHLA FOB EUBonA¥, FVBLIO 
No .uch r_"auon h .. beta aWl., 

SHORT NOTICE QUESTION AND ANSWER 
. P081'I'ION .. -EnRA '1'HBlD_ PUIs b.OOJOl-TAX 1111' FIlfUOB BILL 00lll'PQUD'f O. 
Wl'fBDBAWAL OJ' TO lNao"-·TAX AND ExOES PaoJ'ITI TAX (ADlmHllN'f) BILL 

Bir OOWJllee J~  (a) In view of the Income-tax and Excess Pro6ts 
Tax (Amendment) Bill not having been moved, will the Honourable the Finance 

Member be pleased to state the position in connection :with the 
11 NOON imposition of the extra three pies on the Income-tax in the F.inance 
Bill? 

(b) Did not the Honourable Member. state that the extra imposition was 
intended to cover the cost to Government of the concessions made in the Bill 
now withdrawn? 

The Honourable all .Jeremy Jt.alaman: (a) As the Finance Bill has now 
become law, tax at the enhanced rate becomes etJective from the 1st April, 1945. 

(b) If the Honourable Member will refer to the concluding portion of para-
graph 47 of my Budget Speech, he will notice that I said that this increas9 in 
the surcharge will make up the loss that would accrue as a consequence of the 
srant of the earned income relief only and not all the concessions contained in 
the Indian Income-tax Amendment Bill in question. 

Bir r. 1: • .J ..... : With reference to the latter part of the answer will my 
Honourable friend the Finance Member consider the possibility of giving the 
conceB8ions suggested or provided for in the Bill in respect of grv.nta made for 
scientific research, an object which, I know, my HODourable friend has very 
much at heart? 

The JIoDourable air .Jeremy 1l.&I1DIan: I quite agree with my Honourab-lfl 
friend that I am extremely sympathetic to the object which he has mentioned 
but the general attitude of Government is that they win not. be juatifled in pro-
ceeding to place income-tax concessions in India on the mot' modern and 
rational basis if they cannot at the same time secure any aaaiatance in dealing 
with groS! fonns of evasion. 

Dr. P ••• B&JW1ea: Is this retaliation? 

air Oowujee .Jahugtr: Will the Honourable Member state now that the 
COI1Of'ssion on unearned increments will not be given, whether he ~i  by a.n ordi-
nance withdraw the three pies that. he has imposed on the income-tax? 

fte B6Ilouable air .Jeremy llAIImlll: The situation arising out of the fact 
t.hat the scheme of taxation a8 envisaged in the Budget has not been completAhr 
~nR ted will naturally receive,. the consideration of Government. • 

Sir Oowuj .. .Jeh&Ilatr: Do I undustand iliat Government win make all 
announcement at SODle later date in this Besaion u to what they desire to do in 
('onnectioll with tbja extra t~ pi81 they hav, put on the income-tax? May I 
polnt out ~ the Honourable Pinance ~e e  that he cannot have it both wall: 
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p.ither he has his ~ ee I)ies and gives the eonc6!l1Hiona, or he takes away the thre& 
pies and does not give the noncessiOl'ls?' 

'rile BoIDourable Sir lerem, .... lIDu: I ~ be quite .prepared to iU tif~' 
the increase in the income-tax wIthout.nny coneeSSlOll. That IS ~ t, I d~t, ~  
poaition wbieh I took up in the Budget, ~ , hut., 8S I havo said, the 81.tllation 
will have to be considered by Oovemment, ond I am not ~ ed to give my 
Honourable friend any categorinnl assurance 88 to what the reeult of tb." 
consideration will be. 

Sir "I ••• l&IIl.: May I as1e the Honourable llember to state whether, 
belci're lItl declined to make the motion the other day, ~ had satisfied himself 
that llc could not get the support of the principal parlies in the House fol' tLe 
parl.icular meusures that he had proposed to put in t.he Bill? 

'lbe BoDoarable D 3111m., .. , ... : Yes, I made several etYorts to d~' i i  u 
form. of amendment which would give Govemment the ,fliDimum which it re-
quired. but I regret, tp say t.hat, 1 found t.hat tOAJ'(' was no prospect of an I e~d  
I1neI11 boing pnssed by the House. I consider that I went to the limit of reason-. 
abltl compromille, nnd T do ncit llee what· further: couM be doc('. The Houtlo lIlust; 
accept t,he l'f'!llIlts of it"" own action. 

Ilr 0crtruJ .. I ..... : ~  I IIsk th'1 HOllo\ll'uultlFinunco Member, withQuit 
.conteRting his right to withdraw that Bill or the reasons he had for witbdrawioc 
it, now that he has withdrawn the Bill and now that an extra three pies has 
been im}.l( .. se(l wit·hout concessions. whether Govel'Dment; wUl not be justified to 
give fnvourablf! consideration to some change by an ordinance one way or the 
oOther, one way being to giVfl the concessions, and the other to remove the three 
pies? The Honourable }I'inance Member's speech indinated very clearly why the 
.three pieR was put on. One thing or the other must be done. 

'lilt BaaouabIt' Sir I .. m., .... ": I have already SAid that Government. 
'Will take the resultant; sit,nation into consideration. 

HE SOLUTION 1m REMOVAL .. OJ.' SE0TIONt; III TO 121 0:1<' THE 
GOVER·NMENT 01<' INDIA ACT, 1981S-contd. 

Irr. ~t (The Honourable .Sir Abdur Rahim): The House will now 
!resume discusllion of the following rtlllOJution moved lIy Mr. Manu Subcdar ou 
t ~ 2ad March 1945:' . 

"That this AMMmbly rellOllulNnds toO I.be Oo"el'nor General in Council t.hat. early Dction 
bo laken for thl" rl'moval (If IICCliou. III to 121 (hoth ill('\u"h·f') of· t.he Gownllut'llt of 
Junia A.,t, 1935." -

Sir Cowflsjee .Jehangir had not finished. 
IIr 00w1lJ .. leII&qIr (Bombay City: Non-Muhammadan Urban): Mr. l)ro-

"'lident, it is well over n month ago. or ahout a month ago that I was addrcKsing 
this HO ~ House in support of the UellOlutlon moved by Mr. Manu Subo-
Jar .. I do not know whether the HOIIRe wants me to read it again: I prefmmo 
t.he)' lrnow what. it is. 

Whell I was Kpeuking, the lu,Ht point I waR trying to make or whicb I made. 
wall thlll. whell we went to England to attend the First Rouud Table Coole-
",ence, we did not receive t.hr tmpp0l't- t.hat wall clue to Ull from India. Mr. Pre. 
"1Iident. I will remilld t,hiK n"nourahle HOllse thut thollp who went to Englunil 
then, were characterised 1111 traitors to t·heir r..ountry by a certain-aect'on of the 
pmllll. But in the nt'xt Hound Table Conference. till; second one, we had the 
~ f~ t nt  'of having Mr. Gandhi 118 one of our colleagues. Now, the (lriti-

'Cl1UD8 m Incha of the work which we were attempting to do ,,·ere not very help-
,!ul. .r mentioned, when I W8!\ "I)cIWing a month ago, that there wIM BOme talk 
~  tb:s oouut.ry of repud:ation of t·he sterling loonll of India. Well, ill India 
-lto " ... pe.rhapa not realiaed what a panic that one statement made in England. 
' ~ ~ t  was that DOt only had wpo to interview the Governor of the Bank 
-of England, but the Pr!me Minister actnaUy made a statement in the HOUle 
-of Commons &llSllring the investors of the stab:lity 01 their investments. Bir. 
I need not go illw detllils. I bl&"8 not.. got. the time. but. I am lure this Honoul'-
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&oble ROlllie heard my friend t.he HonoUJ'able Planning M;emtier with great atteD-
tion. He ~ ined in detail the way ill which Ind:a's position deteriorated 
during the four years in wh:ch this matter wu' being considered in England. 
10 the lirst year there WUH U liuggt'A'.ltiol1 t1lllt there flhould be an appropriate 

. (lOnvention based. on reciproeity. ]<'inully it ended by the British Government 
-includiug in the Act of 1935 these clauses against which we still protest. I 

e ~d llot here go into all theHe stUgcH of deterioration, which have already been 
IiO luoidly explained. But I would like to dr"w the attention of this ;Honour-
nhie HOI1S« to whot lulppened in the second year. Again the pubI:c in Eng-
lund, IIIHI perhllps the Government, took fright at whilt \VaH going ou in this 
country awl began to dillcuss another kind of c1iscr:mination-administrative 
d:scriminaL:on: that- Willi in the second yelAr; and if I ri\ay be allo\ved. I will 

'jUKt repeat here a fe\f words thllt 1. uddressed to t.hc preliul:l1llry session in 1981 
..Ill this ~Rti n (If IIdm;nisb'lItive diHcrimination. This is whRt I snid then: 

"What. do you 011'1111 by ndmini81.rativc diacriminH.tioll? It. i~ }Jrl.\·tiHed ewry day by 
yo 11. 'Buy British j{fx,d.· will he interpretf'd ng discriminnt.ioll. Prim\) .Minister, what. 
would your HouMe of PlIl'liament ~  to vou if you gaV\! a big efJutract to " foreign flrm 
hecaulle it quotufl 2 pel' "ent.. lellM? 1 ~ d call you uupatriotic; I would say you had 
IIt'glected to do y"ur duty; but y"u would be accu8ed of dilOC1'imination under this claulIIl. 
You muat eliminate thill daUH; yon canllOt. work it." 

Well, liS the Honourable How-Ie knows, there lire (·CJ·tn:n safeguards against 
wl,ut 1s (:ated administrative discrimination which will he imposs:hI4) really to 
wori, in the interests of this country. 

Now. fourteen yenrs have elnpKed KiTll'e tbOHe dnYEI, nnd great chauges, espe-
eiully in the last five or six years, have taken plnce in the world. The world 
hUll movcd at, a pace ut which it has never moved in its hiRtory. In 1981-32 
the very word 'dominion status' was not-allowed to be mentioned .. It was nota 
OVOIl i ~ ded ill the preamble to the Bill of 1985; but todllY we have received 
II slIilmlll plellge thnt .iominion ",tatus will hp. gl'nnti>d to this eoulltry afte,' the-
Wllr ill O\"er, and it hll8 boen udmitted .... 

lIIr. Abdul Qal.yum (North-West Frontier Province: General): May r know 
whidl plndgfJ the Honourable Member is referr:ng to? 

Sir CoWUjee .Jeh&D.gir: The Cripps proposals: many Ii stutemcut made in 
tho HouEles of Parliament hllve corroborated thot statement and I will rend out 
':1''; if you like .... 

1Ir. Srl Pn.kua (AIluhabad amI .Than'li Di"is:OllS: Non-Muhammadrm )tural).: 
11,,1111 out the pit!fige. 

Sir Oo ... jee .JUl.: I will read out a. 8wtement which is as gpod 8S a 
"ledge. As 1 hn\'esaid, fourteen years have passed, and nnw we ha-ye received 
this 1l8SUmnCf\ of dominion status and the Under Secretary of State for India.. 
spOoking ill the House of Lords in connection with these safeguards, said: 

"To make u oller of complete f O e en~ aDd to exacL luaranteea for .I(I8Cial 
BriU.h intlJrHt. WIllI inconIiItenL." 

Therrfore it haa been admitted that it is inooosistent with ciOlDinion statua 
to have theae sectiona in the Act. 

Ill. III JIDba: Negative pledgel 
81r 00w1lJ .. 1 ___ : We have been told tbat Government is plannmc 

for the futurv and a new department haa actually been brought into existence 
with a very aiat:nguished man at ita head, and we 1\'ere told ~ t planning • 
fa tBke plaoe just now And may. be put into execution after the war. Thafl 
means that plann:ng is to take place under the present n ~t tiOn with th .. 
IIHtioDI 0' the Act a8 the OODJItitution of this country. and th.. plana are to 
,be put in~ execution e~ ~ ini  statu. ia t~e order of tIie day in tID 
oountry. May I uk how It IS poIBlble to plan With such seetl.... in the Ao' 
if &IIoh MOtions are inconsistent \\;th dominion status't Therefotoe you·are 
}\II"IO:ng today under oonditions which are incODBistent with. tile time when 
,bOia plana will he put into execution. That is the poUtia; and if that be 
"'be cormot poeition, we aan OOIDe to but one conclusion and that is that these 
~ti n  in the Act and some of the provillion8 in the Instrument of Inatrue-
1.iOLIB ahouJd he token IlS a dead letter from ~IO  and immediately. It ill un. 
•• II.I'J to bave a chanp in the Act or an amendment in tile Aot. An 8U-
cntive action saying t ~t  the Go"cmmeltt in England ill prepamed to nllo\"" the-
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Govtlrnrnent. in India the GoVernor ~ene  and the Governors, to treat ~e e 
ti n~ as & dead ~tte  from now will. meet t~ e position, and then planning 

can go on Oll the basis of dominion ~t  for this country. ~e ef e ~ whole-
heartedly support the Resolutioft movtl? by nl! Honourable friend, ~  talks-
of the rppeal of these seotions. It may be. srud ~ t repeals of sectlons of the 
A{'t are inconvenient. We have seen many sectlOns of the ~ t, repealed and 
~nded dur:ng war time .  .  .  . .  •  • 
JIr. Manu Subedu' (Indian MerchlWts: Challlber and llureuu: IndlaI' Com· 

Ulerce): The Act Ita;; been changed ten tlpl.es I  . . 
Sir OowUS •• JeIa&Dglr: But even theu 10 thls cuse, ~  .fur .as I oa.n see, l' 

ean he done by exemlti\'e uction, the Seeretary of State gmllg lIIstructlOlls that. 
theRe RCetions of the Act shall be treated us a dead lett,er. ThuL call bo done 
immediB.tely and should he done .  .  .  . 
JIr. Preli4ent (The IIonourable Sir Abdur Rahim): The Honourable Mem· 

ber's Hme is up. • 
Sir Oo"UI" Jellaap: I will .Hnish. It is. in n i te ~t .to talk of ~e in ' 

India dominion status lind diRcuss10g the questlOll' of reluunng now or Ul the 
future these !leetions. It is sucb' arguments that cause doubts in the minds of 
my countrymen. You cannot keep ,Your ~ e und eat it. . You ~ Ot t ~ <:re-
flit /01' offering India dominion status after the war lind IIrgue about retaining 
thebe tleclions now or in the future. You cannot tell your ullKls that you have 
offered .Indin dominion status, und that it is for India to take it, and also argue 
that oertain safeguards will have to be included in allY future constitution. It 
iii illogical. it is inconsistent and it throws grave doubts upon the intentions of 
those who muke the offer. I have not the slightest doubt in my mind after 
the stntement made h:v the Under Seoretary of State for India in the House 
of Lorrls that there is no intention on. the part of the British Government to 
indude an,,-sud. sections in any future Act. Having been satisfied 011 that, 
wo now claim and we now demand that these tlections shall be treated as a dead 
~ tter from now onwards. 
JIr. Akh1l O ~  Datta (Chittagong and Rajshnhi Divisions: N:on-Muham-

1l1U(lan' Rural): Mr. President, I ri!le to support this Resolution. Mr. Manu 
8ubebdar has raised Il lJumber of vital issues on this ~e ti n at a most oppor-
tune moment, now that we are thinking of developing our industries. What; 
, lire t ~ e J,rovisions-bection!l 111 to 121 of th£' Act.:' These provisions contain 
~  in a nutshell the history of British exploitatioll of India for the last 200 yeaN; 
:; explo:tation,-orgsnised, sc:entific and calculated. These sections bear Parlia-
~, ent'  stamp ')0 what Lord CUl'llOn proclaimed with hrutal franJrne88-the ~
~ pel of exploitation as a handmaid of administration. ThiR chapter of the Gov· 
~  omment of India Act. I should like to call it, ill t,he BritiRhors' charter for India's 
t# economic serfdom. It is II fetter on the Indian Legislature, both Federal and 
f Pn> in~  . ~in  to these provisions, neithe! the 'ederal Legislature nor 
~  the ProvJDc!al Leltlslature has got the power to legudate for the benefit of India', 
I trod\! and industry. 

• ~ , that we want to construct new induBtrieFi aud to reconstruct old io-
dustries wh:ch had been destroyed during these years, the question is-can we 
do 80 with the so pro"'isiona on the Statute Book? As the Act stands at pre-
sent, I have been told the other day by the European Members, it is not poe.i-
~ e . for the 0>vemment of India to take any measures whatsoever for helpiq 
ind t n ~ mduatriea against the powerful competition of foreign campania, 
~t ~  It bt! !hipbuilding or aircraft or the motor industry or f he Indian che-
lnlo,,1 dU ~ or the film industry. The Honourable thp, J)ev"'opment Mem-
. ber dtlclared m unmistakable lnnguagc that it ia not IlOKHibll' for the Govem-
went "f I~di,' to .take !lny meaRun's for proteding Indian industrit'J!, 110 long M 
these ~ nf  eXJst.. It therefore follow" necclll1&rily, from the poi II t of vieW' 
of lnllta. t ~t t e~ provisions must KO lock, stock and barrel /I/lel thfl.V IIIlIat 
go now and lmmedlarely. What ill Ihe Government's n ~'e  to thill Rt"lIOlutioa 
of )fr. Bubedar? The anRwer of the Development Member. 1 UJlrlt,,.foItood, ia 
t ~  A trade nrgeement is part, of " general political Rnd con Stitllt: 0011 I et~ e
IONJt. Therefore His MlljeatY'R eGovemment will mo.gottntf' n trntl(' II~ e~ en~ 

• "  l 
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with the future Govemment of Indiu aus! therefore he says we must walt· uU 
.that time and witH that time these sectionl; win continue on the Statute Book. 
In other words, he turns down this .ResolutilUl of Mr. Subedar. 
Let U8 now l¥>nsider and visunlise what will be the position of Indian il1<lu!i-

•. tries if we accept this position, and if we wait till the new constitution come6. 
'The poaition will be this: that between now and the uncertain event of u uew 
-eOll8titutioll, British companies with .100 per cent. British capital and oirecto-
-ratc will establish tltemselves and oontrol industrie!l in this oountry and what; 
is still wCtrse, powerful combines and cartels with international ramincotions 
'will be established in .this country. ~  regllrds the intrusion of for,eip capital, 
~ take the liberty of quoting a memorable utterance by President WilsOJl 011 

:tbis point: 
"A country i. dominated by tbl' capital io\'ested in it. It ill • funumantal idNI th"t 

lin proportion. •• I_ip capitAl _. in .nei take. hold, foreip idu.. COMI!fI in aDd 
tak.. hold. Therefore, proce.ee of capital are in • IIimIe proctIIIM of conqUlllt." 
So, in fllct, it will be another conquesji, in addition to the conquest. that there 

js ulrPady. , 
We in India" are told that we are now to plan and not to execute but unlike 

lDdi •• All other oountriea are already not only making plans but they have begun 
to ox:ecute their plans. Therefore our industr:es will be doomed and foreign 
iqduatriea will get • fresh start, with fresh capital for exploitation, between 110W 
:and the new constitution. What is the meaning of development of industries? 
1b is dl'Velcpment of industries, owned, controlled and· ~ ed by Indians. 
'Therefcre, if the position formulated by the Honourable Development Member 
is '~ ted  ~ en the inevitable result will be immeasurable and irreparchlt' 
damage to our industries. Sir Ardeshir, balal is a shrewd business man and he 
bows that it will not do to wait. He realises that immediate action iii ncc(';.;-
CJ8ry. He says that we cannot wait for a const:tutional settlement. He also 
.y. that if we wait the industrial development of the country will be hampered. 
Having said this, he says at the same time anot.her thing. He first spokt' II~ 

'Sir Ardeshir Dalal of Tatas' industries und s:gnatory of the Bombay Plan bllt 
4S a Development Member he is haunted by the spectre of His Majesty's Go.-
.erml1ent, the Government of India and his European collngues. He if; over-
whelmed with doubts and difficulties. His courage fails him. He says tb.Ht 
although an immediate solutioll of this problem is necessary, the prohli.'1li i" 
difficult. It is not only difficult but delicate and that the difficulties clmnot \".' 
minimised. As I have stated, the trade agreement is an integral part of a gene-
ral constitutional settlment. 'l'hat is what he says: If we seek an immedilltoe 
change and an immediate new agreement, and if we seek to en~  on the 
.Britishers'protected field, theJl our II ~t mlly be misunderstood. It is just ~

:sible we may lose their good will, their sympathy and support and expert advice 
:and so on. He says that in post-war years we are in need of +heir capital goods 
:t'ud expert advice. _ 
We cannot afford to incur that displensuTe. "'e have heard the ",amin" 

trom Prof. lIiIl, who is believed to be most fnvourably inclined towllrds I Ji ~ 
"indIJl=tries. He says: "If you want caRital goods, if yO\1 wllnt our expert ael-
'Would bil 011 n strictly share hasis, lind that shartl basis should be 50: 50. .. In 
dustry. well, it oanot be out of love or for a minor share in controlling but it 
would be on a strictly share basis, and thllt share basis should be 50-50." In 
·other words, liritish industry and Indian industry will be equal partners. Tht,!'(,-
tOTe in his an%i&t:v to avoid a catastrophe, the Honourable Member for Plrmnin .. 
·and Developmeni says,. put ?tt the evil d~ , and ~n e~R f of Govemment ~ 
plellds for further conSideration. Now, SIT, "'hut 18 thiS further considerat.ion 
rllr? Is it B new problem which requires furtht:r considerntion, which l't'lquit't'!'1 
further time. I am afraid this plea of Government is not quite bOM fide, it. ill 
.only putting off the evil day. Why is it done? Did not Mr. Amery himself in 
1942 r.nmmit biml!lelf in connection with CripJ>M Jlroposal that. "guarantee of 
apecio.I I.rotcction of British commercial intereshi in Indln will not be a :¥mdition 
'for aocepUnce of any new Indian constitution"? If that is sincere and honest 011-
Ilumncp, ilitln o.ccept thts Resolution and start with a clean slate, We aY'e mt 

• • • 
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opposed to a. new agreement. There must be some agreement. We are nob-
opposed to that agreement. Mr. Hill 'Proposes to have 0. new a.greement when 
India will be free. If that is BO, why net do it now when you are still in power? 
The only question is that the negotiation should be with B NatioDfl e~t, 
and not with a subordinate Government, or an agreement beillWeen '8. pnnolpal 
a,nd a&eDt. . • . 

Now Sir it has been said by the Honourable Member for Plannmg and De-
wlopmt:nt that Indian opinion has never 'reconciled itself. to thilt. Then. will. 
b. .. fight for the removal of these obnoxious seotions? Will he "ote with us? 
I !lil.'" , Sir, an i ~en~ e ~n i i it  lies on the Devel?pment ~e e  ~e 
hilS 1.0 develop Indian mdustries, and he has to be on J ~ gllard 10 developmg 
TlI.1iUIi industries that he does not develop British industr:es at t,be eXlJenae of 
ludiull industries. Within certain limits he can make or lUar Indiall indu&-
tDlt!J'! ut tlu. "Ioment. India expects him to do his d t~ on lJehaIf of lndi/!: . I 
im·ite t ~' Honourable Member to support this Resolution nnd vote with HI:I JI~  
thf' -Ayes' lobby. 

8lr HlDry BlchudIoIl (Nominated Non-Offioial): Sir, I do not pl'tltt1na h>-
addre8s myself to the ReBOtut:on now before the HOUire with anything but mis-, 
gi\'ing-B misgiving whioh has not been relieved by thtl statPlnent made l1y ~ 
Honourable friend the Member in charge of Planning aM Development, when· 
htl ;.poke on the 2nd of March last. A number of claims huve alreQdy been put 
forwurd for the Resolution by the lIonourable the Mover, und I will not attempt 
to tm verse all of them in the short t,ime available to me to give the HouRe my 
,"iOWH on this most important matter touching the welfare of, the community 
whieh I re}ll·{'ssnt. An opportunity wiu.. I hope, be given to othel' ~ e  of 
my pnrty 111'1 the debate proceeds. 

Now, Sir, in our opinion, if the debate is to be of practical vullle it ill iml'or-
taut that its scope should be oonfined striotly to the immediate object, of the-
Resolution; we are not disoussing the Indian oonstitutional problems in general, 
we lire 1l0t even discussing the position of British business in u completely lIelf-
governing India. We are concerned only with the question as to whether Seo-
tionll III to 121 should, at this particular juncture, be removed froUl the (lov--
erllJllt!nt of India Act. 

My Honourable friend ,Mr. Manu Subedor in a speecll of studied ond oom.' 
n t~ Idn e moderation, based his case upon two different types of arguments--
onl: Iltl {'huracterised as the sentimental argument and the other lUI the practi-
e[ll lIrgument. 

l'he sentimental argument for the ReBOlution amounts roughly to this: that 
thf' exilltell('e of these statutory restrictions upon India's power tn pIau til .. eco-
nomic life of the country is derogatory to the national dignity and 88 Mr. l(a,nu, 
Subedur put it, (,ontrary to thnt new spirit of the world in whic:h .india ':10 richly 
ahare;;. 

That urgument must ~i d the respeot of every independent people;, 
llC,"ertheless logic compeh; UR to recognize that any recil)rocal arrllongement,. 
whether ill the Act 01' outside it, must involvc some restrictiOllS and li1OitB-
~i nt  The remedy lies not in the removal of a particular ~  of llections but 

.tn. the complete re-orientation of methods. We in this Group stand fully com-
mllted to thE' principle that India must frame her own constitut!Oll, and it is in 
the bpeedy application of thut principle rRther than in tinkering with particulal', 
chRptl.rs of the Act that we see the means <if satisfying India's legitimate pride. 

I turn. now 1:0 the practical arguments for the ResolutiolJ. Here, unfortu-
nately, neither the Honourable IIhe Mover, nor the Plunning and Reconstruotion 
e ~e , ~  as explicit as WJl could have wlshed-each seemed to display a 

oertmn In ~ in~e~  t.l) state what he would propose ,to do after the removal of 
the preaent restrictiona. Grec, ~e  clarity in this matter would have made this 
de ~te more real. It ia all very well to come to this House and lay "Theee 
88OboDS prevent ua from planning .India's potit-war development"-hut tbr 
I ~ Je -Member can hardly expe(!t our support if we are left in the dark 
~ to "hilt he propoMes tQ do after t.ue diaappeamnce of tlwlle restrictioDJI. The 

• 
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.eections concerned merely prohibit discrimination in one form or another, against 
British intereets. What particular' aspects of this prohibition interfere it~ 
India's plannin('l To put it in another way, what particular forms ~ discrI-
mination do the Honourable the Mover nnd the Honourable t.he Planmng and 
Development Member want to practise, in order to further India'R develop-
ment? We are not .told, but we are given a vRgue hint. 

'fhere i,; a dangel', we are told, that Indian business will be unable to com· 
pete witb gt'tlllt non-Indian combines which will establish themselves by If:!gi-
timate commercial means and that the Government· of IncUa will be l>owerless 
to help by reason of Sections 111 to 121. Mr. Manu Subeclar may be right in 
fearing'the action of great combines but I doubt whether ~ is right in supposing 
that they willllecessRrilybe non-Indian. It. may well be that great Indian COlli-
bines will be the principal menace to the growth of new Indian concerns in It 
aelf-govt!miog India. Such methods are by no means oonfined to one country. 
It may be that some protection of small companies Against great combines of 
any Bllt,ionality will be needed. That, however, is an entirely different iSllue. 
from diRt of the relation of Indian businesR to British business IlS such. Mr. 
Manu Subedar has very skilfully confused the i88ue. We are not at the mo: 
mel1t discus.ing legialation aga:nst comhines: We are discussing dillcrimina-
tion RgAinlt British interests. 

When my Honourable friend talks of helping Indian business against non-
Indian competition, what has he in mind? Does he want to interfere with and 
r8strid, non-Indian business 'I Or does he merely want to help Indian business 
in !.I(lme positive way 'I • 

Let us remember that sectionll 111 to 121 are purely negative in t.heir action 
-thoy merely prevent diaorimination. Discrimination may be of two kinds-
-one positive and the other negative. If you were to say to a British company 
'''B~' I Bt  you arEl 100 per cent. ;British, ~'  shall not sell motor ears or buy 
jute, or mnnufac,tllrc tea ", that would be IJIlRitive discrimination. If, on the 
othor hllnd, you were to Bay: "We will give a subsidy to all Indian match manu-
rhcturers but not til BriHFlh matoh n f ~t e  in India", t.hat wou\f1 bco 1111-
gotit'/' discrimination. 

It. muy be that in 0111' deliberatiolls we ought to diatinguish betweeu these 
two kinds "f idsC'I·iminution. It may be that the poaition regarding the grant 
\)f ~ I idie  doeR l"p.quire re-consideration and perhaps modification, When, 
howt!\'lr, WE: come to positive discrimination-the imposition of restrictions (In 
British companiea-I must state our position very definitely. We claim the 
right-born of Ollr long connection with India-to carry on ROd develop busi-
nf'''I1l herc\ in fair competition with other interestll. If tJ:ae object of the Mover 
is to place obstaclE'S in the WRy of ;British busineRs in thia country and by poai-
tive discrimination ngainst us, to give Indian business an ndvantage, let me tell 
him quit.e in ~' that we are not prepared to accept that poaition. We claim 
no eornm.ercial privileges as compared with any other community, but we do 
elni III , Rnd we shall continue to insist that we must be left free to carry 00 
U i eR~ in this {'nuntry without discriminatory rest,rictions. That is a posi-

tion from which ,\'t' IIhnll not be willing to move. 
L'Jt UEo considElr for a minute how sections 111 to 121 have worked up to 

now. TheRe sect.iotlll hnvo been in the ConstitntiOJ;1. Act for ten years and I 
·douht whother with the (lxception of a handful of sp8C!alists and studenta the 
VIIRt 1I111jority of pc'oph, in the United Kingdom or India had e\"t'r heard of them. 
So for llt; 1 myself know, they have uot, during all this time. been the subject 

-of. /I ,in ~ reference. to the Federal ~OU t which is the . legal aut,hority charged 
~t  t;he Interpretatlnn of t~e Oonst.itutlon. Su that., If it is my Honourable 
friend II ClIlBe thllt t.hefiEl ll11cttOIlR of the Act. have hAen hanging round the Ildllk 
of Indiu Ilnrl impeding her industrial de ~ ent for a decade, that is " con-
tention which 1 Cllnnot accept for the sunple reaaon that it; doell not square 
witb the facta. lIonourabltl Members may be able to bring forward other rea-
IOl\8 for the revision 'or mooifi.cation or abolition of these dozen sections oJf the 
!Aot, but t .... allegation that 4.hey have acted 01' Inay act as a poait,ive deterrent to . . 
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the development of Indian commerce and industry calTies no conviction at all 
Indeed Sir it so happens ~t the' period during which these so-called safe-
guards ' ~ found a place in the COJiBtit t~ n e e en~B t~n years of the m08t 
llltensiYe industrial development m the hiStory of thiS country-.d.evelc;>pment 
carried out illmost wholly through t ~ instrumentality 0.£ I~di n oapltal nn~ b.y 
the appliration of Indian technical skill o,'er an ever de n~ sphere. ThiS IS 
-Helf-evident at Tatanagar, at Calcutta, .. t Cawnpore, at Delhi, at, ~ , nt 
AhmedIULgar, and I could mention many other ~ e  where huge In~ I ~' ' ed 
nnd JUunaged enterprises have grown up, adoptmg the sallll' techmque m rp-
gard to management &8 bas been so sUOGeSsfully used in the building up of 
Ind:BD industries by European-managed concerns for many years past, and 
1111 this has happened despite the presence of t ~ sections in the 1985 Act 
whioh Ol'e the subject of this Resolution. 
In..my view then, the hist.ory of the last ten years provides a complete de-

nial of the statement that the operation of these sections of t·he Act hampers 
the development of Indian industry, nnd I cannot rPR:st the conolusion that 
lIome of 0111' Honourable friends mean something quite different from what they 
say. Some of them nre pprhaps conoernecl not so much with securing fair play 
for Indi311 business interests-an aim in which tlltW huve our lull ll11pport--al 
with '-<nsuring the denial of fair play to ~ iti  business interests. I feel that 
in this matter my Honourable friend, .Sir Ardeshir Dalal, should come out into 
the open and tell us what he really means. Is it his object merely to secure 
the fullest possible opportunity for the development of Indian industry? Or 
is it his wish to place obstacles in the way of British business in this country 
1Uld by disoriminaton against British business to give Indian business an advan-
tage in competition with us? If that is his object, let him have the courage 
to sny so, so that the world and Britain may know just how the matter stands. 
It has olways been contemplated that Sections 111 to 121 of the Govern-

ment of India Act might be replaced by a convention and o! course when India 
becOntllFl campletely self-governing, the position of the British community will 
be a JlJatt.er for negotiation. When thOSe negotiations take place, each side 
will have to be a giver QfI well as a taker. There is muoh to be gained by 
mut\J;ll co-operation. Co-opera*'ion between the two is, in our view, vital to 
the futmc of India. We, on our part, shRlI want to be a88ured of being able 
to ~' on our legitimate husiness in this country. It may 00 that the ... 11-
ranee will take the form of a treaty between the two countriee, just &8 it may 
be thl',t even ullder the present Government of India Aot a convention might 
e f~ tbe BRme purpose. We are concerned however not so much with form 
as with ~t n e, and I say with all the emphasis at my command that ,,'8 
are not prepared to give up t.he right to carry on our hnll;nes8 fairly and without 
discriminut.ion in this country. 
A great ('ra of industrial development lies ahead in India and whatever may 

be tllP caSt' in the rest of the world, we here are moving into an economy of 
expslIHioll rut,her t·han of contraction, Ip I\lIch 11 wOl·ld there ill room hoth fl)!' 
the new oomer and for the old 6st.ablished businesR. What is required fo!' their 
m';1t.llul bfmefit-ig not. dillcriminll.t:on against one or tIl/'. other. hut n helpful 
~ ~t ~f lHldt'l'8tanding and {'.()-operation between them. Wt' Ull our Jllut. :u'e 

~  .10 .be Botuated by that spirit and must I'f'fllse to support R Resolutiull 
wlueh. 1Il II II aim, is II negation of the prinoiple of cnooperlltion. 

S. Jlr •. K. A. laUaar K • ...u Sal, (West Coast lind Nilgiria: Muhammadan): 
lr. I nse to accord my wholehearted and unreserved support to the Beaolub 
that has ~en moved by my Honourable friend, Mr. Manu 8ubedar. I am "rJ 
hllT'I.' ...... ~  t.llld ,du·" he IlIm .... fl tIl{' He80Jl1tiol1 III. took I he opport'lIllily of 
e ~  thIS H?use of the uncompromising opposition that our great !.toad_, 
Mr. JIDDah, C~~ fn tent  showed against the inclusion of these .eotions in the 
State ~ , ~ , I have before me the proceedings of the Federal Rtru«!ture 
Comuuttee for 1981 and I juat quote a part of II semence from the. lItatement. 
t~t  he ruade when be was talen to tuk by Lord· B.eding for .ticking D hiM 
OPUllOD and O~ i  the inelusion of lheae aeotiona. There he _taW that 
t ~  be might be a sin"le individual, and notwitllatanding the rebnke from 

• • 
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Lord. Heading he still oppo,ed. That WIlS, 'Sir, t~e ~tit de of Mr. ~i , ?l1d 
that oertainly should be the attitude of. every Indian With nlgard to this question. 

But so far as ",e on these ;Benches are oonoerned, we have a little difficulty 
~nd that is this: The Muslim League ~ committed to the ~ iBi n • ~ the 
whole COllstitution Act, not only the Act Itself but the very basiS on wnlch the 
Act has been formulated. That being. so, I want to make it quite clear, not 
only to this House hut to the country a.t large, that in demanding the repeal 
of these sections, it due!\ not IIlelln that we accept the other Kcctionli of the ,Act. 
I urn very glad that Mr. Manu Subedar made it quite clear that his object was 
not to preclude the revision of the Act in the other sections. B~t I am still not 
f~  happy about the time chosen for this motion because the question of the 

revision of the whole constitution is to be taken in hand now that the war if 
~I in  to an end. At t,his juncture that we should be asking in thill House to 

discuss such a small matter and demand the repeal of what after nll, compared 
to UII, big ist;ue at stnk(!, is certainly n small matter is something about which I 

. am uot . very bappy. However the demand having been made, we on 
these Benches accord our full suppori to it. 

~i , the matter whioh troubles me, which I have mentioned, w .. 
exemplified by the emphasis in the speech of my 1I0nourabie friend, .Sir 
CowBsjee Jehangir, when he stressed on the words 'dominion status' so 
often. He said that we are going to have dominion status and that the 
presence of these sections in the Act stands against that oouception. W. 
know his political history. He will consider it a great gift if this country ia 
lP'unted dominion Iftatus. But, I believe, neither the CongreSB nor the Muslim 
League will even look at it if it is offered now. (Interruption.) That 
difference exists in the outlook between us on this side of the House and my 
Honourable friend, Sir Ardeshu' Dalal. I want it to be clearly und8l'8tood 
Loth in this country and in Englllnd that this is an opportunity which India is 
not going to lose by getting into discussions of suoh small matters. This motion 
it! before the Houae; we want it to be passed, but the grea.ter questions which 
arr· at issue have to be tackled and we will see to it that they are tackled and 
settled to the satisfaction of all sections of this country. That being our 
ntt,itude, whatever purpose I had intended to serve by my amendment is noti 
going to bo served lit present. I would, therefore, with your permisRion. ask the 
leave of the House to withdraw my amendment. 

The amendment was, by leave of the ASllembly, withdrawn. 
1If . .&bdal QaiJum: Mr. President, my Honourable friend,8ir Cowasjee 

Je n~i'~, while speakin! on the Resolution referred to various pl'Omise!; find 
pledges made by Great Britain ·to this oountry-promises of full-fladged freedom 
as BOon as the war is over. Variour speakers have in the course of their 
apeechefl Nferred to the fact that the war is soon drawing to a close. At a time 
like this people in this cotmtry and out,ide this country are thinking of peace _ 
,. peaoe whioh has been long denied to them, a peace which is ~  nearer ~d 
uearer. In view of the repeated promises of freedom by Great Britain it was 
really strange to hear the remarks which fell from the lips of the H n ~ e the 
Leader of the European Group. Sir, the Honourable the Leader of the European 
Group displayed the mailed first under a velvet glove. His words were very 
sweet and the manner in whioh his speet)h wasdeUvered .. lao showed that it was 
a speeoh which was delivered without any eJ:citement, without any heat but at 
the same time the iron-hand was visible UDder a very thin muslin ~  The 
Houso will JlRrdon me fOT using the word muslin instead of velvet. This is ba-
aause of the approach of tho hot weather I. 

Sir, he said, if I have UDdel'lttoocl him correctly, that he had great respeol 
lor tho sentimental reason which was behind this Resolution namely the deehe 
on the parI; of Indians to haVe industries of their own and to be' treated u 
equa1s by the rest of the mankind. But he wen' on to say that "hen he looked 
at it from the logical P n~ of mw, be ooutd not induce himself and hi, ParfIJ to. 
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extend their support to this Resolution. I waited plPJtientIy that something of 
that logic on the score of wlfich thtt H~n e the Leader of ~e Europ8m 
Group was withholding his support to thIS very .reasonable ~ ti n ~ btl 
vouchsafed to this Honourable House, but nothmg of that imd has happened. 
The fact is that the Honourable the Leader of the European Group really meBIU 
~ f inte e t when he was using the word 'logic'. If the Europea.n community 
in this country, in the year lQli6, are not prepared to forego all these privilges,. 

as a result of which they have a dominant voice in the industry and 
I ~  u. commerce of this COWltry, it shows that there is absolutely no desire-
ou their part in practice, in spite of pious pronoUDcements to the contrary, to 
part with power or to part with the-privileges which are !Dainly responsible for 
their dominant position in this country. When we begin to mistrust British 
l)romil:Jes, when we say that we have got absolutely no faith in British promises, 
we lirA fully justified, "pcause the long COUl"8e of British practice, the long COU1'lMl-
of British business transactions and political dealings in this oountry. proves. 
that t.hese pious promises were never meant to be translated into action. r 
1I1ay inform the Honourable the Leader of the European Group that it would be 
much better for their class interests as well as for the European community in 
lnditl if, instead of bangiug on to these dectiolls of the Government of India Act,. 
8ecti6ns 111-121, they should (lh"llge theil' attitude and begin to rely in the 
future on 80mething which will be more useful to them, something which will be· 
1JI01'l' f~ I ne ti e in the long l'UD, viz., t,he goodwill of the people of this 
, tU t ~  Are you prepared to depend on the goodwill of the people of this 
eountry or are you going to rely ou these sections of -the Government of India 
Act, Sections Ill-Un, the only sanction behind which is the British Army of 
occupation in India and the British bayonets and the British guns? air, this· 
poliey of discrimination is masqueraded as equality between ·the British subjeo. 
douliciled in the United Kingdom and the British subject domiciled in Britilh 
India, between a British company incorporated in the United Kingdom and 
carrying on business in India and an Indian company incorporated in British 
Indin. This so called equality is really" cleverly conceived design to kill all 
Indian enterprise and Indian industry. Af·ter all you cannot have f'quality 
between unequals. Indiall industries Krc just beginning to risc. They require 
dlwl'lopment, they require organisation, their re80urcea have to be marahalW,. 
l'xperience has to ue pooled, and how call tbis infant industr,V in the early af;ap' 
of development he treated 011 termll or I' t it~ with Wf'll l!stRblishf'd British 
'industry supported loy political powf'r and supported hy the resources, the ('spa-
rience, the skill and the capital which is behind all t.hol.le big concerns. My 
Honourable friend, the Leader of the EuroplllUl Group, in the course of ilia 
spec",h stateil t ~t the danger to Imlill waR not so much from Brit,iAh 1'3rwls and 
hig British firms but from Indian tt~  Among the very sections of th" Gov-
l:rnment of India Act he will find one section, where his community have agreed 
to thfl principle of cartels and big ·trusts, onlv if they wore allowed to share it 
with the Indian ca})italists on a basis of 50': 50 proPortion, It is thiR policy 
which fiuds E'xpref,lsion in thiA sl'rtion of tho Government of India Act, which hilS 
been responsible for the J\bsflllCll of large Bnd heavy industries in thin country. 
If yon look ut ~e ti J  1 Hi of t ~ Act. vot! will find-T "ill read ou" the 
relevRnt port ion: . . 
"No .• h.ip regilltered in t.he Unit.ed Kingdom .hall be lIubject.ed by or WIdeI' any Federal 

~  Pnn-lDclal law to any treatment aflectinlf eithrr t.be .!lip .  .  .  .  .  . which i. dilCrinlinatory 
10 1.,"Our of .hip. nogjstered in Briti.h Tndia." 
As long as thia section _of the Governme'nt 01 Indin Act remains on tbe 

f Jt~ t~te Book, ~  are we going t-o develop our shipping industry and our .hip-
U ~d  yards 1D India? We were told the other day in the course of a speecb 
",Jnch WAR delivered hy a British Admiral in the ABSembly Library that if you 
want to .have a, strong navy in WAr-time, you must have a strong and efBcieD. 
!"f!CantJle manne of (,.onsiderabl#! aDd !'esp60tabJe si&e in pesce time, hecaute· 
It u: only the mercantile marine and the people who man the mercantile 
marme. the tnined 1'e1'l'lonD('I. lEho can be eonverted into Il ft~tin  Na.-y when· 

• • • 
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a war is on, With this section 115 remBbling od the Statute Book, it is small 
wO"ld.1r th,.t the Indian shipping l'anu8t make any headway at all and that even 
in the matt·er of ceastal shipping, British Bhippingenjoys a dominant position 8S 
~ in t Indian shipping. So much overpowered ' ~ t.he british community in 
ltadiu nnd t·heir compatriots in Great Britain by thi!; deHire of self-interest, tltat 
they would not. allow 1}1dia. in peace time on one !prl.:text or another to have any 
large scale industries like chemicals. automobile factories, i ~ ~in  industry, 
aircraft iadories. Even locomotives could not be manufactured m India and we 
d:scovered, when the matter was first brought Ul' on the floor of this HoUllt:, that 
there was such a thing as an Act of the British I~ i nent ~ forbade the 
manufacture of locomotives in this country. What was thc poSition when ~e 
war started, when the Gennan submarines became very aotive and machinery 
and manufactured goodll could not be brought into this country and Indin W&ll 
invaded by .Japan ill the East? In t·he absence of these heavy industries the 
position of India became very precarioull. The same sort of spiri·t is at work. 
Do they have theHe sections, sections III to 121, or some corresponding sections 
in the constitution of the British self· governing Dominions? Is it not a fact 
that Australill was ahle, during this greut war. wheu Australia was practically 
.cut off from the rest of the world, to set up A big aircraft industry and the 
A ustralians have become self-sufficient in the matter of aircrafts? Before the 
wnr various questions were put on the floor of the House to the MePlbera of the 
-Government of India demanding that a.ircraft factories should be set up in Inclia 
and it WNI really amazing to be told by vne Honouruble Member after another 
froJn the Government. Benches that the materials which were neceasary for the . 
manufacture of aircrAft in this (lountry could not he obtained on sUfticiently 
-.sconomic basis in "this country. These arguments really conceal the real argu. 
ment •• namel.y that as far as heavy  industries are CO ~ n d  Britain must ~ PJ I  

UM Rnd WI' IllURt continue to receive it. 

Among those very sections we find lection 118. My Honourable friend Mr. 
Manu Subedar referred to this section 118 in the course of his speech and I think 
a reference was madt' to it by Sir Cowasjee Jelutllgir, I mesn the power to 
secure reciprocal treatment by convention. I have re8(1 this section two or three 
times and I find that it is laid down therdu, aUll I would like to be corrected if 
1 am wrong, that these sections will remain til) Much time when a convention is 
agreed t(l between Great Bri-tain and India, wherehv the provisions which are 
laid Ilown in thee£' sections become the law or are placed on the Statute Book 
in Indin and the 'United Kingdnm, and then theBe sections will become redund-
ant IIllcl not. be Imfor('cll. WlII\-t. iR the use? You fore£" India to enIW.t lawa, 
cmbod.vinA' t.lwRe ' f ~  pernicious scctions which hnY!' been responsible for. killing 
Indian ind t ~' 8mI enterprise and it iR n ~  then that ~'  would he p'l'flpsred 
to forl'go theRo lleC'tions 111 to 121. 

Sir, 1 find that t.he spirit which lies behind t;he at.titude of the Brit.ish in 
Jndia is not B very helpful one. It is not· tht· kind of spirit which We expect 
from them. India ~ chllnged, lIud has changed tremeudously and greater 
d ~ I e  ~e in ston' in t ~i  'country. If ~ U 1\1'0 i ~ to rely on t ~ type of legis. 
lUtloll ~ ill ~ ' sU[)Ject matter of t~  dt-bate, ~f )'?U are ~in  to rely on 
foref'. then 111 tillS count.ry Rlso ptlopll' will lose all f&lth Ul constitutional method, 
and organise ~ , e ,  nud I'f'sort. t~ .furC'e to lopet· your force with equal or 
Bnlator fore(', If they can. But there IS anothpr met.hod. In this 'World now nil 
.nation enn remain in seclusion or isolation. Distauces have been abolished, 

tiCJI ~ urI' ",III'h more interdependent to duy t·\J11II d,e~' were before the lIecond 
world·w"r bt>Pll. India Ulay be dependent for llcrtain t.hinp on Great Britain. 
bu, Oreat BritAin will be much more dependent 011 India for the very many 
things which 'We can give ller after the war. gurel1. without that oo-operation it 
wiU be impoMible for ytions to carryon. Now, if you are soing to have that 
1,pe of oo-optrat.ion, then tbe"type of apeeoh ~  was deliveNcl by S.ir Henry 
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Bichardaon is not the kind of speech which is l'eally going to help ;British indus-
try or British ('nterprise in lhill llOUUt·l'Y· You must give up lOur reliance on 
these sections of the Government of lndil!. Act, and I woul urge upon the 
European community in India to rely .more and ~ em the good will and 
spirit of O e ti~n  of t ~ people. of t~IS llOuntry: Thls present n~ f ~ f 
equality fol' the Umted J~ d  CItizens "Illl JJlcorporuted compan18s ~ no 
real equality, but it is u deliberate attempt to staulP. out. or .crush or cnpple 
Indilm industrial ellterprisf'. Sil', 1 I'm vel'Y grll.teful to lU,Y Honourable frlend 
Mr. Manu Subedar for bliving brought forwurd this ltellOlutioll, and for iI~ 
·drawn attention to ,these sections of the Gnvel'llwent of India Aot, which arl' no 
les8 th&D II sce.ndal, and I hope something will be done to remove' th880 
·obnoxiulIH sectiolls from the Statute Book .• Sir, r support the motion. 
Mr. K. O. _ .. (Dacca Divisiou: Non-Muhammadan Uw:a1): My HOnOlll'-

.able friend Sir Henrv Richardson's speech indicates that there has Dot been 
the slightest. "hlloDge in the attitude of the British interests in India f ~ the 
uttit\l(le thllt WRt' t.nkell up ~' their SpO\CMlDRll ill the ~' ' ' 1080 IUld 19»1 at 
thE! two Round Table ConfereUl'tlS when. they put forward proposals which 
have resulted in what 1 Dlay eomptmdiously ttlrm 8S the Benthall olauBes of 
the. constitut·iou. Sir, it. W8iI on the 16th November 1981 t.hat Mr. Benfiball, 
~ be then WRH, in Ii frank IItlitelDent. fo)' which I should like to COJl8l'6wlate 
him, lJIade it I itt~ plear that unleMH theil' rights were prot·(!(:·ted-I am quoting 
his wordlj-in the c!t'llrest and most unequivocal mauuer, they must rele"e 
their consent· to the t,ransfer of power. Sir, in a le81! direct langul'ge my 
Honourabll' friend, Sir Hell1'Y' Richardsoll. haH "irtually given expression to 
that fibreat. He u.y&: well, if this is what ynu intend, you had better tell 
England about it, Nuw. Sir, my JIollourable friend, t3ir l<Jtiward Benthall, OD 
that occasion, 1\1110 mude it clear th&t they could n~ got whatever they 
wanted for the Ulere BIlking from His Majesty's GovW'Ilment. He referred to 
the two different OOUI'8eS that W6l'e open to them. He Raid: "we could of 
-COUI"Btl havc RODe to His Majmrty's Govc·nuucnt dh'ect, and if we did so, we 
should have gone with c.onfidencfI of Hupport in the fullest possible manner." 
But 1m preferred. he !l8id, to have t.heir demand IIgreed tobv British Indian 
.opinion as 1& result, of negotiations on this e t~ . 
Mr. PrtIIdat (The Honourable Sh· .\hdlll· Hallinl): Tht· Honourable Mem-

ber will continue hiE Rpeech al·ter Lunch. 

The ARAembl;\, then ndjourned for Lun/!h till Hulf PUNt Two of t.be Clock. 

The Al;l!erubly I'e-assembled after Lunch at Hnlf I'allt Two of the Clock, 
MI'. Deputy President (Mr. Akhil Chandra 1>atta.) in the Chair. 

Mr. K. O ••. 1011: Hir, before the oojounuJlent, 1 WIlS delliing with 6ir 
Edward llel1,thllU'8 8tut·euwllt lmfol'(\ Uw Ht' ~ Id Hound 'fuble C nft~  Hu 
continued tJl&t the commercial rights oi t,lu: Britishur in India were not for 
e~~ti ti n, and then he emphasised t,hat those rights had been WOll by tbem 
legitullately "by yeurs of industry Ilnd iuttl.,'l'it.y". 1 am very !lOrry t.hat J do 
not fmci t ~ Honourable the FinanCE' MCllIher in his Meat. just now. III:!cause 1 
should Jik(' to ask him as to whether having regard to t ~ Ilccumulllt,ll({ 8t;erling 
l'eIJerves 10 the credit of India at. the preRent JII(JlJl(mt, the Brit·iHh righh!. what-
f:v!!r t e~' ,lire ill regard to commercial 1fII1ttt'rs, Ufl' or are not subjects, appro-
priate subJectM for llt::goj,iation. Wl' know whut: hOM lIef'lI ,J n ~ in several 
O n~e , iu thill rel(lu'd where DritiHh im·cstulentfi haw h('IVI bought up lIy 
lIegotiation through the good offices of government; and India ia entitled to 
i ~ e t /l(!tioll on t.b0l!e lineR being taken. With regard tc"J the qU£8tioJ, of tiki 
rlfhts ~ in  been woo by "years of integrity", J find that my Honourable 
h!end ~ Hf'nry RichardllOD make" hill claim 1)11 lonR ~ nne i n or a • .omation = Indtn. Whether it is asaociation. or ",ht'ther it itt iutt-grity, let UI oxaminll 

we have benefited ~ the pMt Ii ~  of the'Britiah indulltrlali.k Rnd 
COhunerclaJ magnatea !n Idclia. • .... 1: 



14:72 LEGISLATIVE ASSBMBLY [4TH APRIL, ~  

[Mr. K. O. Neogy.] . . .' . .•. •. ' 
I do not want to givtl any opmloll of my own 1tl this connection; but I wdl 

content myself by quoting a few lines from fitatements made by sober and 
sedate persons like c Sir P i ~e Sethns and Sir Purshotarudas d ~ ob 
tbis point before the }{oulld Table Conference. Sir Phiroze Sethns WllS BpeC1ally 
referring 'to the interests which the BritiRh cOlllmercial people claimed and he 
said: 

"It if! a v8MtAld inter".,' whid. WIlA ('I'pnt,1l1\ h" di~ 'i J in ti,,  ia fn\'oul' of EUl'opeau .. 
IIgainat Indianll in the paRt." . ' 

Sir Purshotamdall Thakurdn,; said that Mr. Benthall was-
"auft.ring IInder the reaction or what haM bet'll clone till !lOW Ity thl'\. pr8l!ellt NlDlt.itl)-

tien and Ollr predeceuora, tbll racial t1iRcrimination which ~ been ellierci!",d by the-
Government of India eVE'!' ~iJ e Jndill WON t '~n .,ver from HIll Ellllt lndu. Company 
rracticaliy lip to to-day". 

My Honourable frienu l:iir Henry i d~ n IIl£id that. no action ~ been 
necessary to be taken uuder these clauses of the constitution during the last 
WI.l years. If ·that is Holly IU'gument at all, it might be utilised for the purpose 
of lIlalting out that the discrimination t t~ there has been inth& sphere of 
adminisu-ation, has ull along becn in favour of the Britisher; and there is 
nothing in the constitution which entitles us, poor Indians, to ask for 2roteotiOB 
againa:;t that kind of ill.crimination to which reference was made by men -like 
Sil' rhiroze Sethna aud Sil' Purshotamdus Thakurdua:; at the Hound ~ 
Conferencc. 

My Honourable friend did not, I aUl IIfroid, do justice to the Honourable 
Member for Planning when ho snid that ,he could not ma.ke out what he wa& 
driving at, what his diftie tit'~ were. I hne gone through the transcript of thtl 
Honourable Member'sspeccll. and 1 find that he specificnlly referred to the 
question of IIhipping Ii'S a test cust!. He pointed out that if the provisions of t ~ 
Act bad to be adhered to, then if Govemment decided to give a subsidy to a 
oomparatively small Indian shipping company to promote the interests of 
Indian shipping, then -they would be compelled to give similn.r subsidies to the 
P. and O. and the B. 1. oompanies-two most powerful concems that ha.ve in 
tile past succeeded by cut-throat competition in strangling all attempts at thtt 
establishment of an Indian mercantile marine. I should like in this connection 
t<> reiN to certain articles which Mr. S. n. Bomanji wrote to the Bomb.!! 
,'h"ol/ida in 1987, whicb have been reprinted in the form of a leaflet, which I 
IUJI prepared to hand over to my Honourable friends of the European Group_ 
There Mr. Bomanji gives hiR personal testimony as one of the three pioneers, 
who had taken the initiative in starting an Indian shipping compBDy some ~e  
ago, and he teBtiftea to the attempts that the p, and 0, company made to crush 
the attempts of MeBsrs. Tats and Sons, when they started their Bombay-
JApan line. Messrs. Tata and Bons issued u small pamphlet giving the details 
of the case and these urc 1\ few extracts from that pamphlet: 

"Having been in.trument.al in deetroying the old Indian 8hipowning trade, it baa 
heeu nnceuingly employed, ever Binee ita (,stablilhm.ant, in railing the ratel of freight, and 
conaeqllentJy hampermg facility of intereourse, betW8IlR Inlli" and the funher EaRl,. " 

Again it sayS: 
"With 1r.G1'8II of ine ~  Englillh and fOn!ign. plying iu th_ watere, which our petted 

and mu('h glorified Anglo-Indian company can afford, and perhapa find. it good policy 
to tolerate, it is only jealoUl of .. 1liiian enterprile like oura, and while it can lovinglv 
take fO\\lignel'll and pot!sibty fnt·ure «memit'll of England to it. boiom"-(tAe re/erer.tr. i, it, 
i Ar. lapfu,s,r. ,neense ".hieA t.Ae P. & (). C,."'pmty ' ~ tAr" fU1'f)lJrin"}-"it dilearda the 
poor Indian, for whOle Ipecial benefit it profe_ ... to bll'l"c collie to India and from whOllll 
podc\jt, it, ,lrllwlI th" greater par' of it. lubsidy." 

This is an extrat't from a lea6et published by such a responsible 6rm like 
Me88l'll. Tata IUld Bons; and if my Honourable friend Sir Frederick ;tames were 
here, I would have asked him to verify these statements, (because I understaud 
be i. now connected with that 6rm) and after having verified these statements 
give'the beneftt of hi!! knowledge to hit! coUeiogues on those benches. Tbis 
pamphlet ~i on to, point out how this policy of the P. and O. company 
Retuan:" ruined the Indian: yam vade and how in ~'  the rat-! ,,",1' """ that ".. 

" 
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waced. Then &pin it; refers to another intereliting thing. Sa,s thil 

e~  • 
,·it ill aotMioWi how a mi.l_dinS report to thtl effuct, t.hai t.he &teamer 'LiDaWame' 

run by the Tat.a Lime Wall UDMaworth) and unlluit.ab1e for t.he oamap of carr _ 
.eirc:Uted by intereltid partie.; aDd whim a 'proteat wa. made by M .. n. Tat. a. Boat, 
the P. A; O. COIIlpM\' t.hrough thoir lawyer .. apologilCd AyiDg: • 
'we have lliao i ~ a_ltained fl"Om an wlderwriter who had a oollliderable line en 

4!ot.t.on and Y.I'II to China by tb,. "Undid"flle" thllt ahe disc:harged ber cargo thel'\' in good 
~ dit i n  , 
Under th8le circum.tancee, w. beg to ,vitbdraw unre/lel've4ly our Aid lett.er of bIb 

.June and r .... t. the millt.r.kll which OCO&Iioned it.' ... 

Now, Sir, if we wanted more evidence of this ki11d, we pages of the evidence 
.olume of me Ue ~ t of the ~ndi n Mercantile Marine Committee would give us 
16JJ1ple material for ,'oming to· t·he conclusion that the position which British 
.bippiog cODl!);'die8 occupy t~  is not due to the "integrity" to ""hiob refer-
.cnClC WIIK made by Sir. Edwllrd Benthall, but to very iniquitous methool<l, 

Naturully, therefore, tho U~ fti  ill, aro we or are WEI not. lOins tu mlltke it 
impossible for firms liko the P. & () Rnd the B. I. companies, 0.8 referred to by 
my Honourable friend thtl Planning Member, to derive any benefit frow Imy 
;l'olicy that. India might adopt. for the purpoae of developing an India mercan-
tile marine ? I have no time to refel' to the relevent evidence. but I may refer 
to a.few llUgcs-page 300, pages 482 aud 446 and so on of the evidence vO\Uflle 
of the Indian Mercant.i1e Marine Couunittee. And then again I should like to 
refer to a statement which Mahatma Gandhi made nn this point before the 
Round Table Conference. He said: 
"Some of you 1!Iay have heard of a budding compally between Chittagoll( and Rangoon. 

'The directol'" of tbat company, poor Mtraggling Muhammadan., came to me in Rangoon 
,and uked mo if I could do anything. My wholo beart Vo'cnt out to them, bllt t.here Wall 
1l0thinIC to be done. What coUld be dcme t There i. tl8 i ~  Brit-lab India 8t.-m 
Navigation Company simply uuderllelling this hudding, company and prr.ct.ically taking thl' 
pallll8l1f1pra without I1I1Y pauage money at an," 

"I could quote iUlitance after instance of that cbal'acter", says M.hlltruR 
Gandhi. 

That t.he chargo is fully e8tabliabed is udmitted even by a deputation coni-
OI ~d of Sir John Thompson, ex-Cbief Uommissioner of Delhi, Sir Alfred 
Wat.;on, t:.<Editor of the Statesman 'nnd Mr. Edward Villiers, sometime 
Presidc l\, of the JtJ e~ I Association, whn gave l'vidHuce before the Joint. 
.Parliamentary Committee nn bebalf of /111 ol'ganigtion, and this is what Bir 
.Alfred Watson says: 
"I am bound t·o lilly, speaking aM .n European, thllt the Indian. have II _ for • 

large Ahare in tlr.air coastal shipping; and, although 1 ~' I d the Bill very IItrungly 
becaUIk' it aavouretl of ""l'rop,"illtion, I recognil'8 tJuo.t Indiall company .fter Indian COlli· 
pany whi<,h endeavoured to dev"lop a cORRtal Hllrvire hllR '-11 financially .battered hy. tIN' 
e ~ combination of the Briti.h interest B." 
This is a testimony from unexpected quarters. Now, I put it to my Honour-

,able friend Sir Henry Uichard80n-can he justly claim Bny consideration on the 
ground of his long aS8ocilltion with India? Uan Sir Edward Benthall claim thnt 
integrity has cbaracterilll'.d their commercit,l activities in J ndia? 
Sir. in the year 1915 when thl' Industrial Commission WBS appointed, it WUII 

'POSsible for the (}overnment of India to contemplate, Bnd even approvc, the 
idea of Indian indtJ ~t ieR Iwing started by Iudians wit.h t,he help entirely II' 
Indinn C'~ i d, controlled 1'Ild manned hy Indiuns, In tlw year 1928-24, "Pill, 
'Wben the Govemment of India uppointed the JndiHll M(lrc.ntile Marine ("..ow. 
oInitte(·, the Government flf Iudia tbought thnt it WRIt potIllible for the ~ n

lllcnt III b:I\'c /1 genuine lnclum mercllutilf" marine "pt IIp-And I firld that in 
t ~' !'(>C'.ommelldationll which were lIIad(l by that committetl they definite I,' 
"suggelit.ld 006st.a1 re&ervatioD for Indian "hipping-the recommendation ".i11 he 
found on page 27 of the report of that committee .  .  ,  .  , 
1If. ~ 1ftIld_ (Mr. Akhil DAtta): Your timE! ill up. 
Mr. It. O. _eog: On page .29, it will be found that that ODmDlitiee 

i ~ef ted t.hat. a particular concem-I think it is the AsiAtic-which w .. about 
:to bt.' sold-sbould be tranaferred in favour of Indian t'()JJlpanlel. I unaeratAnd 

• • 
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lMr. Ii. C. Neogy.J . th h de • that a!though this comptUlY hus changed IUllll\::', it has gone mto e an O&. 

the B .. I. . I . • 1915 
Now, Sir, it is a strange irony thut. whitt WUt; posslble to. ~ ~ ne m , 

und what W8S oontenll'lilted sel'ioul!ly by the Government of ID:dla In 1928.24, It; 
is absolutely unconsfitutional for Ut; tu contemplate ut the present moment, and 
that it is not possible under the constitution 8S it stands to give effect to the 
recon1Dlendations of the Indiall Mercantile Marilw Committee t.o which people· 
like Sir John Byles, HeRior rart.ner of a Consulting Naval Architect firm, wb')· 
WIlS empl(;yed by t.he Indiu Office, unu Captllin Headl8tn, later Sir Edward 
Headlam, head of the Royal Indian Murine wel'e parties. That is an eloquent; 
commentary on the present n~tit ti  position of India. I support the 
Resolution. 

Mr. 5 ••• JOIbi (Nolllinut-ed NOll-Officiul): I support this Resolution from 
the point of view of til(' freedom of India, of the Indian J...egislature and of the 
Indian Government. There is 110 doubt tlmt tbesections which Ilre sought to· 
bo repealed nre sectiolls which impose vl'ry large restrictiOlu; upon the powers 
I.Jf the present J.egislatures and of the present Government of India. These 
lest-rictiom;, if you read the spotious, llre indeed very extensive. They relnte to· 
compallietl, truae, profl'ssiolls,ellJploywellt ill Government service llnd all 
walks of life. No Government i ~  claims to he free will tolerate such restric· 
tiong and liS we a!l Indians wnnt freedom of our country, we cannot allow these 
\'·eHtrictions to remain. \Ve want these restrictionA to go from now, because we 
want freedom today und thpre ill no reason wby these restrictions should be 
allowed to continue. These restrictions are founded upon the distrust which. 
tim British people have for Indians. The "British people feel that Indians are 
not friendly to them and Indian Hovernments and Indian Legislatures may do 
harm to their interest.. I consider that such a distl'ust is un insult to the 
people among whom the Britishers are living. .It is an insult to the Indim 
JJegi!-!lutlll"'8 amI to the lndinn Uovt'rnmentR, evell the preRt'Ilt OO e H I ~n  ,)f 
India. I would like to ask our EUl'opellu colleugul1i; of this House whut reason 
they have to show this distrust of the Indian people. If we eau judge from the 
oond!tions under which European business hut! prollpered ill this couutl'Y, judge 
the way in which ~ e n  ill different profesllions have prospered, if we "can 
judge from the positions which the Britishers hold in Government service in; 
t his country, I feel thll·t there is absolutel\, no justification for the Britishers· 
lJerc or in Great Britain to show any distr\JIlt (If the people of this couJ.ltry. 
They haye pr08pered in every walk of life. They are perhaps the one single 
commuuity in India who have occupied the topmost places ill trade pusiness,. 
industry nnd in Government service. Their position has been e ~d by Gov .. 
t;,rument by various methods lIUel thet'efore when these Britishers show distrust; 
of the Indians, they are doing un injustico to the Indian community from whom 
they have benefited. I would Ruggest to oUI' British friends iu this country and 
to our colleagues in this House, if they cellss to show distrust of the Indian 
people and if they show that they are prepared to give fl'cedom to the Indian. 
people, the Indian Legislatures and the Indian Government, they have nothlng 
to fear and I . would go 110 far as to say that if t.hev show good will towards the 
IJeople of tbis country, they will prosper in thiH country mu'ch more than they 
pnve done. . 

Therefore, I would suggest to thorn in their own interest Hlat; they shoulct 
give up their di t ~t of the Indian ~ e and ~  themllelves ready .to give 
freedom to the IndIan people. By thIS Resolution, we are seek.iD.g to secure 
the frtledoOi fl:'r the Indian Legislature and the Indian Goyernment. By J ,, ~ , 
thir, Resolution, we are not suggesting that the Legislature here and now decides 
t? d ~ a policy of di ~~ i in tin  against EuroPflB?s whether that discrimina. 
~I n JS ~n favour of Ind ~n te~e t  or not. By tln.s Resolution today, we 'IU'& 
demanding that the IndIan Legislature Rnd tht! IndIan (lovt!rnments should be 
~ to ~  whatever policy they Hke, whatever policy thpy think is in ~  , 
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intcrelllt of this country and the British people must show why that freedom 
should not be given to the Indian Government and the Indian Legislature. H 
Indian Government and the tIndiHIi T.Jegislature finds that it is not in tho 
interest of India to discriminRte agaillst British business in the country, why, 
'should the Indian Legislature or the Indian Government discr:m:nate against 
Briti!lhl'l'S? If they find that discrimination is absolutely n~ e H  in the in-
torest of Indin, then Sit·, why should they not disoriminate. After all even the' 
Britishe,.;; it: lhi!l country will IIdmit t ~ j,he Governmeut and the .Legislotul·es 
h. thi!l (,oulltry must look to the lut,ere!;t,,,, of this country and to nobody else. 
'rhllt is the claim even of the present Government that they conduct the affairs 
of' this country only in thE!'" interest of Indian people and of India ] therefore feel 
that our Br:tish colleagues in opposiug this ~e ti n huve not shown any argu-
ment. why these seotions Khould not be repealed. As regards justice, my Honour-
IIble friend Mr. Neogy has sho,,'n thl\t large parts of the vested interests they 

H~ in this. country, have been created by discriminat:on. The whole .Govern-
mem WI\S ill their hands and the Britishers have discriminllted aga:nst Indians 
and built IIJl I~  intercKts here. Hut, Sir, we nrc not claiming freedom to dis-
criminate Ilgaiust, Hritilihers, although that discrimination may not be ill tho 
illterelits of India. Rut if Judinns wnnt to develop their own industries and 4£ 
~ ndial"p; find that dh.criminntion . ~ t t.he Britisher is neCeSSllry in the 
mtcreilt of the country, then Illdu.m like any other people ill the world are 
~ntitIed to discriminate. If Britishel'S will trust Indians and will show good 
will towards Indians, then they will find that there are a large number of 
I.cople in the country who do have good will towards Britishers. But if they 
I:ont·inutl to show distrust towards Indian people, then, Sir, many people whG 
i H~ good will for Britishers cannot Khow their good will, because we stand for 

Oil" frl:(·do/ll Hrs!., Our freedom comes fir!lt, and our good will to Britishers or 
to flny t ~  people eorneK nfterwurd8, I therefore suggest to OUr European 
('olltlUogues that they should depend upon the good will of the people in India, if 
they do thnt, then, Sir, they will fiild that t,here are many friends of them in this 
(:ount,ry, Many people in this country have good will towards Britishers, But 
tiJdny HleY CIlDnot show it because the Hritishcr!l are the enemies of our free-
dom. We mmnot show good will towards people who are enemies of our free-
nom. If you in i~t upon theRe ~ n e  being kept on the Statute Book, thea 
.' 011 nrn t.he enemleR of freedom :InrI RO long as you insist upon these claUA8S 
remaining, we cannot show good will tmyurds Britishers who are against our 
fr(,edc.m, 

'rhe Honourable Member for PlanningBnd Development told us that the 
Govemment of India is considering the question of a treaty between Greafl 
Britain and India. I would like to warn him that we would like to have a 
treaty with Great Britain or ltith any other cou,ntry, ,but that treaty must not 
bf.· a ~ t  which is forced upon' us under which our freedom will be as much 
curtailed as it is curtailed by these sections. Sir, I have studied that B,ection. 
also, which talks of convention between the two countries. Sir, convention is 
~ good thing, if it is a voluntary convention, i~ i~ iR a free n enti ~, bu.t if it 
IS B convent:on which is forced upon us, then It IS as bad as the sections In the. 
statute book. I therefore suggest to the Government of India let them first reo. 
peal all these sections. H these seotions ~ repealed ~ en let a treaty be nego-· 
tiated 8S a free traty between two independent oountr:es .. We are n ~ a"in8t a 
troaty with Great ;Britain, but that treaty must be on a ,":o:untary bailS, It, must, 
be- a free treaty lmd not 8 n~iti  treaty, ,~f t ~ Brltlshers .say that If you. 
make (J, treaty embodying t,he pnnClples or conditions 111 tbeae e t~ n , then the8& 
aectioofJ must be Wllp8Dded. That is no nt t e ~  That :.s 8S bad. as the, 
/it;ctions themselves. I therefore warn the Government of India that If the,. 
art! thinking of making a treaty as 6 sort of ~ ti~ te for these sections, .8 
treaty which is not a free t,reaty. or a treaty which 18 not approved of by Uus, 
~ iB t e and is forced upon this country hy the Government, then that treaty 

will not be respected by this I..egislature. I thet'efore Bwea1 to the Governmenft 
• • • 
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.of lDdia to bear this in mind, let them tirst insillt upon the repeal of these 
.HCtiOI1l and then by all means let them ne ti ~ 8 treaty which will be. Hccept· 
.able to this Haute. I remember a few years ago the Government of Indla made 
.a treaty regarding textile industry between Great Britain and India. A Mem • 
.}>er of the Government of India went to England and ne ti ~d a treaty.. that 
treaty was not approved by this Legislature and still it remamed a _ty. If 
that is the view of the Government of ~ndi  that they can n~ ti te a treatl anei 
impose upon this COUDtry without the approval of the Le81slature, then they 
:will be committing a grave wrong. I therefore suggest to them that they should 
not negotiate a treaty Bnd make it final before they ~ e the approval ofthit; 
.Legislature. 
The Leader bf the European Group stated that thel wante4 flimeaa, fair 

(;ompetition. There cannot be fair oompetition botweon-people-who have estab-
lished interests here, and people who have not got power. lD this count!) .lll 
th" power is (,lODcentrated in the hands of Governor General and the O e n '~ 

who are all Britishers. Therefore this talk of fair competition is not a sincere 
talk and it should not be used by Britishers at all who today are getting the 
benefit of power being ooncentrated in the hands of British Governors and :1 
J3ritiBh Governor General. I therefore feel that it is in the interest of British 
.traders and Britishers who want service in this Country, of the Britishen who 
~ nt to follow professions in this country that they should give up dependenCf 
lIpon these artifioial props, artifioial safeguards and they should depend upon 
.die good will of the people of the country. I have no doubt· that if they show 
·trust in the Indian e J ~, if they show that they are not agaiut the freedom 
of Indian people, then they should have rio fear in this country. But BO long as 
they show distrust for us, so long as we feel that they are against our freedom, 
3 P II my fear is that Britishers may find that they have made a mistake in 
.  . distrusting the Indian people. Trust would have given them mucb 

JUore but on IlccounJi of the distrust  they stand the risk of loaing BO et in~ 
which they do not want to lose. 

Mr. o. P. LawlOIl (Bengal: European): Sir, I have  listened to Mr Joshi'.,; 
.speech on this Resolut,ion before the House. He first oNks us why we hav" t.his 
.distrust. He calls it distrust and he asks us why this distrUl:it exists. Sir, I IJ1Jl 
vHry sensible of the ext-remely moderote manner in which this debate has been 
conducted nnd I am more than nnxiolls to avoicl anything which ~' 

cause heat. I am slso sensible to the expressions of good will that have come 
from my Honourable friends opposite, 80Ild I need not tell you, Sir, that-we on 
t.his side greatly appreoiate those expressions. But it \\'ould be idle on 'our part 
·to shut our eyes to certain evidence whioh comes constllntly before us, evidence 
-that perhaps our competitors in. tbis count.ry are a litt.le too anxious to slip intO 
. our shoes. It is not 110 matter of reoent. oecurrence; it 1.(\s br.en growing with t ~~  

growth of Indian commerce n\td industry in this country. I might perhaps 
(}t1ote vcry briefly nn extract from the Eastern El'ono.miBt of this time n :wltr 
ago. Commenting then upon the speech recently Plooe by Sir John Burder, t.he 
then President of the Associated Chambers, the Eastern Economist said: 
"British indultrialiab might hay!!' Buffered initial 10s...,1 as part of Bubseqll".mt pl'ofit. 

But it i8 puerile to claim I~ t  f.or ~et in t t~ t ene~ during the cour8,' of an 
flconomic p_lI. Equally untenable 111 hI" expectation of equahty of treatnrant ir. t.r.de 
,and commerce for his eommunit.y in India," 

Then, Sir, we_have had frequent resolutions passed 11y the Federated ChLlolll-
'hers urging expropriation of our interests: And indeed only recently in this 
'House we heard from the benches to our rlght 11 Member say, on the ~ te OD 
-inland w'dterways, that if he were pressed be would have t.o lldmit. that his at.ti • 
. tude was purely racial. Now, Sir, I am confident 0," the good will of most 
• of my Honourable mendB opposite: but in the light of that evidenoe and in the 

i~ t of .moh remarks whieh include a racial bias we naturally feel that We nf'Pcl 
,:protection. 
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. Sir, ~  debate has taken a very lariely busines8 line, bllt it is nob merel,. 

business 8Jld commercial matters that.are covered by those seotions. The rigM 
of entry, travel and residenco, 'lcquisiLion lind holding of property, holding of· 
public office, ocoupation, trade, business and profedsion,-nll come within the 
put'view of these sections. And, Sir, to me the value is the val,ue of reciprocity. 
The Reciprocity Bill was pihtcd through this House, enshrining a similar prin. • 
ciple, and it was piloted t.hrough not by the official benches but by my Honour. 
able friend Mr. Govind Deshmukh. And'I must remind the House that these 
sections rrpply not to the dommions, not to the States; they are sectioDs pro· 
viding for reciprooity between Great Britain al?:d India. Now, Sir, the point· 
that I wish to make is this; Mr. Joshi says there is no freedom until We get 
rid of these sections. ~ , I confidently believe that very shortly we shaJ.l not 
merely get. rill of these sections but get rid of the whole act. But when ·l\fr. 
Joshi·says. thut there is no f e~ n~ until these sections go, ~ want to n t~ ' t 
is going to be pl1t in their place. He says, a freely ne ~ ted treaty. ~ , ~n 
due (:OurRe I ill'pe also that we shall have a freely negotIated treaty. But m. 
the meantime we ask for this protection and I think in justice we oan n.,k that 
this Act is lint amended piecemeal. Now, Sir, national pride, impedir.lents lO 
free planning for this country, hnve both been put forward af! reaons ~  ~, e e 
secti01l1l should he removed. Let me deal first with the question of nationa.l 
pride.' Thi" House is aware that recently a C ~ ~ i n, by name. the Ao,;!lbul'Y 
Comrni!':sion. I-,a,; vi.ted Ceylon. That ComnnsslOn has recelVed ~ ~n e 
regarding the ('onstitutional future of the island. May I quote very ~f  
.exc'.'llcl'l frow the submission made to the Soulbury Commission by t ~ Tll<han. 
M('rcanti\'J Chamber in Ceylon? They say: 

"Indiana have been auociated with the internal trade in Ceylon from very early tim .. 
and have occupied an important place in the commercial life of the i.land, next only to 
that of the European •. " 

I think, Sir, we can in justice claim the same position in India.. The sub· 
mission of t.he Indian MerC'antile Chamber continues: 

"AI e~ d  thll Indian mercantile community, it ha. set the pace of commercial 
Bnterpriae 10 the island, arouaed her people'l interest in commercial pur.uita and let all 
example for thrift, hard work and commercial integrity." . 

I contend that we can claim the same position. Sir, let me go on and Ie. 
the House note carefully the next submission olthe IJldiQJl Chambers: 

"l.t i. f ~t e  n~ e  ~  ~id  f~I' .afeguarda. againat discriminatory legialatioD 
affectmg British lubJects domiCiled ID India or the United Kingdom by· providing .1 .. 
Juard, n~ ~ to t ~ .provide.d in the ~ en nent of ~ndi  Act of 1935, to .'aguard 
Ulterelt. Ul India of B~ t  Je ~  domiCiled m the UnI*",d Kingdom." 

In other words, SIr, the IndIan Chambers of Ceylon, the Indian commeroial 
nit~ of C.eylon, are de nd~n  from Great llritain precisely the safe. 

gl.lards which thuf House now requIres 1,0 remove from the Act. Sir I am no. 
trying to make a deba.ting point; this matter seems to me deeper.;ooted thlUl 
that. I think we have got to take a wider view of the whole s:tuation. We have 
got to consider the repercussions of e ~ t in  we do. The time is almost gone 

e~ we ~ take this or that action and leave some we else to crrrry fohe baby. 
I thmk, SIr, that we must remember that there are Indians in Ceylon, a million 
and. ~ half in Malaya, and other millions in Burma, Indo-China, and other placet. 
I think that we have got to understand what will be the effeot even of everr 
~e t U'e that we milke, and I ask my Honourable friend opp"site to agree thai 
In the present state of things the removal of these olauses could be no more 
than a gesture. We hope in the near future tha.t the whole Ad will be replaced 
by something new and· we equally hope-we certainly (,n this side hope-tha' 
by ~ee negotiation we may continne in this country, fiS we have done· in, t.he pas., 
bearmg the burdens equally with Indians. 

F&Dd1t T.aJralami Xanta •• ltr. (Presidency Division: Non-MuhammadlUl 
Rural): On terms of absolute equality. 

Kr. O. P. LawlOll: There is 0. c<'Dsiderable bogey in the mil1ds of many people 
that by the operation of these sections, there is danger to the advance of Indian 
industry. I, on the other hand, contend that it is by the principle of realprooity 
~ t this country is most likelx. to develop. There is 'an inclination to the 
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narrow vie\" t,hal the sole value of ~n industr,), ill in the dividends that lire p.:lid. 
That, to my mind, is a totally erroneoulO view. '.Fhe 'ulue of an industry to this 
oountry is the resources that !.Iro ~ e  up, the laxation that comes to the 
&tate, and the employment that it gives to tht: people. Let Ull not bI:nd our 

.eyes to the fact that, for sOlUe Ydars lu come, this country will need every bit 
of technical help it can get. There may be a feelmg of tiatlsiactlOo becaul:le of 
U1e fat sterling balances which 6Xl8t a.o.d can be used. These balance as revenue 
~  BOuad good, but as capital for planning they will go nowhere. I am con-
,vinoed that if help is needed in this country, It will imst be got by negotiation 
a.nd certainly !101. by a policy of the .. closed door". \ 

S:r, there are many other po;nts which I llQU!d mention but in conclu-
lion I should like to utter just this word of warning. In this talk of sections 
in the Government of India Act and thdr ::entrsl implication, we are apt to forget 
the diverse Dature of the problem that is before us. Members in this House 
may feel that help from abroad bas a certa:n vulue and -they may adjust their 
attitude of a closed and open door aooordingly. There is n(\ reason to think 
that all the units that now are and :will be in this uountry will take an identical 
view, IIDd there is no doubt that the help that is so greatly lJeeded will 10 where 
it is most welcome. I think that we have all got. to regard- this thing in ita 
wider implication and I personally look forward to a future of mutual OC>'Opera-
tion, . . . . _. 

III. Depll\J PrealdeDt. (14r. Akhil Chandra Da.tta): Honourable Member's 
time is up, I 

Mr. O. P. LaWIOll: ... to the t.ime when the tumult and I:!houting will 
have died, when India undoubtedly will ~ free and when the;re will be complete 
uo-oparatiOD between Great Britain and a self-goveming lllclia. 

Mr. '1'. T. KriIImND"Cbart (l':mjore cum ' ' ie iJ ~'  N~ d n 
Rural): I rise to support the motion and in doing 80 I feel that the task of 
lupporting the motion hIlS been made easy by the type of opposition that this 
Inotion haa encountered in this House so far. I do not want to beat about the 
bush; my Honourable friend, Mr. Lawson, has recognized thRt if I have many 
f,ults, I have at least one virtue-that of candour-and it it; true that we have 
been provided with a reply to this motion from the real uTJPosition to the beat 
interests of the people of this country. . 

Sir, need we miatake that tone adopted by the Honourable the Leader of the 
European Group when he challenged the HonouraDle ~n t  for Planning 8'Dd 
Development to come out in the open if he dared, know:ng. full well thai 
tbe Honourable the Member for Planning and--Development w:ll perhaps finel 
t.bat. t.be climate of Delhi is not congenial to bis health if be oontinues to court 
the displeasure of the Eurqpean Group. 1 do not want to em"barr8'Bs my Hon-
ourable friend, Bir Ardeshir Dalal, but. facts are facts tmd facts must be faced. 

I would like to refer to one or two matters in reply to wbat my Honolllnble 
friend of the European Group hilS said. Sir Henry Richardson was quite clear. 
Be said if we baSed our objection to these clauses OJ! r.entimental grounds, be 
will sympathize with US, but if we bast'd our objection on practical grounds be 
will say no, and that is exactly the answer which my ~ n e friend, Mr. 
Manu Subedar, bas got. Sir, let us say in "this House tliat \\"e are not appealing 
to anybody's sentiment. It is not a matter of e f i~e, but really a matter 
of accumulateC:l wisdom of yp,ars. The moderate!.' and ,·lders in this country have 
often appealed to the sentiments of tbe Brit.itlher, appealed to be judged by 
those principles which he holds neST ond deot' to him, ond have asked bim to 
look at Irniia from the same angle and concede to India the same privileges as 
they themsel.ves enjoy, their bleating t,o the Britl!lher WAS of no avail and now 
my'Honourable friend Mr. Subedar has heen bleating l-,erhaps like II lamb-and 
these painted lions ha.ve been roaring in reply to indicate that it is of n<> avail. 

• We understand that if we want we can press upon the Government and Sir 
. ,Ardeahir Dalal to approach the British Government with a request to them to 

• • 
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act OD the 'terma laid down by section 118 and here and now establish a con-
vention, a convention which will for the time being ·Jve.r-:ide the olauses that are 
offensive to us, but if the con venation b/eaks down for a·'1Y rellson and if one party 
to the convention feels that anything hat! been done to violate the convention, 
ttwlOl:' UU '~ will come buck into operation' in all tbeir Heyerity. Therefortl a.uy 
insistence of action under section lUI is of nQ ',61uo to u/, and Sir Henry 
Richardson need flot fep.1 thut we are gullible enough to be persuaded to resort • 
to the way out provided by this \l8ctiun. . 

My Honourable friend, Sir Henry Hichard80n, has been telling us that the 
facility that is granted to British industry iH of negative character and that they 
get no practical benefits therefrom. He II.tjked, 'Where is the case that has been 
taken to the Federsl Court where an infringement of the£lc sections has been 
fuuuel in the I.latter of Legislation thaI; has been en t~d since the 1985 Act CQme 
into being. 

Sir, the question of go:ng to the Federal COllrt was for h:m and h's .Group and. 
1 know they aU along have found no reason to go to the }'ederal Court. How 
could this Government which is just II. Government which carries out the hookuft& 
of 'l·he Secretary of State Ed the British Parliament, which clln' be made to do 
whot thl! Briti",h commercial inte.:rsts in tbis country wants them to do, add 
which have a representative in the cabinet chosen from the Britisb commercial 
community to keep the community fully mformed of the vieW" and proclivities 
of this Government, how could this Government ever undertake any pieQe of 
legislation that would conlIict with sections III to 121. May I ask Sir Henry 
Richlft'dson to tell us that if he knows when a Banking Bill iH framed, in which 
inadvt.'rt'l'ntly til,· framers, perhaps the Reserve Bank of India, _not being aware 
of sections III to 121 in tbe same mU1iner as .80me of tbe people in Britain are 
not, frame clauses imposing certain restrict:ons not of very ser;ous nature, merely 
in the matter ~ furnishing routine returns, in the matter of safsfaction of 
certain conditions regardiug oapitol structure. e ~e out the ~nited Kingdom, the 
Legil:lliltive ])tlptlrtment of this Government very hastily adds to tbe worde 
"Rttnks incorporated in British India" wherever it is found the words "and ttl 
the Pnited hiugdom". I will ask S~  Henry Richardson, if he hilS t!.}'es t .. · Rl!l! •. £d 
get II ('opy of t ~ Banking Bill ond to satisfy himself that those two lettera of 
the Alphabet P. K. have been added hastily, PI) much so the struc:ture of 
the whole Bill is vitiated by it. It iJ;l an ug'ly SCal' on any piece of It'gislation 
that is enacted by this House and wbich every Indian find. hurts not merely 
his sentiment but his pride also and btl p.ven wishes for the day when a revolu-
tion will overtake the country, so that he will at least breathe in peace no 
matter what the troubles the revolution might bring in it-s wake. Mav I 
ask if Sir Henry Ri d ~n remembers, 88 he ought to remember, about 'the 
views of bis Group that certain provisions of a Bill. that will come before 
the HouMe in due course contained provisions that ('arried with them tb", 
flavour of discrimination, Si~, he and bill Group have tclegraphed to tbf' Secra-
t ~ of State. if nlmour be t·rue, and have persuaded other European interests 
in this country w exert prelll'\ure on tbe Government, 110 that t-hat "'pirit of 
discrimination can be erased from that particular Bill that is to corrie before 
~e Legislature. With nll these recent eventR J dare ~B , indelibly imprinted 
m the mind of Sir Henry Richord91l11, honest man R8 he is who iA here to 
represent the intf'grity of the British nation, how (lare he come ond c!halJf'nge 
us to tell hitb what they have done, what has been done 80 far to prove that 
these provisions have operated advf'rt>eiy t() Indian inte ~ t  

One word that fell from the mouth of Sir Henry Richardsoll which, much 
118 I am inclined not to deviate from the subject of discussion, really reveal. 
the crux of the situation. Sir Henry Ricl1ardson llv 11 (dip of the tongue con-
fused Ahmednagar for Ahmedabad. Ahmednagar,· with all that history will 
tell posterity about that fort. with all that the histon c;f India will tell about 
it to tbe people of t e d, t~ t fort is the key behind the whole power, 
and prestige for which m\' Honourable friend Sir Re!lry Richardson stancl •. " . 
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Sir Henry Richardson told us that. tliere h __ e beeu ton years of pheno-

menal development. in thi!i country in. the· industrial field. I am sure if Sir 
Henry Richardson and his Iriends had had the power to stop it, they would 
};lave. It is only the force of ·circumstances, those forces which were far too 
powerful for them to st.ave off whioh have probably helped India to become 
industrialised. In this House we have heard times without llumber quostions 
from people on this side of the House askin( why India. has not progressed 
industrially as Canada. and Australia have .lone during this war. Those people 
will find the answer in the fact tha.t the British interests in this country did 
l,ot wnnt it. I understand that the Secretary of State sent a hookum last 
year tha.t those industries wbich were not on a production hais in JUDe 1944 
should not be en ~d  Can we do anything In tb.is countrv today without 
the Secretary of State putting his imprimature on it.? Could we at. least get 
,back some portion of our exports surplus for purposes of financing and starting 
industries in this country excp.pt a hare itt~ e of 6 crores of rupees, which 
my Honourable friend, the Finance Member, in & spirit of generosity baR pro-
posed to set apart each year for this nt~  Why really beat about. the 
bush? Why not. say tIiat the Europealt community in this country do nof 
want a change. What is ~ e use of saying that a future constitution will·come 
and then the Indian might have all that he wants. It is not about the future 
that we are speaking. My Honourable friend Mr. Essllk Suit was quite i ~t 

when he said that we are nnt. &pea.king Rbout the Cllture CODltitutioll. If the' 
future constitution comes, :t is going to be a const:tution under which we 
would be able to exercise our rights ana that appeal which my Honollrable 
friends Sir Henry Richardson and Mr. Lawson made, if not mude :n a d"fferent 
tune altogether, will be of no a\'llil. Bir, 80 far as we are concerned, the 
basis on which the economic dharma of this country will be base!! will eB~ 

on the words of the greatest man, so br as this country is cOllcerned, Mahatma 
Gandhi spoken in thit'l connection. I have hefore me Rn article contributed 
~  him to the Young India of the 26th March, 1981. Describing the position 
of the Indian he says: 
"In the administration of the country, the Indian generally is a mere clerk. In bumels 

/Ie is at best a commillllion agent." 

Further on he saya: 
I "Briti,ht,rade where it il not hurtful to India'. inwrest can be placed. "hen -
e ~  ... .t.afe of honourable aRRociation, on· a favoured balil"-and At wiftll. up b1l .aY;fl!1 
-"That il 8 dream I .honld love to reatiH." 

Tho'le nre the principles on which we are and shall be guided, not 011 those 
principles which my Honourable friend Sir Edward Benthall spouted out in 
the Round Table Conference, to which my Honourable friend Mr. ~e  

referred the other day,-
"the rights which we have legitimately won by yeara of indWltrr and integrity. W. 

aN not. demanding something new but the retention of .omething ~  we already have; 
and no one would willinK allow them.elvel to be deprived of 10rnothlDg which they have 
jUltly earned and which they value wry highly. I think you will agree with me that that. 
ill a fair claim." 
Hitler felt tliat Czechoslovakia was 8 country the rights over which he had 

earned. very rightly and I~ iti tt  .. H~ lelt .t?st II. po.rtion of P ~d w!'8 
his due very rightly. It IS that totulitlJl'lRn SPirit d whl('h the :ftnt18hers ID 
this country accuse the people on this side which hos made Sir Edward 
Benthall spout out those words in the Round Table Conference. 

Re.ading further the speeches ~f "Sir, Edward Bent ~n .on that occasion I 
find that he has en n i t ~d 8 policy With regard to prlvnte property. When 
he referred to the rights of private property he meant British property in India 
anp when the Chairman, ~ d Sankey:, inte e ~d with the words "some-
thing like the French Revolution of 1789. he 'xol!"med 1hA.the was not aware 
of it.. t oannot blame ]1il!l. for not. knowmg anything ~ t the French Re~  
tion. U. "&gnot be famlbar. witli the ~ en  .Revolution. He wilt only be 
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familiar w:th it when it ovwtakes him and his ~ nit  with all its con-
sequences. , 

What is the inte it~' on "'hieh Sir Edward Benthall has expatriated') 1 
hll \'t' before me a book .. A short History' of India" written by an Englishman 
and an Indian Civil Servant, and htlre is a story of Lord Clive. Clive himself 
is reported to have spoken of the history of his period as a history of chicanery: 
intrigues, politics and Lord JruOWi; what. .And here is mentioned a disgraceful 

'story of how Clive took something like half a million sterling Home and how 
he cheated a poor man Umi Chand. That is the type (If integrity on which 
the claim of ll1ese people it; bused and that is the j,ltegrity which we have to 
uphold here by agreeing to a' convention under the lJrovlsion& of section 118 
which can be broken at their will and the whole gamut of the provisions of 
sections 111 to 121 will be restored again. 

My Honourable· friend ~  Lawson said that Ind:on compet:tors want 
to get into his shoes. I have no idea as to what exactly is his trade and I do 
not know where exactly he feels that the Indian is trying to get into his 
shoes. I suppose he wae speaking Bubje\!tively but I oon Bssure him that he 
if' very safe in this Government's hands. That the entire Government nnd 
the .IDdian Member in charge of tn~ portfolio in whioh he is interested are ~ 
only io protect his interests and nothing else. Sir, my Honourable friend 
finally sa:d that after all it will only be a gesture if the terms of the 
resolution lire complied with. Yes, it might be a gesture PU) we fe~ , Sir, that 
the existence of Sir Ardesbir Dulal is supt>rftuoua-I do not mean in this world 
but as a Member of the Government of India. The existe::lce of his Department 
"'ill be supertluous unless the department tmd the industries which it wants 
to sU)Jport cealM! to be encumbered by the provisions of sections 111 to 121. I 
think the interim period, between now and the time a new constitution will 
come into being. Whether it will be a short or a long period, is quite important. 
Whether it is.a gesture or a mere bogey, we in this ;House want the effect of these 
clauses ntlutrulised, arid if my Honourable friends :)n ~  left wsnt lh'e in peac£' 
in this country-and the people of this country will oertainly let th6m live in 

'fI'~e so long as the people of this country hold the name and the ideals of that 
great man Mahatma Gundhi d~ f ' et t ~  come f,>rward and support the 
motion. Sir, I support the motio! •. .. 

Dr. P ••• BaDerl'. (Calcutta SuburbR: Non-Muhammadan Urban): My HOD.' 
ourable friend, Mr. Manu Subedllr, in the course of a lucid Imd perlluallive speec;, 
traced the historv of the insertion of the sections 111 to 121 in the Go,'emment. 
of Indio Act, lilld made out a very strong and convincing case in favour of their 
deletiOiI. TIlt' r.istorical background of such insertion was further eml'hasi!'-ed 
by my Honourable: friends, Sir Al'deshir Dalsl and Sir Cow9sj£"e JehRngir. It; 
is clear thot between the years 1918 and 1980 there WIiS no del!ire on the: part 
cf Britain t.,; it.,pofle stntut<lr\' restrictions on Indian industry and trade in thr! 
name of comme-rciRI safl'lluards. Rut IJ, chllDge came over in the vt!ar Imn, and 
in the course of the J~ t ee vears their attituae further stiffened. New, what 
was the cause for th:s chang£"? . It hus been suggested that the boycott of British 
goods and the irresponsible ut.terunces of some Indian politicians were respon-
sible for thil! change. If that be so, these Bertiona ~ incorporated in. the 
OoYC'rllment (If India Ad., not on B ~ t t bos!s, but on the bfl-RIS of 
temporary irritat.ion. And, 1I0W that boycott of BritJsh d~ does not e~i t 
any more, and DOW that irresponsible stntements are lIot heing made by Indian 
politicians, the t-ime hn!! c(,me whem t ~ e t'ectiooa sbould cease to es:iat. 

What is t.he Dature of these sections? It- seems to llIe that theee sections 
cannot be given proper applicatioo with"ut resort to fiction and f e ~ .. The 
He·nollJ·able Sir N. N. Sircar, then Law Member of the Government of lndla, tit 
tht: time of int,roducing lndian Insurance Bill. said that under section ~  
of t.he Act a Uni~d Kingdom company wal to be deemed to be an Indian ~ 
~  Then he made a ai,ui1leant {'I)mment WIth the ttl>aenatioD: "When"er 
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white is asked k) be taken as black, we S&y whil!e mUdt, be deemed to be black". 
Sir, this is the nature of these safeguards. 

Now, what W'IIi Ule object, the ostensible object, of the insertion of t~e  
• claUlies. The object was to provide Biain&t di i in ~ n to be made by Indiana 

against British. Is there any justificat.ion for this fear? My Honourable f ien~  
the Leader of the European Group, I am very sorry to say, disturbed the even 
tenor of the debate in this Hou&e by a fighting speeoh. He said t.hat discrimi-
nation by Indians was a real thing. He not only made mOllY i t~te ent  
but he also threw out a challenge to t·hs Honourable the Planning Member. 
Now, is this a right attitude? Is this a correct attitude? Sir, it is well-known 
history, told us by English historians, that British (:apitalists here resorted to 
many methods other than fuir-pll\y in building up their incl\1stry. Let Mont-
gomery Martin give the reply to the words lihat fell from lly Honourable friend, 
Sir Henry Richardson. Let Horllce Hayman Wilsoll, the great historian, give 
the reply to him. 1 will not quote from them because their statements are 
well-known. Even 88 late as 1926 the inequitable Cotton Excise Duty existed 
in India. And what was its objeot? Its object was to hamper the growth of 
cotton industry in this cOWltry. It is t ~ ef e the guilty conscience of D1f mend 
and his colleagues which creates this fear of discrimination {rom the Indian . side 
against the British. 

Sir, it is clear that Indians are II generous people, and given goodwill they 
will reapond to it, and t.hey will never adopt uny measures whiclt will do the 
British any harm without doing lI.t1y goOd to the I~di n  Sir, "the real reasOn 
for the in e~i n of these sections was that Indians should not be alile to geb 
.. much protection as was due to them against the lL"lfair competition of the 
British. 

MJ friend, thn Deputy Leader of the Eurollcan Group, referred to reciprocity. 
But can there be real reoiprooity between Indin and Brita;n? The cond:t:ons of 

. the two oountriei are not-on a par. The British people hove built up 80 many 
industries on a large scale in this l.ountry; how many industries have been built 
up by Indians in Britain? Thf-re clln be no reciprocity. ~ British people have 

n ' ~ the entire shipping 'Of this country: hut how mRny Indian-owned 
.. hillS trade with Britain or have a share in the coastRI trade of Britain? ('an 
th;re be any f~ i n between 1\ weuk person and a strong person? No. 
Therefore, it is that India does require proteetion against unfair comnetition. 
That ;s what we want. We do lIot wish to hamper Bdish industry, but we 
want fairplay for ourselves. -

Next comes the question of nlttioolll self-respect. India is determined to 
win freedom, with the good-will of Britain, if possible uud without their good. 
will, if necessary. Now, is it not· wisdom 011 the part of Britain to show their 
Ifoodwill? My Honourable friend!! of the European Group talk of co-operation, 
but can cooperation be oIlP-sided? 1£ there is to be co-operation between 
Britain and India, there must be !lome gesture frOft) Ihe European Group; but 
I am very sorry to find thllt my HOllourl!.blc frielllls of the European Group took 
up an attitude whit'h)s far from welcome t,o us silting on the lie benches. Even 
at· thill late houT, if wisdom dawns on O'.lr European friend!!, there will be good. 
both to India and to Britain, but if t,bey persist in t,he:r attitude of selfishness 
t,here will be harm both to Britain and to India. Let liS now hope that they 
will give up their selfish attitude Ill\d look at things ·irom a broader angle of 
viRion. That is what I expect of Dleu who ~ e well veriled in the ~ i  of the 
world and who h .. ve ~J >nt a KI'eat part of their lives in this oountry. 

Sir, tbis Resolution seek" nothing more t.hsn the ,I.-lotion of 11 sections of 
the Government of India Act. What harm ean pnSlle :f these seet'oRR are 
remm .. ed? I do not, think sny ::tl'P.ilt harm l'An ensue ee U ~ ' Indian induatries 
are stilt in anjnfant stage and they will not be able to t)ust the British industries 
in 'the courSe ofa fetl vears. Tbereforf' IAt us ~n hnifle an·d let us ·,,11 a- ....... • .• ~  .u 
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the deletion of these seotions which have dil6gured the Gov6rnment of India 
Act for these last ten years. , . , 
I support the Resolution. 

IIr. Bbul&bhai I. Dlaal (Bombay Northern Div:sions: NOll-M'uhammadall 
Rural): Mr. Deputy President, I find myself in a. somewhlt difficult positiOll 
in th:s House today. The Government through the;r spokesman have declared 
to the HOllse that they are entirely neutral in this matter. Therefore it appeara 
that the only issue lies et e~n us and .the E ~ e n vested interests in t ~  
country. It is one of the most extraordlDary throgs that has ever occurred 10 
tbis House dur:ng its life of many years; and therefore it would be right for 
me, without surrendering anything v .. hich we believe in, to speak in terms as 
measured as I can, because it ill no longer a matter of words only. If the 
Government of India felt as they now feel rightly, that during the course of 
the R~ n Table Conference none of the representatives of India agreed to theil 
l'l'OpoSllls; but nevertlu·less by.reason of the vote of 8 house over which we ha.ve 
110 control and who goveru thIS eountry by brute force, one naturally thought. 
that they would put in provis:ons which, in the matter of oonstitutional langu. 
age is ("lIlled law; 8n4 that is where this law is made; and henoo it is that the 
Government of India, at aU events now, recognise that the time has now arriv· 
ed when thev cannot resort to-the same kind of policy as has hit.herto been pur· 
.ued. If my friends on the otber side feel that, one may even be thankful for 
ntle mercies, and I expect that after that. declaration and after the feeling in 
this House,over this quest:on, the only opponents probably would not have been 
0ppollenl·s.t all; and I wish to say this, that throughtout the many years that 
I hAft bE-en' 'here, I have not yet heard one word from my friends of the Euro· 
peu Group ever soyiug that the time has now arrived when India should be 
free; and yet they profess that "in matters of sentiment we are with you; but 
in the matter of interest we are with ourselves; SO that sent:ment is respeoted 
only to be broken and enlightened self·interest requ:res that we' shall ,, ~ ~ 

who is right". .. 

.  r wish to ~  ,a few words hefore I come to define the posWon which this 
Jllde ·af fhe Rouse, wh'ch as Sir Henry Richardson said might easily be the 
other side of th(· House, if they mean what they say-and I am entitled to take 
every word as perfectly sincere-before I cOIl\ll to define ollr pos:tion, I wi.h 
ttl I!ny a few words about what Sir Cowasjee Jehangir spOke before this HOUle. 
Sir CowBsjee Jehangir reminded th:s HOllse that· some persons of !nfluenCle 1n 
the iti ~  ot t1,is country suid something which aroused the suspicion of the 
BritillD people. I th:nk my Honourable friend mBy have heard that state. 
ment, bill I think it is right that he should know the circumstances under whi\lh 
that wail spoken. 1'he lnd:an National Congress appo:nted a National Debts 
S i ~' Committee, and I am one of those who sat on that comm:ttee for a 
per'od ~f six months, and if a just examination of the imposition of burdens 
on this country rOllses suspic:on, there must be !IOmething more diseased in 
t~ e who look and find their suspicion than those who claim a just examina-
t10n of their rights. That committee has pubFshed a report whleh :8, I believe, 
e ff ~t  traIl known and probably deserves to be a little better known than 
the publicity which has been gi"en to it hit herto; and' my friends of the Euro. 
pean Group of all others ought to have examined that; and even :r they have 
not done so, they· should do so 110W. It WitH reported by that comm:ttee that 
:?ot on,ly ~  Ind:a bee.n conquered by its (IWn money but for all the wars waged, 
sDclludmg tne anllexat10n of Bumla, the money has to be llll:d by and debited 
!o Inclian funds and during the courlle of that examination we pointed out that 
jf ever there :s going to be any juat dealing on what you may 'call the ·Briti.h 
·stll11dard and noj mine, even then most of these burdens would have to be reo 
eXAmined. !<'or it ia quite easy to be very uneasy Ilbout sterling balances when 
t~e  exist in their fa\'our; but J do not "see any sign of uneaa'ness when ster-
··ling bal.ances exist on my s:d. and in my favour; 80 that what Sir Co •• i-
·Jehang'll'!I&,V.amounts to 1 his, that at the time when the sterling debt exiatecl 
ill 10 fR _ It ... apinG India it ~ e  __ ~ lUlpioion, but when tbt 

.) 
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sterI:ng debt exists in favour of "India, it' becomfs a matter of complete indiffe· 
r«.>nce-an extraordinary justice even according to ;British jurisprudence. So 
that, I want you to know the exact !acts and we kno,'" whe.re we stand, and ~  
that Wo mav not. think that merely because by hab:t of hfe I am earnest lD 
• the cnusl.''3 i plead that there is anything but justiee. I should like to call at· 
t(mtion Lo the adv:ce tendered to the Europeans here and to the Europeans out· 
£:ide by the London Times during the last two weeks. I read out the first cable 
of thtl 9th March from the London Times: . 
"Anti· British sentiment if not l"eplaccd by LeiteI' undel'standing lDay at.tain a pitch all 

which it will imreril that close cooperat.ion between Briti.h and India in the world after 
the war upon which the future of both these countries· and indeed of general &\!Icum1 
largely depends:" " 

The sume very highly respected paper in London wrote again on the 20tb 
March and 1 will read it Jest my friends hel'€ may not realise tIle gravity o! the 
way in wInch they cJa;m their rights: ., 
"Britain should now begin a gradual J'emodelling of the structure, staftillg and procedure-

of th'cl governmental machine in preparation for the complete transfer of power to Indian. 
hand.... . 

'l'heS'e are the sentiments which I expected ~' friends to support in this 
House. My friends talk of a right of free trade III this country, of free com· 
penion in this country w:thout restriction. Of course they call it a right and 
of ~e t.hey remember that  that right is B creature of law and for the mo· 
ment undoubtedly that right has been conferred upon them by the force of 
Brit:sh arms, because they claim the right to legislate and place-restriction 
Oll our pOWtll'l! or legislll"tion. They themselves, I believe, recognise tho.L if not. 
now, w:thin 'a very short time, India has got t·o have a complete right to govern 
the:! country through its own representatives and to make its own laws. Re· 
membar therefore'that what is now cla:med as a right can be equally wiped out 
in 11 secoIJd, by that legislature wh:ch will claim to make laws in ib own inte· 
rellt, So thut. this word 'right' is extremely relati"e and I wish £(.1 mueh ent· 
phasiR had not been placed upon it. But let us face t,he facts, particu1ary in 
the light of past experience that we have had in this country. My Honourable 
fr:end said that so far as these provis:ons ure concerned, they have done no 
harm to anybody and hence we might as well leave them alone and when the-
timl' for domin;on legislature comes we shall see whether this th:ng can be re-
gulated by a treaty.. I will not speak in the terms in which my HOllourable 
frien I Dr. Banerjea spoke. I will not ~ e have done no wrong, please 
eXI!Uk'tl us ll.l1,d therefore take it away. On the other hand, I am one ~  thOId 
who claim the r:ght and intend to claim the right, when 1 have the right to 
leg' ~ e unfettered, to legislate in the best interests of this country. When 
the i te ~ 't of this country conflicts with the interest of any country, inclu· 
ding Br:tain, I am proud to say we willleg:slute against you. There is no need: 
to ,~ tt fibout the bush. Indeed we must conserve the resources of this country 
in our CWII interest and when 1 and my cowltrymen huve the right to e i t~ 
for ~  .. d\·es, I do not see why they should not. 
1 give you u most outstand:ng t'xample of an outrageous character which 

will clearly show that without the exercise of that right we w:1l not be able to 
progress. I am fully famTar with the controversy and the agreement that was-
brought libout-and I know all the details, including some secret ones, as they 
a\oc caJlp,d·-between the P. and O. Co. 011 the one hand and. the Sc;ndia Steam 
Nav:gat:on Co. on the other. It WBS preceded by a rate cut which threatenecl. 

ti ~  to destory the capital of the Scindia -Steam' Navigat'on Company. 
My fr:tlnds are fully aware 0: the rates that were then being charged from India 
to Burma and to the Pers:an Coast. The who!e object was-either you agree 
to ahare with us ell a small bas:s or we destory you, because even . though we 
ma, )0£00.1 in the 10llg run, thl,t 10118 we can afford to bear, so that.in the end' 
having killed you, we will raise the rates again and will have an und:sputeci 
supremacy. These are the actual facts of the ~U e and ultimately the .8ciDdi •. 
SteaJD Navigation Co. had to aubm:t to that preasure and come .to t.erma, to 
tb:a.t tht'rtl ~  ~ n~t bdween them in reprd to 1Ibe ~ ~UN, f ~ 
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t 1 tl e l'Il.turc of the work and the nature of the places where they c.llld go. 
I~ ~~~ e Innybody in this country ~  can honestly say. that when ~e ~ faced 
with unfettered competition with people !ho. ~ e buIlt ~ n go.ng ~  for, 
many centur:es, there is any chan.ce of opr ShlpplDg trade bemg e ~ alive or of 
its'making any progress? Supposmg that we wanted to prot!ct the lDland trade 
at all events of this country and .wanted to protect the IndIan people and help 
them to build up their own mercantile marine, are we to be. told by ~  ~ 
people, except by brute foree, that we are not to have the nght to legIslate m 
6uth a way that we' can bring about the growth of that trade? 

What happened to the sugar tradp? My friends are fully ~ e of t~~t  
I remembAr the happenings of that time. ~ e e were. certa:n small ~ t  
illtt'res!s in the Java sugar trade and at that time we legIslated so as .to Impose 
an import duty. It is only by that means that we ~e e able to buIld up thE! 
present sllrrar industry in Ind:a. I do not tind my frend Mr. Jamnadas here. 
He was e~  proud of the progrClss of the industry as if he had done something-
to support it but the faQt remains that it is by that, means that we ~e e~ 
able to build up some industries. What else is a country to do, ~ 19, 
though old in civilisation, an infant in its industry and progress? My friend. 
wHl n ~if you get out of our hands, you will get into th? .hands of our brown 
corupetitor&. The question arose about the boycott of Bntlsh cloth. I do not 
feel 5hy in the least about it. At that time it was pointed out to me by a. 
very esteemed European friend of mine-instead of paying Bs. 8 to me you pay 
Rs. a to Mr. Ambalal Sllrabhlli who happens to be one ~ the mill owners ot 
Ahmedabad and the poor man gets noth:ng. I asked him a question in retum. 
If Ambalal has got. the money, I shall be ab!e to use it some day but if you have 
given it, it has gone for ever out of this land. It is no use warning me against; 
the brown competitors. I am quite a\\'are of what they are and how we can 
deal with them when the time comes and when the Legislature is 1n our hands 
completely. I 11m not afraid o! that. 

So thut we are left with this ~ti n only. It is not a matter of senti· 
memo What iR the good if I get up and honour you in all hum!lity because 

• P'II by your strength you are able to subdue me. It is not a matter of 
• pride to me that it !S so. The quest:on is, do you st:l1 think at thil 

time of the world that you should get everything from me, men, money and 
munifolls, except willing co-operation, because you will not trust rm. When 
the war is over, you will still continue to think in terms whether you should 
have the right or freedom as you call it and crush everybody who comes up in. 
this country in order to sutisfy the progress of this country. Is that what you 
call right? Is that what you call just:ce? Is that the reward or return for 
200 ~'~  of progress? I have myself been a w;tness to the study of 'Expan-
sion of British Empire' by a ;British Wr:ter, Col. Seely. If I may trust him, 
I should Iilte you to read that book. He says that but for the exploitation of 
this country in good time, you would not have been in the world where you 
arc, lit all events 25 years ago. I should l:ke every Ellglishman to study 
Seely's 'Expans:on of British Empire' which is wr:tten in cold blood no doubt 
with a view to flatter the vanity of h:s OWll race. He tells us the great truth 
that but. for the exploitation of this country in good time in the 19th centur.)'. 
~ e e~ if  and the latter part of it you would not have acquired your positioD 
~  t~  world. Instead of being grateful, as if we are going to inBict any in-
Justlt'':!. you come and remind us of the right of freedom. I beg of you, friends, 
y.ou are sitting here also by the same brute force, otherw;se, 11 of you are sit-
t!ng ht're as the pretended representatives of India but merely to protect your 
owu intert'sta. You sit there ill this House, probably you would not find a 
similar place when a proper Indian legislature comes into being when law is Jaw. 
that is to say, adm:n;stered by my own countrymen aod by nobody e]se. I am 
reminded in this connection of Lord Macmillan when he went to America the 
other day he said, law approximates to justice when law is made by thoee for 
whom it is meant. But if lap ia made for thoBe for ~ it ia meant. '" 
~e d  elle, then it ia a speciea of oppression, but none the le .. equ.n,. 
o!lpreNive in ,tyranny. It i. therefore no UH relyinc· "'3n theH kiDde of ~ 

• 
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may be notwithstanding the Resolut:on which , bound to be passed by th:. -
House, we may still llot be able to get the provisions repeJlled. 

But 1 cnll tell you this much. I 'call say that, because the Honourable- Sir 
Edward Benthall-is present in this House. Some years ago we were travel- • 

-ling back from Europe by air. I d:scusse.d with him ~ n  .problems including 
·this one. I am not at liberty today to dIsclose any d:Scusslon that took plaoe 
then and what he thinks about it. But I am at liberty to say this that if a 
,more enlightened and better spirit prevails, then only you will be able to ma!n-
,taiu the same Honourable co-operation which you desire, but it must be genUIne 
real co·operation. It is not like the co-operation in which you have !,nvited 
~ e her(' to sit in this Assembly. You tell me, what is the goOd of you people, 
.you dll not co-operate. But I tell you we have been co-operating all these six 
years out of ten, but not a single thing we passed :n this House has ever been 
.aocepted hy that side. Why do they ask us to co-operate unless what t~e  
.mel1n is this, that you come here to embroider us. But that is the last thmg 
Wtl propostl to do in the very near future. We can tell you that, so that we 
.are here we are go:ng to co-operate, but you should behave like gentlemen. 
Wh£'rever you lose, you come and argue with us, come and compromise with 
'\18, understand our point ·of view. But that is not co-operation accorqing to 
Sou. It is no use calling people here and when they do come, then say, you 
!do not co-operate, what is the good? I put the same question to my Honour-
:able friends over there, please do co-operate, but do not put on the word 'co-
-operation' a meaning different from what we do. According to us, co-operation 
does not mean imposition by a superior on' an inferior, that knid of co-operation 
I will not willingly grant, but if co-operafon means equaEty of opportunity 
having regard to my own interests to the extent to which I am free to support 
them, then that co-operation is at your disposal. I still like to hope to hear 
.soml') day before the House is dissolved, that you stand there for the complete 
lr('fdom of Ind:a. That is your best protection. But I have not heard one 
word about it, day in day out these ten years. We have been absent for .. 

.1eal's What has happened has happened, right or wrong. The Government 
think that theirs is the only right stand. If that is your attitude, then 
:YO\1 cannot blame us, if we tell you frankly what we are thinking. You are 
-entitled to tell me what you claim to be your right, but when it becomes a 
right. you will romember that right is a creature of law and law is a oreat:ure of 
legislation, and legislation is a matter wherein, I think, it is restricted by com-
~ete power of ~n  leg:slat:on. You must remember that any Domi-

n.oll today can leg:slate 88 any of the other Dom:nions. It is no use to quote 
t.) me what some of my Honourable friends claim in some other place. It is 
.a pur'3 debating point. I think my Honourable friend was conscious of that 
I will only refer my friends.t{) t\le London TimeR, a very noted, a very i ~ 
:ate .aOll R very. i ~  .respected paper. ~ e ~ is still tinle for you to profit; 
.by It. Therll IS stIll time for l(leua poemtentlaB. You co-operate with \IS in 
-getting Ollr complete freedom and we will sec fo it that in so far as your trade 
hera i~ (loncemed, we will accept you BS honourable fr:ends. But if you are 
going to oppose this in the manner in which you are doing now, how can you 
lIay thut tJ)('1rc is distrust on my side. What is it that brought this provis:on 
in the Act? It is because you nre fully conscious how d~  vou treated us for 
the lalolt 150 years and more and that is why you think that ;"hen India comes 
t() hel' own, she is not going to g:,'e you the same right as you call it. It is 
really t.he painful consciousness on your part that you' realise how you have 
'besll loriting over us. If you had not done any wrong to India, why do you 
:antic:patt, it? What makes you think that discrimination w!ll take place? If 
you are conscious that you have not done well by India, and if that 
iis so and if you feel there will be some difficulty about your future poai_ 
'tiOll if India is left to her own, then the fault is entirely yours and not mine, 
'TIrere . is no bittemcu, but there is all the eatbestness and there is all theain-
:oerit.\· in our ultimate olaim to manage our own ff~ in our own way, in -the 
Mit in~ t  of India, r My Honourable friend SJr Cowasjee Jehangu. tell. me .. ' 
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but oh: these provisioll8 are entirely incons:stent within the meaning of the 
t ~ te law, let alone freedoDlt Supposing it is, and he tells me .in dulcet words 

what does it matter, planning is,not ours: because after .all plannmg made under 
thtl'Jc conditions is no good. Suppose you plan someth:ng, you plan the estab-
lishment of an industry, you plan aircraft industry, you plan any other indus-
try of that kind, i1 it only means that it is goint{ to be done under those ~ .. 
trict:ons then 1 am afraid that I must tell plamly to the great commerclal 
magnate' cf my city the plain truth that nnin~ under lhose conditions is U;&e-
less. But he wants me to go into a fool s paradIse when he wants ~e to thlDk 
that. th:6 particular provision would be treated as a dead letter. I .am not 
youllg enough to believe such stor:es, nor am I credulous enough to e ~e e the 
aot,)rie6 that I have been treated to. Therefore here and now a plan IS made 
with:mt any restriction and entirely in the interest of India, in the interest of 
my country, or that plan had better be postponed. 

Sir OOWujee .TetlaqIr: I rise to a po:nt of personal explanation. . My 
Honourable friend is trying to imply that I meant to say thlAt these seotl008 
in t ~ Act are already a dead letter. I did nof mean to say that. I did n()t 
88y that. What I said was that by executive act:on, from tomorrow these AeC-
tiol1s ill thtl Act should be treated a8 dead letter. That is my demand :1I1c1 that 
is VfJ'ty much the same as the Re~ ti n  So I would beg of my Honourable 
friend not to put words into my mouth which I had not uttered. 

1Ir. Bhal&l*ai .T. Dell: Why does he want to d:tJer from me? 
Sir OOWujee .Teh&qir: I have not diftered from it; I supported it. Tile 

Honourable M;ember has got into the hab:t of trying to put words into the 
Dloutlis of others wh:ch are not correct. 

1Ir. Bhalabbal .T. DUll: I will not give way any more. 
Sir, the position therefore is th:s. We demand that we should be in a posi-

tion to legislate in a manner in the e~t interests of India. If these restriotions 
come in the way, I th:nk the Hous.e will be n ni ~in din  Government 
-in faying that they should be repealed. That, Sir, 1S the Resolution; I 
8UPP')1·t it. 

ft. B0D01II'&ble Sir J:dwarcl BlIlt.ILID (Member for Railways and War Trans-
porf,): Sir, I well recall the occasion to which my Honourable friend the Lea-
der of the Opposition referred, and I have always felt from that day that I 
owed him an apology. Whereas I enjoyed the entertainment of his convel'1lB-
tioll ] am aware that I stood him 11 very bad dinner I 

Sir. my Honourable fr:end Mr. Neogy has an uncrr:ng eye for an inconve-
nient quotation, preferably a quotat'on of ut, least twelve or preferably twenty 
:years old. - I wonder whether my Honourable friend is a fisherman, whether he 
belongs to the Okhla Fishing Club; because my Honourable friend rarely throws 
a fly without getting a rise. On .his ocol1s'on he has thrown a fly to a very small 
fish wh:ch is hardly worth his consideration. But my Honourable friend some-
times forgets that he cannot always get away with a quotlltioll out of its coo-
text; other persons have access to books in the library, Bud I ha\'e just as many 
books undAr my desk as he h,'II. 1 might, 'or instance, go back to that memo-
rable session of the Round Table Conference to which he refE'rred, and quote 
from the fopeech of Mahatma Gandhi who said: 

"But having Aid thi. r want to al/lOCiate myaelf. completely with the Briti.h mer-
chauta in European houlea in their legitimate demand that there ahall be no racial di.t-
crimioation. " 

But that would not be fair because :t would be out of its context. He 
thtm goel! on and refers to a white elephant, that was not a reference to me 
but, to thE' city of Delhi! A little further be suys: 

"And th!," about ~ e coaatal trade too, the C' nR ~ .. uDdoubwdly ha. the ,reateat. 
.ympnthy With he d~ e to develop national roa.tal tnr.de, but if in the Bill about UJ. 
eo,utal trade there la any discl'imuaatioD .gainst EuropeaIDI U luch, I will joia ~  
With the Euroreau &lid fight that 8i1l or the propnNI "Wch diat'riminllt1la apiut "liU-
_n beeaDl! th.8J are .,'iahaaan." 

But, .Blr, It would not be la:r to make aoy thing of that because it is 011' 
of its context. • ....., 
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lb. E. O. 'Reogy: MR.y I take it that the Honourable Member accepts the 
formula which Mahatma Gandhi propoundtld on that oecas:on as an alternative 
to the tOl1nula which he wanted? ' 
The llonour&ble Sir Edwird Ben\b&ll: I am not giving way, as my time 

is . limited • 
I now wish to be rather mor<l serious in my quotations .and to say that my 

own pOE!ition today as a Member of the Government of India is precisely the 
san .. 1.! as Mr. Benthall's was in 1981 as a business man, but not in the distorted 
eI ~ thl1L my Honourable fr!end Mr. :Neogy referred to. What I said on that 
occasion was: 
"We cont.emplate that if we can auivII at a commercial agreementoD general principlu-

between the two countrieR, not impoled .but negotiated fuU" at thiAI Conft'Nnce, we should 
perhapa have established a bond between the two countries which .. ould put the put. 
month. once and for 1111 ~ ind us and would "naLle the traders iIt both countriea to-
get on with their work on a real basi. of identity of interests" 
And a little further on I said: 
"Wt! contemplate that the re,ult of our discus,ions would be eet forth in the form of 

an agreement as a schedule to the Act. We believe that this will be a more satisfactory.· 
and a more permanent. method of dealing with the problem than a restrictive claun in the 
Act· and it is based on the idea of honourable ~ ti n  II 

But, Sir, when we attempted to translat,e that, into fact we found it more-
difficult. The legal pundits attempted to franie an agreement but they' found 
that the political relationship which existed then, and "Which exists today, be-
t ~en His Majesty's Government and the Government' of India made it cons-
tit'UtiOllo.Uy inappropriate to execute such an agreement, however unanimous the 
CO:lsensn" of opinion at the Round Table Conference might have hAtlll. We 
were therefore reluctantly forced back from the ideal of a freely negotiated 
agreement from which we started and which held the field at the first Round 
Table Couference to the clauses in the Bill. And the only surv:val of the ini-
ti.al !!uggestions is section 118 of the Act wh'ch make Ii provision for a conven-
ti.m but which, I understood from the'r speeches, does not commend itself to 
som'l of my Honourable friends. 

Now, Sir, that is in br:ef my vers:oD of the h'story of the pal:lt. Where do we 
stand today? The posit:on today has been made perfectly clear by the Honour-
able Mov(·r when he quot,ed the Duke of Devonshire and by my Honourable friend 
the Memher for Planning and Development when he quoted the Secretary 
of State, Mr. Amery, who in 1942 said that any such provisions-such as are 
conta:neo in the e ~ would more upproprilltely be a matter for negotia-
tiolls w:th the future Goycrnment of India. Sir, there if:! no dispute about 
that at ull; I do lIot think there need be any argument on that point. But 
the Rtlsolution and the speeches which have supported it press !or earl:er action, 
largel.Y on the grounds that the Government of India are entering on a scheme 
of plunning for industrial development and that therefore a change should be 
brought about. Now, Sir, I have listened carefully to the speech of the 
Ltladur of the European Oroup,-for whom I must say I hu\-e great ~ t  

8S he hos inheded the ra,ther delicate position ill these mallers which I at one 
time held,-and I d:d not find him unsympathetic to t.he exploration of the 
POSitiCll. ~i impartial ~ e  would not, I. think, find '~ .unsympathetic to 
lhe explorntlOn of the position ~ e knew With greater preCiSlOn what waG in-
tended. Well, Sir, Government have for Rome t,ime been alive to this problem 
and they are fully alin to .it at the ~nt  But I am n?t Bure, from certa!D 
di CU O ~ which have tuken place ID thiS House, concernmg San Francisco in 
particular. whether the Honourable Members opposite reuliy w:sh thIS Govern-
ment to t'nter into It trade agreement with His Majesty's e ~nt  (A 

twice: "No. ") I thought that would be the answer and that is one of the dl-
fficulfes. Any complete agreement between His Majesty's Government ana 
India DlUMt· form part of, complete political ett e en~  Sir Cowasjee Jehan-
gir sail}'. that there was n need to alt-er the .ct, that it could be treated aa a 
d.d Jett.er. I do not think the problem is 'luite as easy 88 that. We live 
under tbP. rule of law, as the Honourable the Leader of t ~ Oppo&ition bu 
Mid. .  .  .  .  • • 
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1Ir. ,hulabhai I. Dew: Very much so. . . 
'.l'Ile !l:ODOurable Sir IIdw. BdtlL&ll: • . . . These clauses eXIst m the 

Aet and they can be challenged :n the C«;mrtfJ, ~nd if they are challenged the 
eO'lrts line to :nterpret them. So you cannot Just treat t~e  as a dead 
letter. • 

Sir OowUjee leJl&Dlir: Then they must· be repealed. Either you treat 
them aa a dead letter under execusive action, or have them repeaJed. There i, 
no other alternative. . 

'l'ILe BOD_able Sir Edward. BenU1&U: That is just what I am AI1;v·ng. n 
is not quite such an easy matter as the Honourable Member suggests, and on 
reflection he apparently agrees w:th me. The House will appreciate that the 
Government "of India contemplate such a bold way as my Hon"uroble 
friend suggests nor jf they are to meet with success, can they approach the 
problem iL the bold way which the Resolution suggests, but the Gov'!l'Itment 
of Illd:a will proceed to frame suggestions with greater precision and w:ll take 
up the matter with His Majesty,. Government. As the Honourable Membl'f 
for PlanDing and Development h'_ ,already assured the House, the matter is 
activelv under cODsiierat:on. '" 

Thrs is a very complicated and: a difficult matter one which calls for the 
h:ghest statesmanship and it can only be settled in a sp:rit of mutual goodwilt. 
I think, Sir, that, on the whole, the House has shown a recognition of the 
importanl'e and. complexity of the problem by the high tone of the debate. I 
would like here to quote in all seriousness another remark of Mr. Gandhi on 
the same occasion when he said: 

"Having laid thill, I want to Ci0ll8 wit.h this remark. I do Dot de.pair of finding a 
eommon formula that would ut.iafy the EuroJ)ean friend .... 

I hold the same faith, that with gooCiwill between the two counties and the 
-earnest 6ndeavour 1)f everyone concerned, a happy outcome will be found. I 
ihepe that the Government of India will be successful in securing at least a tem-
porary understanding if we cannot, as I hope in due course we shall, make pro-
gress on the principles which would form the bas:s of a future agreement to 
be freely negotiated by the future Governments of the two countries. Sir, my 
Honourable colleague, the Plann:ng and Development Member, who is in charp 
«)f thiCJ subject, has no easy task. I know of no one who is more suited or more 
,capable of initiating and consummating an act of statesmanship of this IOri 
and I am sure that the good wishes of all sect:ons of the House go with him .• 

-[ At this stage, Mr. President (The Honourable Sir Abdur Rahim) resumed 
the Chair.] 

Mr. Jlanu Subedar: We have had an appeal for fairplay from the Members 
of the European Group. having denied fairplay to Indians during the last 150 
years. Wehave had an appeal from them for partnership having kept us 01'p 
for the last 150 years from the economic advantages to be gained out of activities 
in t i~ country. Now we have 81.' v.ppeal for reciprocity from the same quarters, 
having denied that reciprocit:v to this country during the last 100 years. Mr. 
Churchill spoke of in i ~' I of British fairplay when he addressed sol!liers' 
recently on the German so.1. When I think of the raw deal which this nt~ 
bas had in hundreds of matters whenever there was a conflict between t~'  
interests of India and England, raw deals which have heen recorded in the 
economic history of India for generation after generation, I feel reaUy that the 
Members of the European Group are straining our imagination and our credulity 
a little too far. 

Sir, the Honourable Leader of the European Group, Sir Henry Richardson, 
spoke of logic with regard to the dealing of this question. I wish he had not 
invokec\ ~ logic because then I am going to ask him whether England, having 
major interests in the trade of many other countries-in South Ameri.:!a-in 
Asia, in South Africa, and elsewhere-, has anywhere a representation in the 
Central Legislature of the kind and type which my friends here enjoy? . Arl!i 
they, not satisfied with the key p&sition in this Legislature and in the ProVJndtls 
which they are enjoying, which is contrary to the practice anywhere elae where 
they have major trade interesf,s as in India? Are the, not satisfied with tb_ 

I • • 
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protection which section 298 gives them in ·comm.on with every other minority? 
Are they not satisfied with this administrative discrimination, which Sir 
Cowllilje<l l'eff:rrl:d to, which is part ot the Instrument of Instruction in the 
~ eti n vested iIi the Viceroy and Governors of the Provinces which we want 
to destory but wh:ch this Resolution does not at the moment claim to destory. 
Are they not happy with these things? I have never been able to understand 
the position of my Honotlrable friends in the European Group. Whenever we 
speak of difficulties of food in this count.ry, they talk of, the increase of popula-
tion. When we speak of protect.ion to industries, they talk of the consumers or 
they talk of reciprocity, as my Honourable friend .. Mr. Lawson talked today; 
they claim protection for themselves as some of them did in the speeches today, 
but resist protection for Indian industries. When we draw \ attent:on to the 
heav., military charges which have gone beyond the capacity 'of thii country, 
they immediately try to divert the attention by talking of civil expenditure r Sir, 
~ en  I talked o! cartels ~nd pools and ~~ bodies, with or without the ~ 
bmatlon of Ind18ns, commg and attaokmg' thiS country, my Honourable fnend 
of the European Group promptly tried to deflect me by saying that there are 
Indian cartels, why don't you deal with them. Every time we are asked to go 
add deal with something else than what is the most important thing which we 
bring up here. 
The position. of theae people is even more subtle and complioe.ted than that. 

When His Excellency the Viceroy expanded the Executive Council on the plea 
of Indianization, who was it that got into the Executive Council? One of th4t 
European traders in the person of Sir Edward Bent.hall. It may not be known, 
Sir, that there was a vigorous protest from the Federation of Indian Industries 
and Commerce against this very unfair use made of the so-called expansion and 
Indianization of the Executive Council. It was in reaponse to the Indian 
agitation that my Honourable friend, .Sir Ardeshir Dalsl, finds his place there. 
If his appointment is not going to be just an empty balanoing-an empty ballast 
to the wrong action taken in getting Sir Edward Benthall in the office, then 
these particular sections must., in our opinion, go before Sir Ardeshir oan do any 
uaeful work. And look at the most extraordinary position in which the 
European commerce hUI! found itself today. My friend Sir Edward Benthall 
has not supported the plea which, .has been made by the Leader of the Europeau 
Or'lUp. He rather half-heartedly was obliged to make an appeal to no other 
than Mahatma Gandhi whose words and whose doctrines and whose actions on 
other oocasions he has no sympathy with and he does not derive any strength 
or support therefrom. These sections are the hall·marks of India's dependenoe 
and humiliation, as I said once before, and they should go. 
o The position of the European Group is very peculiar. Events would occur 
in the world shattering many more things than the position of the Europeans in 
this oountry. Lord Wavell can go to U. K. with a programme the purport of 
which is not yet known fully. Sir Henry Richardson can talk glibly abou\ 
&he chanftes of seats in this House, even before the next Session begins; but, 
Sir the sections must remain. Anything may happen in the world but the 
sections cannot go, because they are saorosanct. This reminds me of the story 
of the man who had a donkey. He bel:eved in the sacredness of the river Ganges 
and he wos n '\"ery devout believer. So he took his donkey day after day to the 
Ganges and after one hundred baths, he still found that the donkey did not 
become a horse r Things are moving on and fast in this world but it seems that 
my friends of the European Group cannot adjust themselves to any situation of 
any kind. We are put off from the major i ~  dealt ~t  by ~ e e~de  of the 
Opposition and the Honourable Nawabzada. Llaquat ~  Khan. 10 . their ~ ee e  
on the Finance Bill on the plea that there IS not suffiCIent UOlty 10 IndIa. But 
there are other problems on whioh there is unity. There is for example the 
preblem with regard to the elt:amination of military expenditure in this country 
incurred behind our back, about which no info'mation ia possa88ed by Rnybody. 
We merely ask for its ,examination by the Leaders of the OppoBition Parties. 
This demand .. was made in m,.oy speeches on tit, tJoor of this House and the 
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other place: yet in spite of the fact that then: is ~ ete utnty on this subject, 
h we got this demand conced.ed yet? It IS a uDlted and reasonable Jemand. 
l:h:s been evaded, Sir. As burke i~~ ,"The age of chivalry is gone and t ~ 
age of chICanery and evaSIon has come III • .  , 
Similo.rly, Sir, this other d~ nd with regard to. these ~e ti~n , IS (Ille on. 

which there is complete unanimIty. The House wIll have notIced only two 
and half speeches which were made. ~ i e the two speeches were f de~ 
opposition to the Resolution from the European Group, I must suy thut. SIr 
Edward Benthall's speech really was a vulgar fraction, if. I may Bay d,0 ~it  
regard to it. It was neither the one nor the. other. I IS~ he had said m  a 
full-blooded and direct manner that these sectIOns must remam, they are neces-
sary, they are my right. He did not say that. ~e was evolving some kind of' 
a substitute but let me say here and now that while we want the repeal of all 
these sections including section 118, we want no substitute whatsoever. Tbl .. 
Government uses India as and when they like. They are using India to t e ~ 
a vote at the San Francisco Oonference-a ·vote which I am not sure whethel" 
it would not be cast for the enslavement, continued enslavement of other. 
nations in!Jluding people of this country. These people are not above using 
India when it Huits them. But when we ask for this simple thing, a .. i ~ e
repeal of these provisions which, as they themselves said, were only negative. 
there Is evasion. I ask if they are negative, why continue them? You are-
talking of giving dominion status to this country. If dominion status is coming, 
why not start with this gesture of goodwill, which is 0. simple article of f it ~ 
which will arouse goodwill and trust also from the other .side. ' 
T do not desire to deal with Sir Henry Richardson's speech, because more· 

important persons like the Ohairman of the London Ohamber of Commerce and 
the Chairman of the Federation of British Industries have spoken with legard 
to the relation ~ India and England in terms very different from those used· 
by my friends e e~ . They are threatening the Planning Member to come out in 
the open. They ask "What is it you want". "Do you. want to discriminat". 
against British industries?" Sir, they are inciting us so that we may comt' 
out and say yes, that is what We want. In introducing this motion I made it 
quite clear and I repeat it now that we have no desire to inte fe ~ with any 
legit,imate interests established in this country. Let that legitimate irt-ereat 
trust us. As for reciprocity, when there is a free India capable of arranging on· 
equal terms, e e~f ne~ti tin  freely, that free India will certainly give all 
that my friends desire. And, as thel themselves said, they have got something 
to give' us and we have got somet,hmg to give them. I am all for such an-
agreement as and when India is free. In the meanwhile this blot on the 
Statute Book should disappear. Here is Prof. Hill, who says that you cannot have 
things for love. He does not like a minor ordinary share in controlling industry, 
, "If they want to develop they must go equal shares with the people here. 
Going halves always seems fair" says Prof. Hill. May I ask Frof. Hill and 
those who are behind him and those who brought him out to this country, why 
was. it not fair hitherto until 1945? How does iii become fair today? Why haYtI. 
Indians been kept out of aU legitimate opportunities in this country? Who hal 
got the best mines? Who haa got the best forests? Who has got the most 
lucrative utility services, such as electrification tramways, railways, etc.? Who 
has always the ear of this Government? Who has taken a privileged position? 
Wh? is getting the most advantageous military contracts and who is, t,aking 
all m all,. deriving the lion's share out of the economic activities of this country? 
These thmgs do not ·fit in with the simplc half shares which Pro!' Hill is asking 
for t d~  If you want this half share, come first with some goodwill towards 
us. SIr, I want to read a quotation from that great statesman, Mr. BuldwiD, 
the most distinguished and powerful statesman of England for a long time, 80 
much so that he was able to throw out a monarch from the throne. Mr. Baldwin 
d~~e in  the union of Conservative and Unionist Association in 19iJl says: • 
. Whatevar .a, Govemment may do, ·you cannot prevent a population nowaday •• and __ 

pec;lalll' an oriental al oppo.ed to an occid\!ntal population, if it con.idarl it hal beeD 
mlJustly treated, from expreeling it. feeling. by refuling to ky goodl. 'f?le refllAl to 

• a • 
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buy good. commonly called a ~ tt, haa been bl"ought!'to a fine art. in the Ealt. The 
Japanue haw experienced in China what ~ boycott. meana. We have lome experience of 
..,hat it. meanB in India." 

He goes on to ~  
• "There haa been a great. talk about. Afeguardll. All tbe Afeguardl are being examined 
by t.he Joint. Select Committee but, whatever Afeguard. we have, t.he real AfeltUard ia 
\he maintenance of goodwill. If there ill not a balia of goodwill, your trade will even-
rtua1l1 wither away and I regret to Ay that Bome of the meaBurea which haw been auggelted, 
and · ... hich Lancaahire people have Geen allked to IUpport. have, in my judgment., beeD 
ealculated to deBt.roy rat.hln than to further any ponibility of goodwill." 

And may I say that the speeches of my two friends here are :not calculated to 
cincrease that fund of goodwill, to rouse any enthusiasm in us with regi\rd to 
'l"eciprocity for which they have pleaded. Therefore I suggest..,that the time has 
-come when everybody must take stock of his position and niake claims which 
c\n be only supported by justice and by the reasonableness of the cause. You 
cannot gain anything in this country without the goodwill of the ~ e  of this 
,aountry. I plead that for the honour and for the self-respect of this country, 
'for the honour and self-respect of this Assembly which is governed by these 
sections, these sections should be' abolished at once. -

Ill. Pretldea.' (The Honourable Sir Abdur Rahim): The question is: 
"That thia Anembl" recommend. to the Governor General in Council that early.aotion 

'be taken for the removal of aectioDi 111 t.o 121 (both incluaive) of the Govemment of 
lndia Act, 1936." 

The motion was adopted. 

RESOLlJTION RE ENACTMENT OF LAWS CONDUCIVE TO WEI,FARE 
OF PEASANTS AND LABOUR. 

Sir Kubammld Yambl Dan (Agra Division: Muhammadan Rural): Sir, 1 
want to raise a point of order. The resolution of Mr. Amarendra, Nath 
<Jhattopadhyaya cannot be moved in th:s House because many olauses refer to 
actiqn which can be taken only in the provinces. 

Mr. Pluident (The Honourable Sir Abdur Rahim): These clauses may be 
t'ejected or amended. _ 

Sir K1lh&llUllld YamiD DaD: Can discussion be allowed on giving eftecttio 
the findings of the Floud Commission, giving more rights and privileges to the 
~ ' t i t, l·tC.? 

Ill. Prllldea.' (The Honourable Sir Abdur Rahim): The Honourable Mem-
ber forgflts that there is a Department of Education, Health and JAnrts here. 

lIr. Amarendra BaUl Oha'topadhyay. (Burdwan Division: Non-Muham-
madan Rural): Sir, I move: 

"That this Assembly \'9commenda Lo the Governor General in Council to take luch 
.teps RR would make the present Govel'nment enact auch lawl aa would be conducive to 
the welfare of the peasants and labour of the country who form the majOlity of the popu-
laLion on the fnllo,ving in~  

(1' giving effe~t to the flndingll of the Floud Commi •• ioD, 
(2) radical chamr,es in the land revenue system (If the r.ountry aa a whole, lIiving more 

rights and 'privUegea to the actual agriculturist, i.e,. ti11er of the Janda, 
(3) promotion by t.he SLate of large IIlale co·operative production and co.operative di!tri· 

but.ion by setting up IOrir.ties registered uudoar Co· operative Bocietiea Act, 
(4' productivity of labour, to be promoted by introduction of modem mechanical means 

of production bv the State. -
(5) all diaabilitiea ereated hy the prevailing TenancV' Act, to he withdrawn for t. 

bene5t. of the actual tiller. of tlie land and t~e e ~ d "be only an unitary aystem of land 
tax realisable by 'the State and all amall agrlcultumts ~ be amalgamated for the purpOI8 
of ~ ' ti e production, . 

'(6) production in fields and the factoriea should be more for use of coDiumera than for 
uncontrolled pr05ts of I,he in ... estors, 

(7) there Mhall not he any landllllB lahonr in till! field. of production and unemploymenti 
of labour eha11 'be adequately compenaated, and 

(8) there IIhall not he any landlull tiller of land And all compullOry f~ t  labour _hall 
be either adequatel\' compeneaWld for or ahall be employed by the State . 

.. Just a few minutes back we passed a ReB<Xution here which was in reJation 
tio discrimination between Indian capitalist and British capltalisti. Just now 
I want to ~ e e t thl! grievanoe. of the poor peasants who form. 70 pel' cent. 
or even more of the populatioat of India. Here" represent propertied olM11e. 
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and nut the peasants. Of course &JI Indians we claim to represent ~  people 
bere, but ~e come here on th' votes of propertied olasses. 

111'. Bhulabbal I. DII&l (Bombay Northern Divisions: Non·Muhallmia.dan 
Rural): Franchise is one in three for males and one in ten for females. • 

1Ir. AmareDdra .atoll Ohattopadh,a,.: We do not represent; the pl:aSBint'3 
.t all Our esteemed Leader has .. perhaps made a mistake in this matter. For 
the ~ t ten years I have been here, Bind I know of no ~in e, enactment in t~i  
House which has been for the benefit of the masses, part1cularly of the peasantry, 
the landless peasantry. Bir, it is high time for us to t ~ up the ~ ,' f 
these people for whom there is 0. very small number to speak m the Legislature. 
All speak for those who have vested interests. ~ t every S~ i n we ha.ve 
amendments relating to Indian Insurance Act, Bankmg Aot, Indian CompaJl,les 
Act, but we have not moved any Bill which really related to the pe.asantry npd 
the unrepresented masses. Of course therE" are some enactments 10 regard to 
I.bour, and they too are half·hearted. 

Now, Sir, I am speaking of an Act which was passed by the East India 
Company in 1798, now, 152 years ago. This Act which conferred pernllment 
settlement was passed for the benefit of the Company out of which a few men 
in Bengal reaped great benefit: they were the Zamihdars. ~i  e~ ~~  to 
be anaohronism now. The world has passed through variOus VIOIssltudes, 
particulllrl.y we have seen how this permanent settlement has caused great halVOC 
in Bengal. In 1948 it is these tillers of the. soil who died for want of food. 
Borne of them might have lands. 

(Interruption by ~  D. K. Lahiri Chaudhuri.) 
I know you are a big Zamindar. You have failed to look after your ryots. 
Mr. D. 1[. LIIIJrl Ohaadhary (Bengal: Landholders): Question. 
Mr. Amarendra .aUl, Ohattopadh,a,a: Had you not failed, these people 

would not have died. 
Now, I shall read the criticism by the Government of India as published in 

the Floud CoD;lmission Jkport with regard to this permanent settlement: 
"Thf' mtlmorandum on the Land Rllvenue Policy of the Indian Government i •• uerl in 

1902 referred to the _viI. of abaenteeiam, of maDagement. of .. tat.. by un.ym.,.t.hetic 
aglnta. of unhappy relat.ioDi between landlord and tenant and of the mult.ipllcation of 
tenure holden or middlemen between the zamindar and the cultivator" nil It dr.,eri6td 
tAt PeTmtlntnt Settlement ", CI 'JI,lem of agrarian CenwI! "which it nn npport.ed bf the 
experience of any civililld country, which it not jut.illed by the'eiqle great. pperUDellt. 
that hal been made in India, and which wal found in the bitter call to place tbti teunt.l 
10 unruervedly at the mercy of the landlord that the State hal been CODlp"Ued to employ 
for hi. protect.ion a more IItringent. meullre of legillation than hal 'been found n8Cell&ry 
In temporarily IIttled areu. At. the lame time it i. not. necul&ry to deny t.hat there have 
been aud are fubllc .pirited and charitable landlord. who have contributed to the lOCi.l 
and edul'&tioua _Ifaff' of the Provine ... II 

Sir, there is another observation by one set.tlement officer of Bakarganj: ill 
the report, he has described the position as the most amazing caricature of an 
<lrdered system of land tenure in the world. This has been the feeling for 152 
years and today I am moving this Government to do something-this GJvem. 
llIent which no doubt is bureaucratic, which no doubt is unrepresentative, but 
which yet is responsible for the weals and woes of the vast population of India. 
They ~  be irresponsible to us, to the Legislature, but we know th",y are 
responSible for .the weal and woes of these 400 millions of people. We have 
censured them lD many cases for their acts of omission and commission: yet we 
have to ~  them. that it is their responsibility to take up this matter in right 
earnest, m all senousness and to find out ways and means to make an end of 
this old t'~e t obsolete. settlem.ent. which was mad" in Bengal 152 years ago. 
1'he questIOn no doubt IS very mtncate and there is no doubt that the Govern-
ment will have to take up the responsibility of undoing ,the thing whioh 1h" 
East India Company had done 8& long ago and which haa ereated a lot of com. 
pHeatioDa in the whole of the reVfJnue aystem of the land. Ezcept the Govem .. 
ment. Dobody can take charie of thla, and th:refore'I recomTend with all 
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earnestness that they should take up this question and try to give effect to. the 
findings of the Floud Commi&&ion .. The Floud Commission is definite B ~ 
this matter: they have said in definite language and· in unambiguous language 

• that this must go; and though there Ilre people in the conunission who formed 
a minority committee and tried to defend the retention of this, yet the ~ i  
of the oommission bad agreed and definitely said that this should go. With this 
·iu hand, the other will follow-radical changes in the land revenue syste1!1 
of. the country as a whole. That has to be done by giving more rigbt .. Rnd 

. 'pril'ileges to the actual agriculturists. Why should there be any question about 
'the rights and privileges of the tillers of the land with regard to ownership oftht! 
'land? From the days of :Manu nnd up to the days of Todar ~ , this land has 
'''.een in pos_ion of the agriculturists. The state 'only claime4 a portion of the 
~ P t  quota was one-sixth, oue-fourth or one-third. But the agriculturists 
·iuI\'5 been divested of their rights in various ways: iu Bengal they have been 
denuded of all that they possessed and the country has been impoverished to an 
extent from which it is very difficult for us to get them restored. I therefore 
.ay with all the emphasis at my command that it is time for us when we are 
·going to claim ·freedom. we must free this \'ast mass of people from economi(' 
tleptllldence from the idle zemindars. The system has creat,ed a class of. people 
who have fattened on the labour of others: aU these years they have reaped tht> 

· 'benefit of this settlement and now it is time for them to say "Let us have some-
ihing else in lieu of this system: let us leave the real tillers of the land and 'the 
agriculturists more of their produce aud their primary wealth of the land: that 
if; the ownership; let them have,all the rights and all the privileges". Why 
shoold there be any question about it I do not know. I am sure my friel!:ds 
on my right and my Congress friends and my Muslim friends will all join hands 
with me to say that it is their right to get back to bbem all their rights aud 

· . privileges which they enjoyed before this settlement system which the British 
Government had created. Today we hove already given notice t.o the British 
Go.mment to quit India. Mr. Jinne,h says "Quit India, but before thUL 
divide India". I shall say "If you quit India, you have to undo the mibchief 
that you have done for so many years and that mischief lies in this Aet whicl. 

· hl\8 impo\'erished the country to the utmost". 1: am sure at. the end of this war 
we are to have freedom and before that, we must see that this Government 
which has been so muoh derided by us on this side, this present Government 
t,akes the oredit of crea.ting a situation which will make them eternally happy 
tllld S»8 phiCC in history of India's freedom that they have achieved SU ' ~e  on 
(tite p61n.t at least in the civil administration. 

In the oivil administration, they have failed to feed the people; they have 
, failed to clothe the people; they have failed in many aspects of t in ,~  though 
the emergency of war has covered all sins of omission and commission 011 their 
fJRrt. Rut this is not all emel'gency affair: the agriculturists have helped the 
",nr frolll all "oints of view. They have given up their own food to moet the 
demands of the Government; and now it is time for the Government to return 
their righba and privileges. Sir, the radical changes which are requirad are 
maul'; &J1d witkin a few minutes they caullot all be stated. I am on the Food 
Committee and I have always been talking of the necess:ty of co-operative 
concerns being started for distribution and of co-operative producers societies 

. being set up. But nothing has been done in that direction. I would therefore 
t'8quest that the Goverttmel1t take up this matter in right earnest and see that 
co.operative producera societies and co-operative distributors societies are sct up. 
"a+b the advent of the new order, whi(lh is called post-war reconstruction I am 
llC)t at all ooncemed. I am ooncemed with the present. We do not know 
'When the war is going to end. We do not know how long we shall have. to 
~t Japan: we do not even know why we fight with Japan, when British and 
American can eaaUy take oharge of them. l}ut we have to fight; snd during 
tlua period this Go-femtnent can, if they so choose, if they seriously think so, 

... eet· up tbese oo-operative producers aooietiea and the co-operative distributon. :..... . 
.. «K'·ro"IM • • <l • • • 



WBLJ'AItB 01' P&ASANT8 AND LABOUR MOG 
1Ir. PnI1dlDt (The Honourable •. Sir Abdur ;Rahim): l think ~e Honourable 

d e~ e  has ten minutes more. It he wanta, he can continue his speeoh on the 
uext day. He has ten minutes more. . 

1Ir. AmauDdra Xatll ~  I will continue later. 
1Ir. Pruldeat (The Honourable Sir Abdur IJ.ahim): Very well: I think the 

Honourable :Member will stop now. 
But before the Houae adjourns, I 9ught t.o explain. what I meant to lay down 

. in connection with the point of order raised by Sir ;Muhammad Yamin 
IS. P. II. Khan. I have held, after careful consideration of the whole position. 

that it is not for the Chair to rule whether any proposed enactment is ultrca 
'VireB of this Legislat.ure, that is, whether it is within tht" competence of this 
Legislature or not. That is what I meant when I said in &nn!8r t.o Sir 
)(uhammad Yamin Kan's point of order that the House is at liberty to reject 
'Or amend any clause of this Resolution, if the lIouse so chooses. 

The Assembly then adjourned till Eleven of the Clock on Thursday, the 5th 
April, ~  
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